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university educationists, artistes and all kinds of
people are making statements. Here even
among the police there is discontent because
Mr. Mukherjee, the Inspector General of Police,
has been given extension for having done all
these things. They are doing it even now. Mr.
Mukherjee has been given extension by
circumventing and bypassing all rules and
regulations. This has created discontent among
the police officers also. Therefore, here in
Bengal we have a constitutional madness. In the
other House, I understand, the Speaker is con-
sidering this. I request you for a discussion in
this House. I implore you that you kindly admit
this and allow a brief discussion at least. I will
not ask you for a long discussion on the subject.
We should know exactly what is happening. It
should not be left to the conspiratorial mano-
euvres and moves on the part of the Congress
leaders, when the Opposition and other non-
official members in the House are not entitled
to have their say and they will present us with a
fait accompli by that time. I again appeal to
you in all earnestness.

. SHRI B. K. P. SINHA (Bihar) : I appeal to
the lion. Member to withdraw his suggestion.
Two months back whenever an issue of the
nature that, he has raised relating to Bengal
was sought to be raised in this House, the hon.
Member objected saying that it was within the
special purview of the State of West Bengal.

SHRI BHUPESH GUPTA : No, Sir, The
Central Police force was brought. . .

(Interruption)

SHRI BHUPESH GUPTA : He cannot try
to mislead the House.

SHRI BABUBHAI M. CHINAI (Maha-
rashtra) : At the time of Naxalbari you did it.
We were here in this House at that time and
you objected to that.

SHRI BHUPESH- GUPTA : These things
should not be brought. . .

(Interruption)

SHRI BABUBHAI M. CHINAI' -. Why
should we not ...

+ SHRI BHUPESH GUPTA : What are you
talking, you monopolist, bloated monopolist,
sitting here and shouting.
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SHRI BABUBHAI M. CHINAI :
You cannot have the monopoly to abuse all
the time.

SHRI BHUPESH GUPTA : You have the
monopoly of the money and industry.
Monopoly is your habit.

MR. CHAIRMAN : Next item, the Official
Languages (Amendment) Bill.

it v (3N 9EA) o A
waaor S | L.
[Tae Derury Caammman in the Chair]
w1 AT qIFAAT
THE DEPUTY CHAIRMAN The

Chairman called the next item.

THE OFFICIAL LANGUAGES (AMEND-
MENT) BILL, 1967 AND RELATED
RESOLUTION—continued

SHRI NIREN GHOSH (West Bengal) :
Madam, Madam, Madam, we have come to be
listened to in this matter. It is unfortunate that
the Secretary has suggested to you the next
item. It is extremely unfortunate. Many a time
this things is done with the aid of the
Secretariat in this way. It is unfortunate,
Madam this .. .

THE DEPUTY CHAIRMAN : You take
your seat.

SHRI NIREN GHOSH : No, Madam. I want
to say that we went to the Chairman's chamber
and he said that some time would be given. 1
want to know whether time would be given to
discuss the West Bengal matter.

THE DEPUTY CHAIRMAN : You take
your seat.

SHRI NIREN GHOSH : The Government
would be in possession of some of the points. I
want to know whether time would be allotted
for discussion of West Bengal. They cannot
have everything their way. Otherwise you turn
me out from the House.

THE DEPUTY CHAIRMAN : Please sit
down.
SHRI BABUBHAI M. CHINAI

1 (Maharashtra) +:On-e*a point of order. 1
When the Chair is on her legs...
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SHRI NIREN GHOSH : Some time should
be given. It is unfortunate. It is extremely
unfair.

THE DEPUTY CHAIRMAN : You should
not disobey the Chair. Please sit down.

SHRI NIREN CHOSH : Time and again this
is happing ...

THE DEPUTY CHAIRMAN : I have taken
the Chair. The House has heard the direction of
the Chairman which I also heard when I was in
my seat. The next item was called and I have
nothing to do with the previous business. The
next item now begins.

Y TR (IHT G2 ) © AT,
WU FFE  ATCEHE |

THE DEPUTY CHAIRMAN : Please sit
down. I will take it up, Mr. Rajnarain has called
attention to the very important measure
affecting the national life saying that no time-
limit be imposed and at best one week be
allotted for this Bill.

st TrwATeTAY @ e WA fearar

THE DEPUTY CHAIRMAN : Inone
breath Mr. Bhupesh Gupta wants all kinds
of motions to be discussed here; in the other
breath they want no time limit for the Official
Languages Bill.

o TWATCEO ¢ WEAGT, 9T 49
famar w13, ..
SHRI BHUPESH  GUPTA (West

Bengal) : I have not given that.

THE DEPUTY CHAIRMAN : Please sit
down.

St HATTEAN ¢ WA, HH AFEE
tfF Sow smam AWt ¥ o fr
T g qw ' g

Iqawrafa A8 ofr | ST dF SR

=Y wrwAreEY ;g oga ovfo ) ad
TE AT A% A1 FHOQ AT ;A
oY | T aw AT gA Wl |
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THE DEPUTY CHAIRMAN : I have said
whatever he wanted to propose to the House. I
am in the hands of the House. We have very
limited time. Two days have been allotted.

S THART 1 AT, TEH A AT
difor fF&F Fraw g

THE DEPUTY CHAIRMAN : Mr.
Rajnarain, please sit down.

ol TIRATYAY : 3197 HTAT FT AT
FTATE q@ E)

THE DEPUTY” CHAIRMAN : Two days
were allotted for the Official Languages Bill.
Even so the Chairman has allotted one more
day. We are going to sit through the Lunch
Hour. There are sixty to seventy names. We

will also sit in the evening till six o'clock, if
need be, even after six o'clock.

SHRI NIREN GHOSH : Not after

S1X.

oY TAREAN : A, FOHITET
gy fadEd #F amE g wed
g waw & gearfan #aedi & fRaaa
e g & ogww w1 wema wa faar
I AT IHFT YT HIAF KT AT
A AEAA N qAG T F T FT AT
IAFT AW FL) AT A NET TE (29T
g, 99 s far g oo ea 0w
faqe & @vga &, qowT SAT T
Faar g, ..

guawrala 7 g7 & fod adf daeg

ot AT ¢ qT #T AT FHIT
SEE HN TAT GAAT qIA & FIEqT H
& ?

# qIEE A% ATET @ @IE
BHA S SE A w47 F7 famn, § ag s
e g wvew gwmr w faer 0@
CURCIE e B DS e B O
qAft A FT F YT g T wEewt w5y
gfem &7 avdfird? wafad Jur fageq
2 gwwr wv wmarg faar & ot war
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e fagas g9z awfea #18 %
fer w18 snaeaw g amfas 8, @l
WA famm AT ==t & quq 9 qWG A
T AE HIT T FWOF T
wave fewwm & fad war s ) wEdTar,
&9 7an g fafesr mifemsie o wdlw a%
dzdl 9% qgi 9T W AR q@lwA §
7HET A3 E | WfEe wT TWE a9y

THE DEPUTY CHAIRMAN : Please sit
down now. He has only said in Hindi what he

wrote to me, and I have given more than the
exact translation to the House.

ot TRATEY ¢ FE
THE DEPUTY CHAIRMAN : That

is what I think.

7 TMATLAN : TF ZFT 7 T A,
gaq  faar g

~ THE DEPUTY CHAIRMAN : The motion
is ..

SHRI M. P. SHUKLA (Uttar Pradesh) : I
rise to support the resolution of Mr. Rajnarain.

TEHTd HATEA | Ueq HAY (= faeyr-
W WEH) © AT IEH! BITT |

THE DEPUTY CHAIRMAN : There
is no resolution.

ol AFEIT AR A AE S
qFA AEAGLAZ T Ay T faaas
g4z AR | FY TAT0 7 G w@Ar g

st dfqam ¥ faak fod &t ad @ |

4, Ta%1 4@ f@7 § a9HT @eg w5
FEAT 21 78 3fam adi & F vw w=E
¥ FET ¥ AWET FIA O AR WA

7 foae ge0 w a9 A9 7 a9g |

F 717 FE AT | OF GG T A9
frags v za¥ & awwar g o7 3
i dfgaw W H AN F G IR s
F7 wfy a1 wuw eaar 2, whE fee
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A H TR AWET T E )\ qERT A
Aar #1 wEAr % fasg g afz age
F A g7 mEedt A e

THE DEPUTY CHAIRMAN :1do
not want any more discussion. No more.
Now the motionis . . .

St TRATTAN : HFATAT, TR

Taa &1 v & e
THE DEPUTY CHAIRMAN : If

you want the discussion to be extended, please
go to the Chairman tomorrow morning.

The motion before the House is :

"That the Bill to amend the Official
Languages Act, 1963, as passed by the Lok
Sabha, be taken into consideration."

When the House adjourned on December
19th, Shri Chavan had just moved the motion.
There are three amendments by Shri Chordia,
Shri Pande and Shri Shukla for reference of the
Bill to the Select Committee.

SHRI V. M. CHORDIA (Madhya Pradesh)
: Madam, I move.

i. "That the Bill to amend the Official
Languages Act, 1963, as passed by the Lok
Sabha, be referred to a Select Committee of
the Rajya Sabha consisting”of fifteen
Members, namely :—

1. Shri Tarkeshwar Pande,
. Shri M. P. Shukla,

. Shri Niren Ghosh,

. Shri Rajnarain,

. Shri D. L. Sen Gupta,

. Shri Chitta Basu,

. Shri B. K. Gaikwad,

. Shri Banka Behary Das,

. Shri Narindar Singh Brar,

© 0 NN L AW o

—_
=]

. Shri Jagat Narain,
. Shri Lokanath Misra,

. Shri Brahmananda Panda,

—_— = =
W N =

. Shri Sitaram Jaipuria,

—_
N

. Shri Niranjan Varma and
15. Shri V. M. Chordia,

With instructions to report by the 12th Fe-
bruary, 1968."
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SHRI M. P. SHUKLA Madam

Deputy Chairman, [ move :

a. "That the Bill to amend'the Official
Languages Act, 1963, as passed by the
Lok Sabha, be referred to a Select
Committee of the Rajya Sabha consist-

. ing of fifteen Members, namely :—
1. Shri Jairaindas Daulatram,
Shri V. M. Chordia,
Shri Triloki Singh,
Shri Rajnarain,
Shri G. Murahari,
Shri D. Thengari,
Pt. Bhawaniprasad Tiwary,
. Kumari Shanta Vasisht, 9 Shri
B. K. P. Sinha,
10. Shri Lokanath Misra,
11. Shri Tarkeshwar Pande,
12. Shri K. S. Ramaswamy,
13. Shri S. K. D. Paliwal,
14. Shrimati Violet Alva and
15. Shri M. P. Shukla.

with instructions to report by the first day of the
next session."

© N LA WL

(The amendment also stood in the name of
Shri  Tarkeshwar Pande.)

THE DEPUTY CHAIRMAN The
names for the Select Committee are the same
in amendments Nos. 2 and 3.

gfea wardt wam fGad (wa wE):
wiAdA, wF um aa fAdmw woh 2
AT Fgaz 2w Av AW ead faqrqs
fera fag mar &

THE DEPUTY CHAIRMAN
will be removed.

That name

Now, the point is this; there is a similar
discussion... (Interruptions) Order, order. The
Official Languages (Amendment) Bill was
moved by Shri Y. B. Chavan yesterday. And
the Home Minister had also moved the
Resolution. There are 39 amendments.

Paragraph 1

SHRI S. K. VAISHAMPAYEN (Maha-
rashtra) : Madam, [ move :

1. "That in line 4, after the words 'to
develop it' the words 'as a simple and
communicative  language assimilating,

[RAJYASABHA]
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wherever necessary, words or expres* sions
from the other languages in India specified in
the Eighth Schedule to the Constitution' be
inserted."

SHRI BANKA BEHARY DAS (Orissa) :
Madam, I move :

3. "That at the end of line 6, the following
be added, namely :—

'and to secure its enrichment by
assimilating, without interfering with its
genius, the forms, style and expressions
used in Hindustani and in other languages
of India specified in the Eighth Schedule to
the Constitution and by drawing, wherever
necessary or desirable, for its vocabulary
primarily on Sanskrit and secondarily on

other languages'.

(The amendment also stood in the name of
Shri Mulka Govinda Reddy)

SHRI S. K. VAISHAMPAYEN :
Madam, I move :

3. "That in lines 9-10, after the words
'development of Hindi' the words 'as a
link language' be inserted."

Paragraph 2

SHRI M. GOVINDA REDDY (Mysore) :
Madam, I move

4. "That—

(i) in line 1 for the figure '14' the figure
'15' be substituted;

(i) in line 2, the words 'major' and
'besides Hindi' be deleted ; and

(iii)) in line 9, the words 'alongside
Hindi'be deleted."

(The Amendment also stood in the name of
Shri V. R. Muniswany)

SHRI NIREN GHOSH

move :
5. "That -----

(i) in line 5 after the word 'languages' the
words 'including Hindi' be added, and

(ii) lines 6 to 11 be deleted."

Madam, I

SHRI M. GOVINDA REDDY
Madam, I move :

6. "That in line 7, after the words
'Government of India' the words 'with
the concurrence of States which have

not adopted Hindi as their official lang
uage' be- inserted.
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SHRI S. K. VAISHAMPAYEN

Madam, I move :

7. "That in line 9, after the words
'alongside Hindi' the words 'as a link
language' be inserted."

SHRI M. GOVINDA REDDY : Madam. I
move :

8. "That in lines 9-10, the words
'grow rapidly in richness and' be deleted."
Paragraph-"

SHRI NIREN  GHOSH Madam, I
move :

9. "That in line 4, for the words 'three-
language formula' the words 'bilingual
formula' be substituted."

10. "That for lines 7 to 12, the following be
substituted, namely

'This House resolves that arrangements
should be made in accordance with
bilingual formula for the study of a modern
language of the choice of the student in
addition to his mother-tongue." "

SHRI M. GOVINDA REDDY : Madam, I
move :

11. "That in lines 8-9, for the words
'modern  Indian language' the words
'South Indian language' be substituted."

SHRI M. GOVINDA REDDY : Madam, I
move :

12. "That in line 9, the words ‘'prefe
rably one of the Southern languages'
be deleted."

(The Amendment also stood in the names of|
Shri V. M. Chordia and Shri Sunder Singh
Bhandari)

Paragraph-"

SHRI M. GOVINDA REDDY : Madam, I
move :

13. "That paragraph 4 be deleted."

(The Amendment also stood in the name of

Shri JV. R. Muniswamy)

SHRIMATI YASHODA REDDY (Andhra
Pradesh) : Madam, I move :

14. "That for lines 1 to 12, the following
be substituted, namely :(—

'And, whereas it is necessary to ensure

that the just claims and interest of
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persons belonging to non-Hindi speaking
area in regard to the public services of the
Union are fully safegurded;

This House resolves—

(a) that compulsory knowledge of Hindi
shall not be required at the stage of
selection of candidates for recruitment to
the Union services or posts excepting any
special services or posts for which a high
standard of knovyledge of Hindi may be
considered essential for the satisfactory
performance of the duties of the service or
post; and' "

(The Amendment also stood in the names of
Shri T. Chengalv.iroyan, Shri R. T. Partha-
sarathy and Miss. M. L. Mary Naidu)

SHRI M. GOVINDA REDDY
Madam, [ move :

15. "That in line 2, after the words
'people belonging to' the words 'non-
Hindi States in' be inserted."

SHRI NIREN GHOSH Madam, I
move :

16. "That in line 6, for the words

‘either Hindi or English' the words 'any

two modern Indian languages' be sub
stituted."
SHRIMATI YASHODA REDDY :

Madam, I move :

17. "Thai for lines 6 to 12, the follow
ing be substituted, namely :—

'that compulsory knowledge ef English
or any or the languages mentioned in the
Eighth Schedule to the Constitution shall
be required at the stage of selection of
candidates for recruitment to the Union
services or posts except in the case of any
seivice or post for which a high standard of
knowledge of English alone or Hindi alone
or both, as the case may be, is considered
essential for the satisfactory performance
of the duties of any such service or post;
andl n

(The Amendment also stood in the names of Shri
R. T. Parthasarathy, Shri T, Chengalvaroyan
and Miss M. L, Mary Naidu)

SHRI M. GOVINDA REDDY : Madam, I
move :

18. "That for lines 6 to 12, the follow
ing be substituted, namely :—

'that compulsory knowledge of Hindi
shall not be required at the stage of
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[Shri M. Govinda Reddy] selection of
candidates for recruitment to the Union
srevices or posts excepting any special
services or posts for which a high standard
of Hindi knowledge may be considered
essential for the staisfactory performance of
the duties of the service or post, and' "

(The Amendment also stood in the name of
Shri jV. R. Muniswamy)

[RAJYASABHA]
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SHRI NIREN GHOSH :

22. "That for lines 13 to 18, the follow
ing be substituted , namely :(—

'(b) that all languages included in the
Eighth Schedule to the Constitution shall
be treated on a par for the All-India and
higher Central services
examinations.""

SHRI V. M. CHORDIA : Madam, I

SHRI M. GOVINDA REDDY

Madam, I move : move :

19. "That for lines 6 to 12, the following be
substituted, namely :(—

'that compulsory knowledge of any one
of the languages mentioned in the Eighth
Schedule to the Constitution or English
shall be required at the stage of selection of
candidates for recruitment to the Union
Public Services or posts except in respect
of any special services or posts for which a
high standard of knowledge of English is
considered essential for the satisfactory
performance of the duties of any such
service or post ; and' "

23. "That after line 18, the following
be added, namely :(—

' (¢) Hindi and English shall be per-
mitted as alternative media for the
examinations to be held on 1st April, 1968,
or thereafter for reciuitment to Class II, HI,
IV posts of the Central Services:

Provided that if the recruitment is in
respect of posts sanctioned for any office in
any particular State, the examinees shall, in
addition to Hindi or English, be permitted
to use the State's language or languages

adopted by the State as State language or
(The Amendment also stood in the name  of State languages.'"
Shri  N. R. Muniswamy)
(The Amendment also stood in the name of

SHRI M. GOVINDA REDDY Shri Sunder Singh Bhandari)

Madam, I move :

20. "That for lines 6 to 12, the following be
substituted :—

SHRI NIREN GHOSH : Madam, I move :

24. "That at the end of the Resolution, the
following be added, namely :—

'that the compulsory knoweldge of any
one of the languages mentioned in the
Eighth Schedule to the Constitution or
compulsory knowledge of English shall be
required at the stage of selection of
candidates for recruitment to the Union
Public Services or posts except in respect of
any special services or posts for which a
high standard of knowledge of English
alone or Hindi alone or both, as the case
may be, is considered essential for the
satisfactory performance of the duties of
any such service or post ; and' "

'and having considered the same, this
House recommends—

(i) that article 343 of the Constitution
making Hindi the official language be
amended by making all national
languages enumerated in the Eighth
Schedule to the Constitution as official
link languages; and

(ii) that lines 7 to 14 of paragraph 1
of the Resolution be deleted.''

Paragraph 1
(The Amendment also stood in the name of
SHRI RAJNARAIN : Madam, I move :

Shri N. R. Muniswamy.)

25. "That in the first part of paragraph 1 for
the words "Whereas under article 343 of the
Constitution Hindi shall be the official
Language of the Union' the words "Whereas
under article 343 ofthe Constitution Hindi
is the

SHRI C. D. PANDE (Uttar Pradesh) :
Madam, I move :

21. "That lines 13 to iB be deleted."
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official language of the Union' Union be
substituted."

{The Amendment also stood in the names of Shri
Rewati Kant Sinha and Shrimati Sarla Bhaduria)

SHRI JAIRAMDAS DAULATRAM
(Nominated) : Madam, I move :

26. "That in line 9, after the word 'and' the
word 'such' be inserted."

Paragraph 2

SHRI
move :

27. "That at the end of the first part of
paragraph 2, the following be added, namely

RAJNARAIN Madam, 1

'This House is of opinion that the
development of the Indian languages will
remain obstructed as long as English
remains even as an alternative medium and,
therefore, resolves that it shall be the duty
of the Union to reduce the use of English
progressively with a view to stopping its
use ultimately and to submit at annual
report to the House as to the particular
fields of Government work and public life
where it has reduced or stopped the use of
English' ".

[Amendment also stood in the names of Shri
Rewati  Kant Sinha and Shrimati ~ Sarla
Bhadauria)

Paragraph 3

[ 20 DEC. 1967 ]

SHRI JAIRAMDAS DAULATRAM :
Madam, I move :
28. "That—
(1) in line 4, the word 'three' be deleted;
and

(i1) in line 4, after the word 'formula' the
words 'including provision for mother-
tongue where it is not the regional
language as' be inserted."

SHRI P. C. MITRA (Bihar) : Madam, I
move :
29. "That—

(i) in line 7, for the words 'resolves that
arrangements should be made' the words
'directs the Union and State Governments
to take effective steps' be substituted; and

(ii) in line 8, for the words 'the study' the
words 'compulsory study' be substituted."

C**) M. «« o

SHRI RAJNARAIN
move :
30. "That at the end of the first part of

paragraph 3, the following to added, namely

Madam, 1

'Provided that while making arrangements
for the study of English, Government shall
keep in view that the compulsory use of
English has ultimately to be stopped in the
fields of Government work and public life.' "

31. "That for the Second part of paragraph
3, the following be substituted, namely :—
'This House resolves that in Hindi-
speaking areas arrangements should be
made for the study of a modern Indian
language belonging to any family other than
the Aryan group of Indo-European family
along with Hindi, and in non-Hindi-
speaking areas arrangements should be
made for the study of Hindi and English
along with the regional language.''
[The Amendments also stood in the names of
Shri Rewati Kant Sinha and Shrimati

Sarla Bhadauria)
Paragraph 4
SHRI P. C. MITRA Madam, I
move :

32. "That after line 12, the following be
inserted, namely :—

'Provided further that full marks obtained
by a candidate fiom a non-Hindi State in
Hindi language examination shall be added
to aggregate of the U.P.S.C. Examination;
whereas in regard to a candidate from a
Hindi State in Hindi language examination,
marks above pass marks, shall be added to
aggregate of the U.P.S.C. Examination
and.'"

SHRI
move :

33. "That for part (a) of paragraph 4, the
following substituted, namely

RAJNARAIN Madam, I

'that for the next ten years compulsory
knowledge of either Hindi or English shall
not be required at the stage of selection and
promotion of candidates for recruitment to
the Union services or posts except in
respect of any special services or posts for
which a high standard of knowledge of
English alone or Hindi alone, or both, as
the case may be, is considered essential
for the
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satisfactory performance of the duties of
any such service or post, but the

knowledge of Hindi shall be compulsory
after ten years.'"

(The Amendment also stoodin the names
of Shri Rewati Kanl Sikna  and Shrimaii
Sarla Bhadauria)

SHRI RAJNARAIN Madam, I
move :

34. "That for part (b) of paragraph 4, the
following be substituted, namely :—

'that the Union Government shall, after
consulting the Union Public Service
Commission on the future scheme of the
examinations and the procedural aspects
thereof, make arrangements within a year to
permit all the languages included in the
Eighth Schedule to the Constitution and
English as alternative media for the All
India and higher Central Services examina-
tions.""

{The Amendment also stood in the names of
Shri Rewati Kant Sinha and Shrimaii Sarla
Bhadauria)

Paragraph 3
SHRI SUNDAR SINGH'BHANDARI
(Rajasthan) : Madam, [ move :

35. "That for lines 7 to 12,
following be substituted, namely :—

the

'This House resolves that arrangements
should be made in accordance with that
formula for the study of two mordern
Indian languages including one of the
Southern languages apart from Hindi in
Hindi-speaking areas, and of regional
language, Hindi and one of the modern

Indian languages in the non-Hindi-
Speaking areas."
Paragraph 4
SHRI M. V. BHADRAM (Andhra
Pradesh) : Madam, [ move :
36. "That the word 'And' in the

beginning of line 1 be deleted."

SHRI SUNDAR SINGH BHANDARI :
Madam, I move :
37. "That—

(i) in line 6, the words 'either Hindi or'
be deleted;

(i1) in line 6, after the word 'shall' the
word 'not' be inserted;

[RAJYASABHA]
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(iii) in lines 10 and 11, the words 'or
Hindi alone, or both, as the case may be' be
deleted;

(iv) in line 14, the words 'and English' be
deleted; and

(v) in lines 16 and 17, the words 'after
ascertaining the views of the Union Public
Service Commission on' be deleted."

SHRI M. V. BHADRAM : Madam, I move :

38. "That after line 18 the following
be inserted namely :(—

'And whereas it is necessary for pro-
motion of sense of equality and unity bet-
ween people speaking different languages
in the country that steps should be taken to
provide facilities to Members of Parliament
to speak in the mother-tongue of each
member;

This House resolves that arrangements
should be made at an ecarly date for
simultaneous translations of the speeches
made in both the Houses of Parliament into
all the languages mentioned in Eighth
Scheduld to the Constitution.' "

Paragraph 3

SHRI M. P.SHUKLA : Madam, I move :
39. "That—

(i) in lines 8-9, for the words 'a modern
Indian language', the words 'two Indian
languages' be substituted.

(ii) in line 9, for the words 'preferably
one of the Southern languages', the words
'and any one of the Tamil, Telugu, Kannada
and Malayalam languages and any one of
the other ten languages specified in the
Eighth Schedule to the Constitution'  be
substituted.

(iii) in line 10, the words 'and English' be
deleted.

(iv) in lines 10-12, for the words 'and of
Hindi along with the regional languages
and English in the non-Hindi-speaking
areas', the words 'and of the regional
languages and any one of the remaining
thirteen languages along with Hindi in the
non-Hindi-speaking areas' be substituted."

(The Amendment also stood in the name of
Shri Tarkeshwar Pande)
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SHRI K. P. MALLIKARJUNUDU (Andhra many Congress leaders in Parliament, I believe,
T . . lost their seats by reason of the feelings in the
Pradesh) : I have given notice of an

matter of the language problem. The delay

amendment. assured and encouraged the supporters of Hindi

s who thought that Hindi was getting more and

THE DEPUTY CHA.IRMAN : .It is has not more entrenched. That was really the unfortunate

yet come. I will accept if you give it. consequence of the delay that took place in the
introduction ofthe Bill.

"o . r fv1 g | said that the Bill is a good compromise of a
|t TR . mﬂri 14. ___T: difficult problem. It really concedes, in my view,
syEeqr Fi 9E g | H@HI A0 ST the demand of those who are opposed to Hindi
= aersr 5TF @er, 5 because it virtually gives them a veto on the
©_ . discontinuance of English as one of- the
# | official languages and it really should satisfy the
demand that they have made. I do not agree with
the futher demand which has been put forward that
=TFIA 2 the Bill itself is not enough, and that- the
fe R assurances which j have been given should be
- - . s - incorporated [ in a constitutional —amendment.
=i AFAIT ST T q fe i”ﬂ m' That probably arises out of the distrust which they
AT (E A e uEATd 2, IUH A0 still continue to hold, distrust thata Bill
e passed by Parliament may later be reversed
qairaT g | by another piece of legislation introduced in
Parliament.  That is really what is passing in their
THE DEPUTY CHAIRMAN : gz & mind.

If you are giving an amendment, I am I willing Now, Madam, what really is the nature of the
to receive it now. But let us proceed I with the Opposition to the Bill ? As Iunderstand it, one

business. of the grounds powerfully urged is that the
Bill is unconstitutional. To my mind, there is no
The questions were proposed. basis for such a view.  The Constitution itself,

the very article ~ which makes Hindi the
SHRI NIREN GHOSH : If we want to move  official language after the lapse of 15 years, also

any amendment tomorrow, we should be provides power in Parliament to continue
allowed. the use of English sfter the lapse of 15 years. It

) is, therefore, difficult to understand the
SHRI RAJNARAIN : You will be-allowed.  contention that the proposed Bill is

unconstitutional.  Clause 3 in the article seems
THE DEPUTY CHAIRMAN I am prepared (o have been inserted to meet such a contingency

to receive amendments on the Bill but not on  which has now arised, namely, a disagreement
the Resolution. Now, Mr. Setalvad. between the States as to the adeption of Hindi as
the sole official language. It is surprising that
SHRI M. C. SETALVAD (Nominated) : those who support Hindi should have lost sight of

Madam Deputy Chairman  and Brother this fact which I think will be borne out by those
Members, 1 have great pleasure in welcoming who participated in the proceedings  of the
this Bill. It is a good solution to a long- Constituent Assembly, that Hindi was adopted as
standing problem. It should really have been the official language only by a very narrow
brought before the House long before, majority.

immediately after the assurances were given

by the two Prime Ministers But, unfortunately, it SOME HON. MEMBERS : No, no.

has been the practice of this Government to .

delay matters, probably in the hope that delay I stSa Ilfcll{iorrlggie% SETALVAD : IfT am wrong,
will make for a solution of the problem. The ’
result is, of course, quite the contrary.
The delay, instead of solving a
problem, complicates a problem. Take this
matter itself. In this matter, the delay
caused suspicion and distrust among  those SOME HON. MEMBERS FROM
who were opposed  to Hindi as being the sole CONGRESS BENCHES : No no.
official language. The result was that

SHRI S.S. MERISWAMY (Madras) : It was
a majority of only one vote.
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SHRI AWADHESHWAR PRASAD SINHA
(Bihar) : The voting was between Hindustani
and Hindi. But so far as Hindi was concerned,
it was unanimous.

{Interruption by Shri Niren Ghosh)

SHRI M. G. SETALVAD : If I am wrong I
stand corrected.

SHRI BHUPESH GUPTA : You stand
corrected by Mr. Sinha. Generally he is
incorrect.

SHRI M. C. SETALVAD : Going further
and apart from the constitutional aspect of the
matter, a further point of opposition has been
the opposition as it were, to the continuance of
the English language as a language. Well, 1
greatly regret that such as attitude should have
been adopted by some of these parties. They
forget that we owe the spirit of freedom which
we imbibed during the last sixty or seventy
years from the English language. It is our
knowledge of English that brought us the idea
of freedom, and we became freedom-lovers by
reason of our close knowledge of English.

SOME HON. MEMBERS : No. No.

SHRI M. C. SETALVAD : We forget
further that it was English which brought us all
together—the Bengali from the East and the
Tamilian from the South— and we met and
exchanged our views in that language.

SOME HON. MEMBERS : No, no.

SHRI M. C. SETALVAD : It may be—we
are now able to dispense with English or we
may be hereafter able to dispense with English.
But the time has not yet arrived, and so long as
that time has not arrived, we must not despise
English. We must not forget that English is a
world language. Whatever we do today— we
may throw down English placards and throw
down English signboards—that is not going to
help us. English is a world language. It is
spoken all over the world. It is growing and is
adopted more and more by even the non-
English people in the Western continent. And if
we want to retain our contacts with the world,
not only contacts with the world but if we want
to retain and increase our knowledge of the
sciences, of technical matters and of various
other things, we have necessarily to have
English for a long, long, long time yet . . .

[RAJYASABHA]
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{Interruptions)
SHRIMATI YASHODA REDDY :
's For ever.
SHRI BHUPESH GUPTA The

applause is assuming linguistic character.

SHRI M. C. SETALVAD : ... and after that
long, long time .

ot TURTCAW . qZ FTA GHA F
TR AT WA FECI

SHRI M. C. SETALVAD : My hon. friend, |
say I am entirely for Hindi but Hindi in the due
time and when it is accepted by all the States.
They all have a right to express their views. If
some of the States are still of the view that it is
too early to go to Hindi, or if now they think
that Hindi shall never come, let them have that
view. Let us not forget that we are in a
democracy, and in a democracy everything,
particularly so delicate and so personal a matter
as language, must be decided by unanimity and
by consent.

SHRI SUNDER SINGH BHANDARI
Then what will happen to the world ?

SHRI M. C. SETALVAD : All the same it
will be all the better, perhaps, if Hindi is
delayed a little ...

SHRI BHUPESH GUPTA : I agree. But
these words, namely democracy by consent,
should be addressed to the Prime Minister and
to all those who are sitting there.

SHRI M. G. SETALVAD : What I was
trying to point out was this, that we must not, in
a democracy.... {Intrerup-tion) Hindi is spoken
by a majority of the people.

SOME HON. MEMBERS : No, no.

SHRI M. C. SETALVAD : ...by a majority of
the linguistic groups . . . {Interruption) Very
well. Even if it is spoken by a majority of
people, there is no reason for forcing it down
the throat of those who do not want it. In a
democracy we must act with goodwill, mutual
respect and do things as far as possible,
particularly in matters ofjanguage, by common
and unanimous consent.

One thing more, and that is, the methods
adopted by some protagonists of Hindi— I do
not say all—the resort to violence, disorder,
rioting, arson and so forth. It
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is a matter of deep regret that some responsible
parties should have lent them- i selves into these
violent and coercive methods in the matter of
language. It is a matter entirely to be deprecate
the more so when they attempted to bring in th
student element into this very unworth
agitation. I hope good sense will yet prevail an
that these leaders of certain parties will thin
better of it. They should think not so much o
Hindi which prevails in some States, but thin
more of the unity of the country. They shoul
see to it that we all of us go together because w
have a very, very long way to go, and we shal
not move at all unless we move unanimousl
and in concert. Thank you.

THE DEPUTY CHAIRMAN
Chagla.

Mr.

SHRI M. C. CHAGLA (Maharashtra) :
Madam Deputy Chairman .

SHRI BHUPESH GUPTA : I hope Mr.
Chagla of the Mundhra case fame will be
reborn today.

SHRI M. C. CHAGLA : .. mayl

in the first instance congratulate the hon. Home
Minister and the Government for bringing this
Bill before Parliament? It was our solemn duty
to carry out the assurances given by Nehruji
and Shastriji and I think, by and large, this Bill
meet« with that need. With the Bill, as it is,
there might be some difference of opinion. But
on the whole it seeks to carry out in a great
measure the assurances given by the two
distinguished Prime Ministers.

Madam, I am of the opinion that in matte
like language we should try, as far as possible
to have a national concensus. We often talk o
consensus. It has become a fashionabl
expression. But if there was ever a need fo
consensus, it is on the language issue. W
should not make the language issue a disput:
between Hindi and English or between th
North and the South. Let us adopt a polic
which is in the national interest. I think the firs
condition is to see that the unity of this count
is not threatened. I place unity above everythin
else. It is wrong to say that language shoul
come first. Unity must come first. Madam, wi
had a terrible partition in 1947. I have alway
taken the view that it was a blunder. It shoul
never have taken place. But now it has becom
a matter or history. After that, thanks to th
statesmanship of Sardar Vallabhabhai Patel, we
integrated the country and had all the princely
States
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coming into the Union and forming one united
country. For Heaven's sake, let us preserve the
unity of our country. That should be our
paramount consideration, our bounden duty,
our passionate duty.

Now, Madam I have heard some people
say—and I am very sorry that this expression
has been used—that we are giving a veto power
to Madras and Nagaland, That expression
should not have been used. Madras and
Nagaland are part of our country. The people
who live there are flesh of our flesh and blood
of our blood. It is absolutely necessary, in ordir
that the language policy should succeed, that
we should carry Madras and Nagaland and
other parts of India with us. We cannot afford
to say "Never mind what Madras says never
mind what Nagaland says, we have a majority
and we will use our majority to carry through
the legislation." Democracy does not merely
mean rule of the majority. Sometimes we make
this mistake. Democracy also postulates the
willing consent of the minority. Then only
democracy can function.

SHRI BANKA BEHARY DAS : Even in
our political matters.

SHRI M. C. CHAGLA : Even in political
matters, in all matters, social political and
economic.

SHRI BHUPESH GUPTA With the
exception of cases like Prafulla Ghosh and so
on.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : That is his obsession.

SHRI BHUPESH GUPTA : He postu-luted
a thesis. I said there are certain exceptions.

SHRI M. C. CHAGLA : The hon. Home
Minister used a very happy expression that we
should have a ‘'protracted period of
bilingualism'. But I want to make it clear that
bilingualism does not mean dividing Indian into
Hindi India and English India. Bilingualism
means that the whole country should accept
both the languages. You have bilingualism in
Canada. Of course, the French are rather restive
there. But if you go to Canada, you will find
that almost everybody in higher positions
speaks both English and French. You go to
Switzerland. Of course, Italian is a small
minority. But almost every Swiss speeks both
French and German. And if you want
bilingualism in this country,
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[Shri M. C. Ghagla] then we must have these
languages accepted by the whole of India, used
by the whole J of India arid adopted for as many
purposes as possible.

SHRI BHUPESH GUPTA You want
English to be the language of the people ?

SHRI M. G. CHAGLA : I am coming to that.
So from this point of view, I welcome the
three-language formula because the three-
language formula postulates the study of Hindi
and English by all the students in India and that
is a step in the right direction. My regret is that
this foimula was never loyally carded out or
accepted ...

SHRI BHUPESH GUPTA : You are also to
blame for it.

SHRI M. C. CHAGLA : Well, Education is a
State subject and the Centre cannot force its
views upon the States. I will not mention the
States, but some States really did not honestly
and loyally carry out the three-language
formula. Now, from this point of view, I regret
one of the resolutions moved by Government
after some amendment that in the examinations
for the Public Service Commissions Hindi or
English may be accepted. Now, Madam, how is
bilingualism to work in the administration if a
group of students only know Hindi and the
other group only know English ? How will the
administration of this country be carried on if
across the table in an office in the Ministry one
man does not know English at all and the other
man does not know Hindi at all?

SHRI N. SRI RAMA REDDY (Mysore) :
There should be an interpreter between them.

SHRI M. C. CHAGLA : Yes, there can be an
interpreter between the two. Therefore, I would
suggest that after all, these resolutions are not
mandatory, they are recommendatory. I would
humbly suggest to the Government to give
second thought to these resolutions so that both
Hindi and English are compulsory or for the time
being, if you are going to have for the
administration one common language, it should
be English and when the time comes, Hindi can
replace English. .But for Heaven's sake, let us
not take our administration which is slow enough
in all conscience, even slower. Therefore, .it
would be a fatal thing if in the Public , Service
Commission examinations we |

[RAJTYASABHA]

{Amit,) Bill, 19G7 4882

are going to permit either Hindi or English.
Now, Madam, from this point of view also 1
deplore the resolution which permits students to
take examinations in 14 languages. | have grave
apprehension as to its success. In the first place,
moderation will be almost impossible. Those
who have anything to do w.th any examination
know how difficult it is to moderate even in
one language. Moderation in 14 langages will
be an almost impossible feat. Therefore, even
in these examinations if you are going to have
bilingualism, why should the medium be not
English or Hindi ? Why do you want 14
languages so that our linguistic differences
should be emphasised in the administration ?

m Now, Madam, to the extent that this Bill is
intended to give impetus to our many Indian,
languages, I entirely support ii. I think we have
great languages, rich languages and every
support should be given to them. But what I
want to emphasise is that there must be a
common language, whether it is English or
Hindi, for the intelligentsia and in the fields of
administration, in the fields of academic life
and in the judiciary and the legal field.

Now, if you look at the history of India, you
have always had a common language for the
intelligentsia. I hear people saying that only
three per cent of the people speak English and,
therefore, it cannot be the common medium. I
hear people saying, as I heard Mr. Gupta saying
just now, what percentage of the people know
English. quite right, very few people know it.
But look at our history. In those glorious days
of ancient India when Sanskrit prevailed,
Sanskrit was spoken by a small percentage of
people, not even three per cent. People spoke
Prakrit or they spoke the regional languages.
But the pandits not only in India but from
outside discoursed in Sanskrit and carried on
dialogues in Sanskrit. That was the common
language. When the Moghuls came to this
country, the common language was Persian and
it was the court language also. But the people
spoke either Urdu or Hindi. When the British
came, the common language was English. All
that I am emphasising is that for the sake of the
unity of India and for the sake of our progress
and development; we must have a common
language. I am not wedded to English. I am
proud of India and I am proud of Hindi. I want
our own Indian language to take the place of
English. But as Mr. Setalvad rightly said, let us
hasten slowly. Till Hindi can replace English,
to discard English as the common language
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will be suicidal. And unless Hindi is accepted by the
whole of India it cannot replace English. So long as
Madras will not have Hindi, so long as other parts
will not have Hindi, it is impossible to replace
English by Hindi. And Hindi needs lobe developed.
Therefore, all that I am urging upon this House with
all the strength that I possess is to remember that the
unity of India depends upon a common language at
least in the higher fields of our activity. Without that
common language India's progress will be
tremendously retarded. As hon. Members said, I hope
I shall not live to see that day, within io years you
will need interpreters to interpret one Indian to
another. Is thai what you want? To-day at a high-
powered conference, people sit round the table and
discuss matters of great importance in a common
language. Do you want to see that in our country, that
when people will sit round a table, they will not
understand each other and will need 14 interpreters to
interpret one Indian to another ? I dread to
think

of sucha situation. I. hope 1 P.M.

such a day will not come.

Now, Madam, as regards the common
language let me deal with three aspects, academic,
administrative and judicial. In the academic field we
have many universities today with great tradition*.
We have many Central universities. You have
mobility of professors, you have mobility of teachers.
The Delhi University can recruit professors from
anywhere in India; it gets students from all over
India. What will happen if Delhi University adopts
Hindi as the medium of instruction? You will
straightway shut out students from the South and
from Bengal. You will not be able to recruit
professors from Bengal or Madras. I know the Delhi
University well, Madam. Some of the finest
professors today are from the South. Are you going
to compel them to give lectures in Hindi? They
cannot. That means they must leave and you will
never be able to get in the Delhi University
professors from all over India. I was listening in the
Question Hour about a medical college, whether the
medium of instruction should be Hindi or English.
All our regional institutions, the engineering
colleges, the medical colleges, must have a common
language because our students come from different
parts of India and we have professors from different
parts olTndia. Are we going to throw away all this
because we feel that Hindi should lcplace English?

5—3 R. S./68
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Now take the administrative field. We do not
understand how a country like India can carry on its
administration except in a common language, I have
seen these amendments making different points of
view but the fact remains that the Administration
will never run smoothly unless you have a common
language. Let us wait for the day until Hindi takes
the place of English but let us not discard English in
a hurry, so that our Administration will breakdown.

Now take the legal and the judicial field. We have
an All-India Bar. We have just passed the Advocate
Act which sets up common roll of lawyers. We have
the high Courts and the Supreme Court. They have a
co-ordinated and intergrated uniform system. It is a
system based largely on English law. What is going
to happen? I hear people saying "Let us have
regional languages in the High Courts." Do they
realise what it means? Today the High Court of
Bombay reads the judgements of other High Courts,
pays respect to them. These judgments come up to
the Supreme Court. The Supreme Court is manned
by Judges from different parts of the country. What
will be the language of the Supreme Court ? Are we
going to scrap the Supreme Court?

ot faewa aat (woy 927r) @ A=y

T W79 218 %17 0 12721

5, UHo Hlo WIMAT qA7 HTA Al

ER TSS9y ZIT 7 |

ot fanasaw aaerest SrefEan

AT AT EA AT £ FAIFAa 924 [Bval H

THE DEPUTY CHAIRMAN : That is all right.
Please listen to him.

SHRI M. C. CHAGLA : It may be quite lure that
in Madhya Bharat and also in Baroda (IK- regional
language was used but then you had Uoiatcd High
Courts; there was not this, integrated and co-
ordinated system, nor was there a Supreme Court.
lean quite.understand that if each State is going to
have for its high Court the regional language with no
connection with other Higli Courts and with no
connection with the Supreme Court, it will work.
But if you want to have the present system, it is
not going to work.
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[Shri M. G. Chagla]

The present system is working very well. I do
not want the present system which has
produced finest judges and finest lawyers to be
scrapped without giving a second thought to it.

SHRI RAJINTARAIN :
India.

THE DEPUTY CHAIRMAN : Please, Mr.
Rajnarain.

Finest traitors in

SHRI RAJNARAIN ; I am not going to do
anything, Madam.

SHRI M. C. CHAGLA : May I say one thing
about Hindi? The Hindi which we want to see
developed, the Hindi which we want to become
the official language of India, the Hindi of
which we want to be proud is not the language
of a particular region in India. You look at
article 351 of the Constitution. It says that
Hindi shall be the composite language to which
all the language of India will contribute
including Hindustani. And that will be the
official language of India. Is that what is
happening today? I frankly confess I have
followed Mr. Bhandari's speech. His Hindi is
very sweet and simple. But however much I try
to follow Mr. Raj-narain's Hindi, I cannot
follow it.

SHRI DAHYABHAI V. PATEL
(Gujarat) : I do not think you are losing very
much.

SHRI M. C. CHAGLA : While I am in the
House, I want to follow every point. I would
like to follow those who speak in Hindi rather
than take the aid of the translation. I could
follow Mr. Bhandari's Hindi. The Hindi which
Jawaharlal Nehru mpoke, it was really a
pleasure to listen to him. We realised that hg
represented the composite culture of India. And
I can tell my Hindi friends that much of the sus-
picion in the South is due to the fact that they
feel that a particular region in India is trying tq
impose its hegemony over the South. Once it i
made clear that we have to work for the Hindj
which the Constitution lays down, then much of
the suspicion will disappear. People do not
seem 'm> know the Constitution. Look at thig

[RAJYASABHA]

light over numerals. The Constitution says that
Hindi shall be the official language of India
with international numerals. But what happens
? If a car goes about with international
numerals, its board is blackened out and there is
agitation and all that. Therefore, when we
advocate the cause of Hindi, let us study the
Constitution. Let us give effect to the
Constitution.

(Amat.) Bill, 1967

SHRI SUNDAR SINGH BHANDARI
There is provision for Devahagai i numerals. It
is accepted.

SHRI M. C. CHAGLA : But today the
Constitution says "international numerals" I
will be disloyal to the Constitution if I do not
use the international numerals. Change the
Constitution by all means, if you like.

Madam, I do not want to take more time of
the House but I have only one appeal to make
in the interest of the unity of the country. I am
more concerned about the unity and integrity of
our country than about anything else. Unity
must come before language and unless one
evolves <i national policy which every part of
India will accept, one will never be able to
make much progress. Language is an intimate
thing; it is more intimate perhaps than even
religion. Religion is losing its appeal in Europe,
the United States and in some other parts of the
world but language, as I said, is personal,
intimate. It is something so close to us that we
give our lives for it. Therefore one must tread
warily when one lays down a language policy.
Unless we carry the country with us, we will
make mistakes. The day of Hindi will come not
by imposition, not by intolerance but by
persuasion and I have not the slightest doubt
that if my Hindi friends will adopt the right
policy, they will be able to carry with them
Madras, Bengal, Nagaland and the rest of India.

SHRI M. GOVINDA REDDY :
sooner than they expect.

Much

SHRI SUNDAR SINGH BHANDARI :
With good intentions.

SHRI M. C. CHAGLA : Any attempt at
forcing the pace of Hindi, any attempt at
imposition will cause more harm to Hindi than
anything else. I think in the last few months
greater harm has been caused to Hindi.
Therefore I appeal to my friends who are the
protagonists of Hindi to remember that this is
one country, it is a united country and we
cannot close our ears to the voices which come
from the South and from the East. It is only
when we stand together and evolve a national
language policy that we will make it possible
for the country to progress and prosper.

SHRI S. S. MARISWAMY : Madam, with a
heavy heart I rise to speak today. Even Mr.
Chagla's speech has not taken away the sorrow
I feel. Madam, when we discuss this Bill the
students in Madras
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and other places in the South are very much
agitated over this Bill. They feel upset that
they have lost their future career so far as
upper India is concerned. We tried to pacify
them but in spite of our per-suation we could
not control the feelings of those students.
Today, after the passage of this Bill in the
Lok Sabha, the students in the South are
very much agitated. 1 should say that they
are rigiu and something mu”t be done ini
liixliately to allay their fears.

Madam, there is a talk both inside the
House and outside that the people of the
South are trying to impose English on the
people of North India. Madam, I want to say
to the protagonists of Hindi to look at the
history of how English came into this
country. In the year 1823 Raja Ram Mohan
Rai wrote to the then Governor-General
Lord Amherst deprecating the idea of
establishing a  Sanskrit college and
appealing to him to have an English college
for imparting "a liberal and enlightened
system of instruction embracing Mathe-
matics, Natural Philosophy, Chemistry,
Anatomy and other useful sciences through
the medium of English." In the conclusion
of his letter he had said : "In presenting the
subject to your Lordship I conceive myself
discharging a solemn duty which I owe to
my countrymen." Raja Ram Mohan Rai was
a great patriot, great reformer and a social
worker, who fought against sa/i and fought
for the peasents of Bengal and for other
good and noble causes. Madam, fortunately
in those days there were no Shiv Narains
and Rajnarains to go and call him names for
having pleaded for English to be introduced
in this country.

Another important factor which we must
be in mind is that India was never a United
India. The concept of India as an entity is|
relatively of recent origin. This subcontinent]
was an amalgamation of several chotta
independent States until the Maurya period.|
Even there, Madam, only upper India was
united but not South India. Later the
Moghuls had tried to unite this country, but
they tried in vain to have South Indial
annexed to their empire. And later the]
British came and through Engilsh they were
able to unite India. But now what is|
happening. That unity which was forced
upon us, which came as a blessing in|
dliguise, that unity is being shattered. Now|
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kindly imagine this. If our freedom-lighters
had carried on their deliberations in Iheir
respective mother tongues, would
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the congress have gone to South India? If
Tilak had come to Madras and had spoken in
Marathi, take it from me, he would have
returned home frustrated because he would
not have got any audience to listen to him.
In the same manner, if Mahatma Gandhi
had come or, for that matter, if Bipin
Chandra Pa! from my friend Mr. Bhupesh
Gupta's State had come, to Madras and
addressed Madras audiences in Bengali or
Marathi or Gujarati or any other language,
take it from me, the Congress movement
would not have spread to South India and to
Madras at all. Our people were able to hear
the leaders of upper India only because they
spoke in English. So also our ieaders Rajaji
and Mr. Satya-murti and other people were
able to speak to the people of upper India
only because there was the English
language. Otherwise they would not have
come and spoken to the people of India. So
English was an essential thing and it had
brought about the unity of India. I wonder,
Madam, who on earth was crying for this
Bill. That is a big riddle to me, which I am
unable to understand.

People all over the country are worried
about their next square meal. They are
worried about their unemployment problem.
They are worried about the price-line going
up and up, and none had wanted a Bill
especially of this nature. I am afraid the
Government of India under the leadership of
Mrs. Gandhi is indulging in diversionary
tactics to take away the people's mind from
the immediate burning problems. They are
introducing this Bill in order to divert their
attention. This was the tactic adopted by the
previous Britishers. This was the tactic
adopted by the previous dictators all over the
wored and unashamedly, this congress
Government, which proclaims day in and
day out that they are for democratic
socialism— God alone knows what sort of
socialism it is—this Congress Government is
indulging in the same tactics that Hilter and
Mussolini indulged in, and the Britishers in-
dulged in. Another thing they put forth; they
say that they are fulfill ng the commitment
made by them in the Constitution and also
fulfilling the promise of Pandit Jawaharlal
Nehru. I wonder whether it is the only
commitment made in the Cor.s-titution that
remained unfulfilled. There are so many
commitments made in the Constitution.

SHRIMATI YASHODA REDDY :

But it is of paramount importance; food is
not.
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SHRI S. S. MARIASWAMY : Yes, it is so for
them, it seems. You are a good Congresswomen, but
if any other Congressman asks for food, we must
give him the paper on which this Bill is printed.

How, Madam, in the Constitution there are so
many commitments made. For example, in the
Directive Principles, in article 45 we had said that the
"State shall endeavour to provide within a period of]
ten years from the commencement of this Constitution
for free and compulsory education for all children
until they complete the age of fourteen years." Have
they fulfilled it? Is it not an important one? It is not
imperative on the part of the Government to come
forward and introduce compulsory free education ?
Why have they not done that? But they say that it is
not important and therefore they have brought
forward this language Bill. So their argument is
fallacious. Their claim is not genuine. Secondly, they
quote Pandit Jawaharlal Nehru, and they refer to what
he had said. Pandit Jawaharlal Nehru said that English
will continue as long as the non-Hindi-speaking
people did not desire a change. 1 ask : "Who are the
South Indian people desiring a change now?" Even
Mr. Kamaraj does not desire a change now. He has
expressed his disapproval of the Bill. The poor man
was not informed about the amendments that they had
incorporated in the Bill. So he had issued this
»«.ate;menl belatedly. I would have been happy if he
had issued the statements week earlier or two weeks
earlier, or before the name of Nijalingappa cropped
up. That would have Treated a crisis in the Congress.
But he had waited. What was he-doing in Madras. Of]
course there was a by -elettion but my information is
that he had not gone there. After the results erf the
South Madras election I am told that he had made up
his mind that he would not interfere in any election in
Madras for some time to come. It was a good decision
that he had come to and I welcome it. He is a very
intelligent man. But what was he doing in Madras
when the Bill vfas being discussed in the Lok Sabha,
when the amendments were beini; moved there by the
Hindi lobby one after another? He had not done
anything.

Now.the Government says that they arc fulfilling
Pandit Jawaharlal Nehru's as-u-rance. And what is
that assurance ? Are they going to keep Engl h for
some time to come? No. They are trying to abolish
English, drive away English from this countrv by the
various methods adopted by this Government.
For example I may
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refer to Dr. Triguna Sen, the great lover of our
regional languages. What sort of love he has, I do not
know. I think that the love that he has is as good as the
love Pakistan is having on Kashmir, or China is
having on India. This is the sort of love he has
developed for regional languages. He says that in the
universities and other places English should be
gradually eliminated and in its place the regional
languages should be introduced. What will happen? A
vacuum will be created so that Hindi can creep in
silently and quickly. That is the sort of thing that they
are thinking of. So there is a concerted move and there
is a conspiracy hatched in Delhi or Uttar Pradesh, I do
not know, to drive away English so that Hindi fan
come in. And they say that Panditji's assurance is
being fulfilled.

Madam, ou; Ron. Home Minister, Shri Y. B.
Chavan, while ini.oducing this Bill, said that this
should be called a compromise and they were doing a
great service to 1 he country. He had said that as a
non-Hindi man he was proud to introduce the Bill.
While introducing the Bill in the Lok Sabha, this is
what he said. I quote.

"In the meanwhile whatever link language we
have for our purposes, let us try to use it for some
time till everybody says, 'l now know Hindi and I
will participate in the administration of the country
and in the cultural life of the country/"

This is what he had said in the Lok Sabha. That means
that such of those who do not know Hindi are
debarred from taking part in the administration of the
country, from taking part in the cultural life of the
country. I wonder whether I would be allowed to take
part at least in the agricultural life of the countiy, If
not in its cultural life. Simply because I do not happen
to know Hindi I am to be debarred from the ad-
ministration of the country. If that were the verdict of
this Constitution, then this Constitution must not be
touched by any decent human being. We must agitate
for the withdrawal of this Constitution and for
annulling this Con-tilution. If that is the verdict of the
Constitution, that simply because I do not knew Hindi
I am to be debarred, then this Constitution might go
down the drain. That is what I would say.

Another gentleman, by name Shri Bibhuti Mishra
had said in the other House that if they give Rs. 25 as
extra, as an incentive to the people from South India,
they would easily and quickly learn Hindi
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SHRIMATI YASHODA REDDY : I pity
their ignorance. Certainly it is an insult to the
non-Hindi people, that if thry are given Rs. 25
they would love any language. Is Hindi that
cheap? I want to know that. If it is that cheap,
then it is all right.

SHRI S. S. MARISWAMY : To stretch that
argument a little further, suppose Pakistan or
China were to come forward and say to the
people of Uttar Pradesh, that it will give them
Rs. 50 will the people of Uttar Pradesh
welcome it? How will they react to such an
offer ? Will they not take it as a calumny, a
slander and a libal on the part of the Pakistanis
or the Chinese, towards every Indian, towards
the people of Uttar Pradesh.

You now say that you would offer Rs. 25 and
the people of the South are eager to get it. That
is the result of your continued rule. As a result
of your continued rule for 20 years you have
brought us to this level. If only a non-Congress
Government had been in Delhi, things would
not have been so bad. Because you were having
the power for the last twenty years you have bi
ought down the people to such a level that they
are willing to sell their souls for Rs. 25.

AN HON. MEMBER : Or even less.

SHRI S. S. MARISWAMY: When they say
that, they should realise that they are really
humiliating us.

Madam, they talk of Hindi being the
language spoken by the majority of the people
of India. I have here certain figures a out the
Hindi-speaking people, the figures of their
population. In Bihar their number is 464 lakhs,
in Madhya Pradesh 323 lakhs, Rajasthan 201
lakhs, Uttar Pradesh 737 lakhs, Delhi 26 lakhs
and Himachal Pradesh 27 lakhs. The total
comes to 1,778 lakhs. But the total of those who
are in the non-Hindi areas is 2,466 lakhs. These
figures were collected by the Action Committee
of the Bar Association, Trivandrum. This has
come in cold print and it has been distributed
everywhere and up till now no contradiction has
appeared. This is the so-called majority of the
Hindi-speaking people in our country.

Further they say that Hindi is such a good
language, so easy to learn and it must therefore
be learnt by everybody. Here have some facts
about the richness of the Hindi language also.
Before I come to that, and before I quote some
memorable quotations, I would like to
inform this
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House how much money they have so far
wasted for the development and progress of
Hindi. In the year 1961-62 they spent Rs.
7,78,240. In 1962-63 the figure is Rs. 16 lakhs,
foi 1963-64 it is Rs. 23. lakhs, for 1964-65 it is
Rs. 2 crores, for 1965-66 it is Rs. 1.12 crores
and in 1966-67 the figure is Rs. 67 lakhs. Under
another category and for the same purpose they
have spent Rs. 50 lakhs in 1963-64, Rs. 2.44
lakhs in 1964-65 and Rs. 1.70 crores in 1966-
67. And on the whole the have spent so far
during the period often years, from 1957 to
1967, a sum of Rs. 9 crores 93 lakhs fot the
development of Hindi. And now, let us see how
much they have spent for other languages. For
all the other languages they have spent only Rs.
52 lakhs and another Rs. 21 lakhs. This is what
they have done for all the other languages. Yet,
according to them this Rs. 9 crores is nothing,
because Shri Morarji Dcsai is keen on getting
Rs. 2,000 corres from the people by taxation. So
this Rs. 9 crores Can go down the drain. By
spending this sum of Rs. 9 crores, how have
they developed the Hindi language ? Here I
have certain quotations with me. These
quotations were collected from the discussions
in thi.. House and from the speeches of the
Hindi protagonists. I will read them out one by
one. One of them is this.

“gAa% 1950 ¥ 93 fedraT four a1 v
R 'E.‘,“:'}‘-u".“.— F
AN HON. MEMBER : Please repeat it.

SHRI S. S. MARISWAMY : “zg
THRGEE 9T § OF AHEHT {F FAT

w1

Shall T tell you about Tamil? Mr. Bhupesh
Gupta here speaks very well in English. We
know he is a great speaker in the English
language and words come out like torrential rain
from his lips without any hestitalion. I can give
you a Tamil translation of it without even a
single English word or for that matter without
even a single Sanskrit word. That is my
language. Yet I do not want to impose it on
anyone. Suppose I am given a thesis I can
translate it in two hours into Tamil. You can see
the richness of that language. If I were to ask
you to accept that language as the national
language, will you take it easily? Will you not
come up against me brandishing

a sword? They speak of“ia:EI FAT”
That is what they say for the sake of emphasis.
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This is all the improvment that they could bring
about after spending Rs. 9 crores. If only they
had given me Rs. 9 crores I would have done
wonders for Tamil. so also my friends from
Kerala, so also others from other areas, for their
respective languages like Bengali and so on. So
this is most deplorable. That is what I would
say.

SHRIMATI YASHODA REDDY : If I may
interrupt the hon. Member for a minute, . this is
what a Hindi gentleman himself said :

"If you make Hindi easy and simple it
becomes Urdu. If it becomes chaste it
becomes atrocious, inappropriate awful and
wrong."

SHRI S. S. MARISWAMY : I was really
shocked to hear a great jurist like Shri Setalvad
call it a compromise formula. I fail to appreciate
it. Mr. Ghagla r.poke very well. Mr. Setalvad
gave very good arguments. But his conclusions
were deplorable. In the fiist instance I thought
he was opposing the Bill. He welcomed it, of
course, but later on he gave arguments and they
were good arguments against the Bill. But his
conclusions were deplorable. He said it is a
compromise formula. What is the compromise
that has been arrvied at? Non-Hindi students
have to learn thiee languages. My son, if he
wants to come here as a clerk or as a
superintendent or as some officer, first of all I
must send him to a Convent to learn English.
Then if my purse permits—with all the taxes of
Mr. Morarji Desai no middle class man's purse
would permit...

SHRI DAYABHAI V. PATEL : No honest
middle class man's purse.

SHRI S. S. MARISWAMY : Yes, no honest
middle class man's purse would permit; if my
purse permits I have to send him to Oxford or
Colombia to master that language and then he
can come by a plane to Delhi and sit for an
examination in the U.P.S.C. so that he can be
appointed here. I think Mr. Rajnarain has got a
son and what will happen to him? From Banaras
he will come straightway to Chandni Chowk or
to Delhi, write an examination in Hindi and
immediately you will find him in the Home
Ministry immediately below our friend Shukla
Sahib or even under Mr. Chavan and he will be
an officer here. Is this a compromise? Is this in
favour of our people ? Is it for that that Panditji
gave that premise? Is it for

[RAJYASABHA]

(Amit.) Bill, 1967 4894

that that we were hoping against hope that
something good will be done? What sort of
compromise is this ? And there is another thing.
Hindi graduate can get a higher position by
promotion without the least trouble. What about
the South Indian people who come heie with
English? For promotion they have to learn
Hindi, write an examination, pass it and then
only they are eligible for promotion. And the
Central Secretariat, Madam— that is the funny
part of it—hereafter will be divided as North
Block or South Block and in each block there
will be Cell No. 1, Cell No. 2 and Cell No. 3.
The fiwt Cell would transact business in
English; the Second Cell would transact
business in Hindi and the Third Cell would be a
translating Cell, translating things from here
and there, from this side and from that side. Is it
not a ridiculous position? To get a lettei
translated the officer has to go and stand before
the Translation Cell and by that time the
Translator would have gone for this chaya and
the officer would have to wait. The entire
machinery of Government would come 10 a
stop.

Madam, the Home Minister, I am very glad,
has admitted that the Hindi-speaking people
have on edge over the other people but he felt
that it was inevitable. Why should it be
inevitable? He could only hope that the three-
language formula wculd be implemented by the
Hindi-speaking States. 1 wonder, after the
passage of this Bill, whether the three-language
formula would ever be taken up and adopted.

Finally, I want to warn this Government that
it is riding on a dangerous tiger. It is a ride that
they have taken up and I am very sorry to say
that our Prime Minister, who, I am told, is the
author of this Bill, is mainly dependant upon
and taking into account the wishes of the Hindi
people some of whom I am very sorry to say do
not see reason or logic at all and if I say that
they arc fanatical about it I must be pardoned
for using that word. By acting according to their
wishes our Prime Minister is taking a very
dangerous step and here I want to give her a
good story about a lady from Niger, how she
rode a tiger and what happened to her finally. If
they depended upon these fanatics their fate
would be the same. This is the story :

"There was a young lady from Nigar
Who went out to hunt on a tiger
With a smile on her face

But when the hunt was all over
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There came back the tiger Without the
young lady on its back But with a smile
on its face."

Tnat will be the position. They may get
applause; they may get cheers; they may get
garlands; they may get bouquets from people
like my hon. friend, Mr. Rajnarain, Shiv Narain
and other Naiians all over Uttar Pradesh and
other place and finally our friend, Mr. Rajnarain
would be there as P.M. but our poor Prime
Minister would not be there and God only
knows where she would go. That sort of
situation would definitely arise. About South
India I do not know what is going to happen.
Madam, take it from me, the unity of India is in
real danger; it is in jeopardy, there is no doubt
about it. I suffer from a disease—I call a spade a
spade, I do not mince words. The unity of the
countiy is in peril. With their brute majority
here and in the other House they may pasi this
Bill. Our voice would appear to be in
wilderness now but a day will come when the
Home Minister as well as our Prime Minister
will regret what they are doing now. That day is
not far off. Our borders are not safe and I do not
know what will happen in this country. Madam,
I am not a separatist; I was never a separatist;
all my lilc I had fought against separatism. I
was in the Congress as much its any of the
Congress people here but with all that I tell you
that these people are playing into the hands of]
fissiparious tendencies, are playing into the
hands of the enemies of the country. They are
playing with the unity of this country. I hope
that soon some sense would prevail. . .

SHRIMATI YASHODA REDDY : At least
now.

MISS M. L. MARY NAIDU (Andhra
Pradesh) :Befoieitis too late.

SHRI S. S. MARISWAMY : . . .and before it
is too late they would give up this Bill. Nothing
will happen if they come forwartl and say that
English will continue to be the official language
for some time to come till the future generations
of this country decide upon it. Who are you to
bind the future generations? For everything you
want to pass a Bill, for everything you bring
forth a Bill binding people for generations, for
ten generations as if God himself has given
powers to you to decide the fate of the entire
mankind. After till, you have come with a
slender majority.  You would be thrown out
if 30
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self-respecting Congressmen cross the floor.
Then what will happen to this Government?
Why bother about the generations to come?
Give up the Bill. If you don't give up the Bill
tihe country would be divided. If the country is
divided, this Government will be nowhere; the
members who control it also would be
nowhere. My friend, Mr. Rajnarain, would also
be nowhere. I would be nowhere too.

Thank you Madam

SHRI T. CHENGALVAROYAN (Madras) :
Madam Deputy Chairman, it is with a sigh of
relief that I venture to support this Bill but I
should have expected with no unreasonable
importunity the passing of this Bill on the eve
of the last general elections so that the political
changes that have come about in some of the
States could have been avoided. In politics,
Madam Deputy Chaiiman, as in love,
procrastination is the thief of time. However, |
must express my very grateful thanks to our
illustrious Prime Minister and my leader for the
gallant stand that she has taken on this very
delicate issue. It is yet another indication, if not
vindication, of the great Nehru tradition. I am
equally beholden to the hon. Home Minister,
Shri Chavan, for the dazzling defence that he
has given in piloting this Bill through stormy
seas and shoals. It is once again reminiscent of
his vast and varying defence potential. I must
also express my very grateful appieciation of
the spirit of magnanimity and compromise
which my Hindi-Epeaking brothern have
shown. After all. magnanimity and compromise
are the very essence and emblem of democracy.
Madam Deputy Chairman, we must not forget
for a moment that this is an amending Bill.
There has been a parliamentary enactment in
the name and style of Official Languages Act
and when that Act was on the anvil of this
Parliament serious and sincere doubts were
raised in the minds of a vast section of the
people of the South from where I have the
honour and the privilege to hail. They were so
sceptical, they were so apprehensive, of the
distortions in their life after the passing of that
measure and of the uncertainties of their future.
Some went to the extreme extent of self-
immolation. We may not agree with the wisdom
of that course but nevertheless we cannot be
blind to the extent of their exasperation. At that
time it was felt that the Official Languages Act,
if at all it should solve the problem of
languages, for a reasonable length of time, must
carry and contain what is historically known as
Nehru's assurance. Nehru's assurance is an
insurance. Itis a Magna Carta for
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the non-Hindi-speaking people. This Bill, in my
respectful submission, is attempting
legislatively to give form and shape, to give
content and compass, for embodying the spit it
of Pandit jawaharlal Nehru's assurance. This
Bill could have been simple a measure
incorporating the assurance in suitable form and
in proper place, but the dexterity of
draftsmanship has revealed that there have been
several provisos, one taking the rigour of the
other, with the result lhat the Bill contains more
provisos than druses. Nevertheless, I for my part
value tiiis Bill not as a solution, but as an
attempt at a solution for the most complicated
and controversial subject, namely, the language
question, in our country.

With regard to the consideration of the Bill,

[RAJYA SABHA]

may | be permitted to make some fundamental
propositions for the very earnest consideration,
particularly of my Hindi-speaking brethern? I do
not want to adopt the tone of my esteemed
friend, Mr. Mariswamy, in trying to give a cer-
tain very poignant picture of the agonies that we
in South India would have. I will only
endeavour to explain to my Hindi brethern three
fundamental propositions. Firstly, we do not at
all disturb the potition of Hindi as enshrined in
article 343. Let there be no mistake or mis-
understanding about it. What this Bill is
attempting is to provide for the continued use of
English, which use has already been enshrined
in article 343, clause 3. We are not enacting for
the first time, the associate use of English. We
are not enacting, for the frst time, the
continuance of English. What this Bill, in my
analysis, endeavours to do is only to prolong the
continuance of the use of English till such time
as Nehru's assurance can give the time-limit.

Thirdly, this Bill also must take into account
the constitutional limitations in clause j off
article 343. The continued use of English, after
a period of fifteen years, cannot be for all
purposes for which it was being used
immediately before the Constitution. Therefore,
this Bill makes certain specific purposes, certain
stated uses, for which the continued use of]
English is assured.

May 1, therefore, submit, with regard to the
col isideration of the Bill, that there are certain
important questions, particularly with reference
to the prominent provisions of this Bill? In the
first place, we are grateful for the first clause
which says that English may continue to be
used for purposes herein referred to. Heie |
recall with regret
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that the criticism against the parent Act itself
was that the provision, to use the lawyers'
phrase, was only directory not mandatory. I
wish the spirit of the amending Bill would be
truly reflected, and they had put in the word
'shall' instead of 'may'. All the same, I am
convinced that we need not be very sensitive
about that because we knew that as far as the
catrorrs of interpretation of statutes in a certain
context are concerned, in view of the object of
the Act, in view of the area of its application, in
view of the area for which the people are to be
entrusted, the word 'may' will also be construed
as 'shall'-Here I have the very high authority of
the most classical passage of Lord Cairns, who
has given almost the last word on the
interpretation of a statute. May I, with your
leave, vety rapidly and very briefly cite the
passage of Lord Cairns, which has a very vital
bearing on the appreciation of this Bill as not
merely directory but it is going to be mandatory
? For example, Lord Cairns said :—

"They confer a power, and do not, of
themselves, do more. But there may be
something in the nature of the thing em-
powered to be done something in the object
for which it is 10 be done, something in the
conditions under which it is to be done,
something in the title of the persons for whose
benefit the power is to be exercised, which
may couple the power with a duty, and make it
the duty of the person irr whom the power is
reposed to exercise it when called upon to do
so."

Moreover, may I invite the attention of those
who feel strongly on this point of 'may’, that it
is certainly not helpful to use "may". It would
be, in my submission, 'shall' not only on the
dictum of Lord Caii ns, but even on an
appreciation of article 346. Article 346 states

"The language for the lime being authorised
for use in the Union for official purposes shall
be the official language for communi-cation
between one Stale and another Slate and
between a State and the Union."

English is now authorised to be used by this
Bill and once it is so authoiised by this Bill it
becomes an authorised Language within the
meaning of article 346. Therefore, my
submission to those people who do not feel still
satisfied, who feel that the Bill does not at all
incorporate any mandate for the continued use
of English .

SHRI S. S. MARISWAMY : May I
ask one clarification. My hon. friend,
I Mr. Chengalvaroyan, says that there is
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absolutely no difference between 'may' and
'shall' and he quoted some authority also in that
context. Then, why not incorporate 'shall' and
leave out 'may', because 'may' includes 'may
not' also?

SHRI T. GHENGALVAROYAN : 1
am much obliged to him. I have stated my
personal view that it would have been more
useful if the word 'shall' had been intioduced
and I was only endeavouring to  satisfy my
friend, Mr. Mariswamy.

SHRI S. S. MARISWAMY : Why should
you satisfy me?

SHRI T. CHENGALVAROYAN : Not-
withstanding the use of the word 'may' we will
be able to argue and sustain that it shall be a
mandate for the use of English.

I will make this submission with reference to
certain prominent provisions of this Bill. Now,
you know, with reference to the use of English,
it is provided under proviso (i). The use of]
Hindi is limited by proviso (2) and enlarged by
clause 2 and the use of Hindi and English is
embodied in clause 5. This is the principle of]
parallelism that we find introduced in this Bill.
It is an elegant example of peaceful co-
existence between English and Hindi.

[THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair]

May I submit this for the kind consideration!
of the House with reference to the continued
use of English ? I do not want to take the time
of the House, but in order to stress the need, the
importance, the desirability, the profit ability
and certainty about the future of our country, I
appeal to my Hindi biethren not to overlook the
broad base that the English tradition and the
English language could give to this country. I
will only implore with all respect that this Bill
is in order to allay the fears of the vast non-
Hindi-speaking people. I must submit that the
Bill contains suitable provisions embodying
Nehru's assurance. Nehru's assurance has been
very much debated upon. It is positive in its
content and it is negative in its import. Nehru's
assurance states that so far as non-Hindi-
speaking regions are concerned, Hindi will not
be imposed till they do not want it and English
will continue till they want it. Therefore, in my
submission, this amending Bill gives suitable
shape and form to Nehru's assurance.

I would take some time, with your leave, to
answer some outstanding criticisms
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against this Bill. It is unfortunate that even a
very good attempt made at piloting this Bill has
been so much subjected to criticism. The first
criticism is that this Bill is unconstitutional. My
learned senior, Mr. Setalvad, has very ably and
excellently argued that article 346 itself
provides for Parliament to enact a law for the
continued use of the English language. There is
the second criticism, Mr. Vice-Chair man,
against this Bill that this Bill carries in terms of
Shri Nehru's assui ance a kind of veto. May 1
submit with very great respect that there is no
such thing as a right of veto. What is veto after
all in such legislative form? It is only a
requirement of unanimity. It is a guarantee
against compulsion or imposition. There is no
inhibition against understanding and sympathy.
That is nothing in the nature of veto if veto it
can be railed by this assurance.

There is the other criticism that this Bill
does not satisfy the non-Hindi-speaking-
people, nor does it please the Hindi-speaking
people. If we know that this Bill is born out of
compromise and based on consent, it is
necessarily to be not satisfactory to one or
pleasing to the other. But it is good for the
country and it is good for the future of the
people of this great land of ours.

There is the other criticism, as my friend,
Mr. Mariswamy, pointed out, that there is a
division of Hindi and non-Hindi-speaking
people in our country. I am rather surprised that
the doyen of division should allege this
difficulty. On the other hand, if I may say so,
this Bill endeavours and seeks and struggles to
close up this division between the Hindi and
non-Hindi-speaking people on the bridge of
English being continued. I hope and trust a time
may come, which may not be very far, when
we will have to realise that for us in the South it
will be good for us to take to learning Hindi but
in a different atmosphere. I equally expect my
brethren of the Hindi-speaking areas to take to
English, so that we can march on, and in this
connection this Bill provides an excellent
climate for such an atmosphere.

May I have your permission to cite my
esteemed and beloved friend, the Chief
Minister of Madras ? When he was speaking on
the floor of this House on some other occasion,
he was giving almost a kind of elucidation on
the position of the future in relation to Hindi as
well as non-Hind-areas.
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[Shri T. Chengalvaroyan] Bill. With reference to the Resolution may I say
. . . this that this Resolution is in my. opinion rather
This is what the hem. Shri C. N. Annadurai redundant, for no resolu- * tion could have any

said : legal enforceability? But to the extent it is to be

done. I would request and implore the Home
Minister for reverting to the original draft
resolution, and this amended form only spoils
the face of this Bill and distorts the giace of its
provisions;

"I think even now the propagation of Hindi
has become effective through non-official
agencies rather than through official agencies.
Leave it to the people and let them develop
the language and make it conversant and if at
that time due to the natural process, without
the backing of the Government, people think ;
that Hindi has to become the link language, it H 199 F 101 F€
will first be the de facto link language and
then the de jure link language."

A1 FTENaAR S (IHT RS - EA G

May that day come sooner than he desires ST FEAT a7 AT AW
and earlier than others doubt. ' '

Then there is this criticism that this Bill is
not sufficient unless there is a Constitutional
amendment. I am not able to understand the g AT =R A9 A AN I—FA H-
wisdom of the susggestion. If there is to a be
Constitutional amendment, in what form, in
what shape and in what context? I submit that| |agwar  =ft spmery o0 lzeramar a9y
the whole scheme of languages enshrined in - & e
our Constitution is basically put undei article| 1% /5% HAH FHHH FAand THE
343 with an extension in this. Therefore, this| o/ %% s E A G
argument of a necessity of a Constitutional g '
amendment is more rhetorical than practical. o

One more word, Mr. Vice-Chairman, and 1 )
have done. This language controversy has| oz [ & | 0T #9621 A1 2 THH
diverted the direction to our destiny. How long . .
are we to continue this controversy? Let as
bury all our prejuaices. Let us burn—not on . p
the floor of this House— all our passions. Let =T HEASETE 7 (17 4% 72l 1% AW
us banish all our hatred. Mother India speaks -
not one language, not two languages, not three % X
but fifteen languages. Each one of our national | fa=a-wrmr-fa=ias  Zure  @mad 261 41
languages is a gem of the purest ray serene. It "

is strung in golden thread in nice formation and TEEr ' i Sl A
in perfect position, bedecking our Mother India| {gza-srmar 51 =1 77 57 75 = (augs
as a nice necklace with a multi-colour grandeur ) : L Tl
and with a techni-colour splendour. We may| & HI¥IH & [Ze5#010 @1 FI9HHET 4
speak in different tongues but the thought is| o=t =5 5% += & zafgg a0 Snvw
one. We may have different melodies, but the i .-
music is one. We may have different sounds,| #T#T 5T &7 & 98 TE1 A0 480 761
but the symphony is the same. We therefore go| .~ 7y 4 o @rer #1 STAT 2

forward with the hope and trust that this Bill v e '

would be a cementing factor, that this Bill ST ST Sr ¥ G6Ea ¥ oA o

would galvanise the unity and integrity of our _
country. Let doubts be dispelled, let hatred be| 77 71 fay fi swam aza
banished, and we shall create an atmosh-phere| - NN L. TR =
> . HUHAT ST 91 &7 #J°HEd 2, 6=

and condition in our country when we shall| + *%] el : il ) W 7,
look into the bigger problems that await at the| =& seaeg 7 9 77 fgs 797 (1241
doors for our solution. . ¢ o P
ZIF WET ARME, qQEdw, 90EdE

st & fod 42 &9 & D91 F d5a
¥ wrsgw & owifasreany A aE o
@l TEEHa §1 Wged Aa ga A1, oW
Ty § aeree F, W e 7 g oow

9qTE #RT TANE

With these words I have great pleasure in
giving my wholehearted support to this
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SR ¥ wrafers vy & wreww & # gl
AW ZF Fr afwar aE g A ew aw |
T a2 &1 qeFa R AW F g
¥ ot faar Ay 3% sAaraw & 9
wqg‘:rr%wmgwrsﬂ? AT @
A G E, IFfAAT A 41 H@eHa
TR 4 W oEfeeed e
a4 aifgs aqr FwiEgtas awr § A
AT AR AEY FEwr K A1 AR
e AEETT A H ATHT UH I T
TN @EE | ATH "wwar ¢ fE A
T Az AraeqEar 2 f& 41 7 FUS
AR ¥ Erg F Ay wEErr afawre
A W17 77 AT Wy A
F Areaw A I AFATE, AT wrwH
T aE

[20 DEC. 1967]

IR AT ST T U A 9 A
FEN | TR F21 (% qga Gega o, 99%
TXH MAT FTZ, AT A a1 qfeaT
A ATARH AT FIAT AT BT AT
ATE, AU ATT THF FTLOT ATST HTE |
a1 a7 gz eree g frgw ag waaa d @
#UNr gedl mfgm, sH anfsw w1
FT wyez Fiar g 6 7 gz wnfea;
FifF 97 @A 2, 9T T AT |
s et % fagsua &1 g frw
frar, feeft ware & FEWEAT A FOF
ga, @feq sfas Wy a9z 8 g
2| 5@ 9% g9 a7 fAoia 78 &9 fF aard
A uF Ay, Wi W gei-—anfe
foefy & fely sl wmoT &7 wreraTaT
AT EWT—FH  HYHT &1 AT
T A ATV AEL G AT A
% fawmr &1 TR G
g awar | afz g 2 fae # ofaem
%ﬁa’rmﬁwmﬁmﬁﬁ
R/ W A HIX FT 9 F, A wA-
dmfa® amquesr 1650 T 7% a2 fazs
# a7 | 77T VAT § AT R, AT

2P, M,

(Amit.) Bill, 1967

F wwdt 47 fiew, forerr & o ife qwet
A A Faw A A oW, W A
Zaferer #1 v 727 971 1650 H TEE
#1 qifeara= 7 aga & fevwa & a9 w)
foig fomn f g9 dew § TowM A&
TAAT, ST oWy § O qET AT
W Zf i s s foiegas aw
frm 7 Feieqem afe == o8 @
frar gt ot q@a #t wifs oz A
a1 dfeq 1 mwfamad #1az 9941
W, @A ag wWr Awa g7 fg oA
gufeasr a7 gadr amg g 9 4R
Fesiegam ag7 & 39T 92 FT AASA |
22 FEET, 1600 ¥ EEE F qfAETE
T ag gEAE 9w fEar

"The Parliament have thought fit to declare
and enact, and be it declared and enacted by
this Present Parliament, and by the authority
of the same, that all the Report Books and the
resolutions of Judges, and other books of the

Law of England, shall be translated in the
English tongue :

And from and after the first of January, 1650,
all Report Books and the Resolutions of
Judges, and all other Books of the Law which
shall be printed, shall be in the  English
tongue."
T A A %A FT ZEA 9 = A
WA FE U AT ST H FAATH F
AT, THA AT F A@ AT T AWE
AT T A AT g AT AN FIE XY GAA!
syarf 7T g1t 1 gm o afs war F A
Wi¥E @ a1 St gare frewm frard
Fan & @z whawfaa aw wom avem 7460
wifEe wrme w6 vz & agg @ § A1
wfad 97 foma & a9 Sae 39 N
ANTEAFAT & [ 2w @0 A4 F A9 FIT
gtz I, QI F A9 #0 A49 9%
N WET A% TETdIEd TA AT
ZTUF ATFHT Faw sl &Y w0 A |
wargw #ra, e |, s e, wafa
fF | FTaguw IFA AAE | IH
a7 § AEd dnow @ gw R

adl @ar =y |

4904*
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[ zaree Sadl)

vt fox dwEgcgd F oaqr w731 F
SATRTAAN § F& TSI 3 9 |
Az TSRS # 9 | wER-faaea,
1959 F waETA@AAr & foaqg wzarg
1 fadar feqr aar &, 7 399 97 ¥
qFAET E :

"English will continue as an associate
language and I would not take it away till 1

was asked to take it away by the non-Hindi-
speaking areas."

wgt 7z a = ¢ fF owar fge
AT F A A9 AAG K AT AT,
FAX AAAT FT TAA AT AT AL AT
femy sg a% ¥Faa «asht w1 &1 7 ¥
AT F#T Foal Jar ?

a0 fagm 9z & OF ox fama § aa-
feely ofrq & fad o8 mafan fada
satgvaEst 7 v ar 0 Fu & fEer
UF TSA FT AA IEM AEL AT
Y FAre § uwen wzA £ fFoEm gw
UF TS K OATA T ARNFA g, AT AT
ANE 2 wyAT AT wTE 2 AT IAFT AAIA
# A s ow gy aJfsrgw o Feay
T2, Atz IAT fAA Awa oW, At ARG
A% fad daed ) faguw &t =2 %
T HAT AT #%53 Fd § q1a7 v
2,81 JZ AT AAFZAFAT A AZT FA4T
g us Fareq faza Geno oar -
faedy ufoars & g Awza A
aw & faaaw & 9 swaear 1 o0l g
qg AT TATETAIEA & vIATGAS &
sfaga 31 o smmar § sEmgea g
o "ot & AT F A qyfewr vt f—
FEEEAU=Z AFFEAT H AT 7T g
TEA FET AT

"There was an insidious move on the part of
some to include English as one of the
languages of the Eighth Schedule. This is
obviously a wrong thing to do, as English is
not an Indian language though it is acquired
and owned as mother tongue by some
Indians like the Anglo-Indian

[RAJTYASABHA]

(Am It,) Bill, 19(57 4906

community. It should be enough if we
recognise the need of learning English or a
modern European language. It would be absurd,
therefore, and unwarranted too, to include
English as an Indian language in the Schedule.
In this move to include English is to bypass the
basic principles of the replacement of English
by India's national language. It will be wholly
in contravention of the spirit and contents of the
constitution and the modern history of our
people during last half a century."

A1 T AYE # T AATETATHAT F
A= A7 AT AT ATAT F ¢ F IARS
Aqfewr ¥ ) ag =7z g ¥ AB
gt w1 sfeaw dnvw ¥ A A
FCT R AL AL A | TR ATAA
damer § frdw FvAT F A7 A TAE
wq # At #iv ag g gEr wifew ag
TR wear ft | g Efer d sAmETATa ¥
ST & AT H ATT-ATT fAa AT,
7z # A% 9T wedTa qwwAr § 1 oA
I |I0A & TAGTEN AZL, ANFTATHAY
# amarg dr, faeg o awe A
AGT AT WA IA AT AW A, AW FT
oA gaw g e 39
T auAr 2dr wrEAr Ty wrar F arv
H g9z #1411

§ aga ARl ARG THA A 4,
Ty wdy wFw & afedr  wmerandt

W s T A FEd AT A AErd /g
, Feia |1 et & g7 s faar
| TTAT TTAHTES T, HT ¥wawer
I, THYEATA AT, A AT HiEET WOT
| AATAY g AW g o AT
fer wtor &1 fawfor fear &t za@ et
WE ¥ WA gm AW g, wIm ¥ 4,
ANTATT F 4, WA F F AT F47 FqTS0)
afgdt arfy 7 & F, 91 sw AN IR
o v aa & AT AT L

Tro Mar fag : A fewe W

ot TAIGEA FNW . AET 47 SWeT
¥ W ar | wAvdy movrer ey

-ﬁ:ﬂ 5 F-1
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AT &, w0 Ay ofr 7 o afedr wef
g gU FET 47 : “EwT 9N A9 q
g ¢ gR OAT AR KT A
fo o A9 vy e ®§, Fae
A TATAT 7 AT HT AAT, AT
AT A= A, AT F oo o e

gArE AUT 1 FHOAWAT W FERT
faasa o 71"

T R AT AT AT g
s S gl #1 7@ fadm &
ax feu g, frmg ag fadm wmwedt faoma
g sum audfa g, 7 A #d fauw
# g w1937 § segiv ot Ty
FT ST WETY T K aga asv A fran
q7| AISH A H JEE AT TS
X A oA wE oA g, vEE fawa #
T T AT AN ATAF |

Frg | 7z fa@ 19 1 AEerdar T8

Y | uF AT R TT9A T T AF FrAT, |

F97 1963 ¥ ST FWA 47 a7 A1 #gA
gaafes, afEmf 4y, dv2 J1F 7@ ar )
s zare afagm & o7 Y #1 fAwEn ¥
foir wezm @ &1 Fr frar gan 2, wata
Tz, ar 1963 % FNT ¥ W W
avE A7 A wATE AE AT 0 s TR
o watar AdF &1 ArEm & faem AT
g, FIAET T, WIAGTEH TAH 97 FY
2 7 5 o wmy gw g2 uF faarw fadas
&er & AA @A N TEE |

a7t ey wEar w7 o F = AT
T uFA F1 fqow gare A7 aga A
qZTT AT E | W IA A A Agaa g fw ara
F1 el g &, W 7 o vy vEAr F
Hzeq 2, 79 A7 § § qgwT § A% v afez
AF 72 Fgm F A@ FRAT AR AH
2l froo Bl ¥ wmAmmaT w2
a7 TWEE UERAl §OANT A YE
FTAET TS TE S fEAiE 10 s,
1962 1 Hl@a qredtg A FeaE
# o s % g var w70 A i wd ad
N5 w7 & UF T AEW AT FTOHHT

U oy

[20 DEC. 1967]
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FT @ AT Al wa 7% awg afea swfag
F1 wAifar 50 F21 91 fF afz faoe
08 Far w7 ar afaw &0 fawm fe=dr
T AE &, AT T IO | g, T favre
ST 7 F AT FAr T RV UAT g@e
& fo sror Wi F 6 ot A fag ignea
A TETE, T F T A T AT F R §
WA I ANF G AT L 2 aea
§ A 9z faags A 4 @A & aga
2T g1 ; FIF e g0 TmT 7 fF T
favg s afafzar gr o 2 1 afz wm
% faow ov fafwa wmrandt an0 & 79
gavifs aat gefr ar oz 7 one
faga @Far a1 T s garfE aEt
# & o v fawaar 9z mT 3w F faw
aZT TF =T F0 | AT s o Tm
frds w1 iy e s 2, A1 o=
aATE F OFE AWAN &1 wEC (e
% fer mwy faa awar 2

§ T awan £ fr awit o wagnd
At ¥ zfag wFE weww & A faef
faz=it wrar & faw syoar oz 67 ) "
IAF1 W HAT H AT AUE § 92 F99 Wy
# wafas 8 2 afe wwifas avpies
# 1 AE T@ F womwr v g 8, vOw
FNIW AT AE 2 1 BT Al yagt 4
Zfag oA FOTw F oA agw aweEmv s
9\ W@ 9w fawam 2 fE fam avg a6
Frgaga AT w0 oswwer 2 v g,
AN FAT 0 AN A WAT H AAT w0
% fr 3= gwa foa i & w5t
A 2 e of) srargerd s Fomodio
F AT wEer A Ay A ff, 3 3
Tifeals % siamv afvada 7 faan s
a7 fag 20 & f 399 ofr fame
FoA A A G | F AT wem E, ww
fare afwefrar 2, sredfrs 21 =7 s
at gfz i = g ot fawr wvar waw 2 2
At T & faqg oF waz 2 e
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[#0 ==t )
fam w71 a7 Y Fiww famn @1 @9 & A
- EHY T UFAT AT HE HEA BT
qEdt &; F4ifw guid Tt a9t aeanT
HI Foraa 8, 78 o famm g

§ & fawr & #49 § o 99@ 04 &
wigai g | el % |49 | o 38 70T w4
sy & f g AFl & S FagEedt 9
o WY E, Ay a0 g, IEL gEu H
¥ og FET TEA § % A1 T A A A
Feai g AR afg 78 Tam g1 IT AMIHI
FRAFT B0 6 9W A H9S AmARTH Y
faefr &1 wrar Aaq & a0 g oo
& 1 wray fafy o ardy &7 o Awdt & | =
gz & gn @ a7 @il F fag qanre
# 1 gw @ Aw &1 AwaE &7 3f g,
U QAL AT A K FAAT AT 362 F AT
F04 & fau T AT s a@ T aw
i agq ¥ (g dare 3 1 ww gfee & W
WY ATA FT AT Fal ST § ITAR FHT
agY wgr war FifeA | A Sl T g
Fa w7 fardy 7d ady st =rfed o
ar foedy wm @ sa% ST Ssh A
ey st wifgd | aa F afe ¥ w
gu, w7 ¥t o famr &1 A & for st
A gi quat wor & fau vt qwa fae
ST | AE AT A q@t o g T fEm

O AT A A7 7@ TEa g (v ad a2
ITFT AR Fia & o a7 9 7 st g
WO FAwTS FA qE A A g 7w
TG &Y AR FN AT § | FLTF AT FeAdv
Fdt 7, AN W HA A AT T |
F9 @R 4% Fad & A WA § ¥ ag ar
oF TE 2 A I uEmE) Wil Ea
TR F ag @ & fmarw wi§
@ dwwemr § & faw e & uw
TH AU HTEF T AT & ar
az o vz Y T Fef o Fdrar ad
g A A wgt T faw-fem g
& o faad & | 59 a9 A FE

[RAJYASABHA]

{Amit.) Bill, 1967 4910

AT afar grn,  0mr EW FRd | 48
aga & AR A A 2 fFogmE 3w E,
ST U A & WHA E, 14 A9 F A
fra fora o=t & =7 § faw o & o
fwfa g1 & 1 @8 i oF Af=d w0
s § @ wafer ¥ dw oy
g fawfam &1 @ 2, 4z fad
w¥ft A g fo anw § T i
g WY & AT W owAme w17 2T U
BT S O B S i I O e
e 1T BT TEY 2 HIT FHT W H Adofr
fPag Fer A Fwac @ 21 = ww
1 oY qET 7T WG ZT A% AE A wifEhy
AT 4 A7 W AT T AF A4 A9
qFAT & |

et AT & 9z agaA wE g (%
T qAF AHTET T @A F ) T AT
¥ faegw wewa § & v G Faaw
g a1 g7 AF awer T 2 AT
et oft strorrseredt v sz stoawE d
qg Sl 41T § 98 WX U= ¥ 1 ¥ fau
& A& & A AT FTT AT T
T 59 W Arforeg £ wrar, R A A E
Ha % fawT ad w2 v § | faeg o qww
qg g9F gWiT o ey e & 917
& aw @ fafesa wa & & f oish 1
BT W T A7 H W I AT F am
FT |

wat ax afes afdw swfem gz
TAATE T F FAA g, A T A
H gt = fe@ g7 o Fr A ¥ advay
i wifgh | st g Faarrdt gfaae afeers
gigg FAvTT & 9060 TH FC F40 @,
al o7 IqF AFT I F7 AT glar 2,
FHET AT AT § AT AFT W FwH
FAT & A1 T 419 I9F; Aawy ar frdy
F FH AXT AF AT FAr qifzg
afz T a3 o =rgwar gl T
1 agal faann, azamee 3 afz
T3 gA™ v dE gar oar #

2 forrdl 77g a7 % A famd & 92 49- | 92 gam 3 g 5 o avg & e o
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74 & A7 o faardf feedt srevan @ 39%
for s@oft 1 ow o=t gfand e oo
a1 o1 sl smwer g Swa fam et
# o g4 gl e few v o=
faeai 77 97 W FEO A0EA | WE
AAA AT IS sqqedr grir ag F Tdl
BRIT | w9 v 7% fRT & 57 /v 97 WA
FT 9Y% AT & TH g4 A T0E, T IAR
HaoAr AT (7ol 61 19 FATS A TR AT
T | T ATE F AT GAA F IAGT AW
ANFT FLAFAA |

it wito Fro afF : w47 1T g 7 AUAT
AT foedy 0 s B S

oY g Ad) T ag At Al A
AT AT FY A HEAT § AT A I AE
Frdra T FTATT L1 (Interruplions)
ug W1 fam =7 awg 77 T § A e
# s % wfwa & | |@fgae 7 78 o1z
Fg1 A & R 15 A aF & @i vy
FTH A, TTAA F0F FY ATGT BAT AT IHE
‘arg gl Trased & wer & FEd )
Ffew oz ot faq @ar @ 8 T9H w0
‘yafa fraife @& & of & f& sch
wq g6 A T A 3w g Alaan
F1 ST FTF § q FHAHA A1 &, I AT
faeger =m0z & | T 9wg I A A faw
QT S TET & I9E AeEs T of # '
AT w1 @ 2w § gfafzva awg A%
s W | gl F wan v g fE
ag ot faw & 72 fasgw samfas 2,
ot ® TOT T AT § AT IAN
wr€ ot Fieq AN &7 T A | qE
fasr gwit T GFA 9T S1E TR
FATE, FATY T UEH( F A2 ATH
21 SHSAT T gEA & AT g ot war 5
T W AT HFA & AT FE FW T AW H It
24, wrs e famer v & an awdr 3
& 997 w1 faer 77 747 3 92 40 s
¥ e arn faw # ST A Ta aay

[20 DEC. 19677

{Amdt.) Bill, 1967 4912

STt 8 & EW A AT fanT e,
off qrar TET T A 2 1 afuer g s,
AT 1 T, T99 g wrE s Ad &
FH A1 | AT FTE S AT AT Y
qAAT A54 § | HlE0 d 77 FEA Tga
g fa zor zfz & ow v 97 o faa &
T 2, s A9 far aian Tifgg a9
ZH AR w wHAT AT w09 ¥ fqu qwg
faari st =wifed | ag @ amg 2
dfea warEr sgve feardd @ sy
warzy, st fa=wived wea & 99 fadas
AT g AT qFeT AT AT AT A 3NT
A fEaT @) wmE g A
¥z @4 g fgd | fadaw s awe
UF FEL A QIEE A AT & A o
TH Fod o FOA TE40 HE ) o e

wag Gwer  Iufeam faar rar § ey

WO qGA T A HIE F | 97 3 feafaat
FT I FLAAN FFAT 2 AT fw g
AW AT F[AAAT T ATA F AT IA!
afafn eerafama s wif #ifezge
sarael ¥ A A, faam afmg § e s
#1T q oA WEEE | AZ HEET FEAT
sEar & 5 sa fafadl & a8 ofvadw
& g A g A A 18 gfvedw wigr
mar g 7 feafaat w0 & 2 gwewm @
qaF UE wWHT AT AT wEEAar @
qury ¥ A AL E, I TWAT F S
gfy v waw qgw w6 udm @
IACT AT AT AZAE T TG0 AT
fFaa W w1 fe=mas § av
ardt &, wemad # o qrEy arefr 3 ogaw
YT &®E WIWE AR, OO
SoaE AT UF # AW 97 g st
ff AT o1 awq ¥ feafa ¥ o | fagfy
wier St SvdEr w9 F1 FET 2N
399 % F T4 &, IT6T AT wAWA 200w
ww i gt @, vE qEvdt §, vw g

W, W avE § o#a WOl ¥ i
FIE HEATFAT TEY 8 | T AUST ger A

g ST " AT F AR FE 4T )
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[9fza warf garg faard | |

A wgEr g W AE IACT TATAT
HIA AFET WYL Wrmﬁ*r%f*aﬁ“rl
dfaam g st a2 feqfs 2 & soavat & |

i
SAqa e w1 g Ul AT AT FATE |

THE QN T W FAT AT AR
ot e g ST T AT A AAT 9-
dug ¥ f@% w0 F, Ao 3w # fau sd
q, dtwier dqr a3 R H
FIRAA FO9 9, WE A, AT AT
wift 21, F 7 Faaerr wrarard) 1, et
gam ¥z am w1 amEE fzEd w
ANAT g0 2, 3 oA AT T Fg AFA 2 [
oe ®Y A IW AAT AZ ATF AN

i Ay & §a wmw 7T JEIEE
eﬁw*’r 7 #7% % A7 wW qwW |
oF qrar qw fEeEr E o o ¥
WA A AT g0 & | T 419 F1
A @1 W TED 41 34w fa oafy
#15 fazeit wsq &v f5 aifee s &
#r5 uwm W 2 T, ImEr am e
Wi wwar 2 fw A48 o s fAn s wee
AT Az AWM E AT FWA Er ATAT E | AT
mgfr adr feframa wrfm 9w
w9 W 39 fFEmETEo A oy

wa #@faam & 9t gg A7 v wE
2, I &1 "wer w fer & wdifan -
vyl W fw By ws-wmr g oA
frafa 7 &1¢ afwady 787 snar 2 &7 gz
ZArdt T E | W SHR U] FT
ag fzur wai, w9 g TrEwr w97 fzar
TAT AT ATH T AGHR AT A IAF) @7
SrAT & @ 9% faedt ®osnsr it a0 gan
2, THY FE HETEA! T4 & A aE
T ATET W FAI S E

AT K UF A F AT HIXooqi |
feeiar T g A agaz e fw Afaumw
g v fafem 2 fF feedy &1 fawmr
fFar st &= FRET =@ A a9 S
ff ag @ w99 W aUF 7 oareT A

[RAJYASABHA]

[Amit,) Bill, 1%7 4914

T H) AT FT T FCAF | 7 q7T
9T €T qF FEAT A1EA(E f§ wEd o
AT AT A TE FAT | AE WF AT 0=
& fe=t #1 fom S & @z iz
qT ST ATarHT Y ACH A AL oA, AE

A R AT A wE

a7 a9 % fod & =i wvan g fn
feedt #1 wmig 7 feorr s algor &
ot wfzely Wy g & 39 97 w47 fagdt
T AL NG T2 GF TOH 1 TE A A
g #1 e fwar smr staeEs arv
zafay srafza saEvee o & o a
qr, it wEAT A & fFEET 7oA s ol
HIEAFT 5 ®THAFE 1 AT 41 FH A
qwa @ agi fF sl widi wear
% forg, gax feat % f@3, saar sEas
oA 4 i 7 giemmd #7194 w7 F afom
fwd stF T wAEr fFarw & oeq #
qfeqn fEar s

43 AT KT & @ A7 AEE Va2
fq:u:q:sﬁ‘tﬁt mwrrf"«ﬁ%a”fﬂ

| AT WD AWAF FEN E IAFR AR F

a7 femienw  feafagr sers & owd
ge 72 & & s faefy wrar & faam %
qeEd WA faaE & w9 @ En, an
FHFT FH FNF T AT A Fi g2 AN
Far feaAT #1 | FTH T A AT
e THA &9 AH[ W0 WA ST H17
AT AT A T W AL wwE
fe = fewers soifedr qar @
FANAIETE FAAAT T F2 AqG T |
A9 1% Afed qEai T HF T g EA
girafam i fryrgzgiwd .

WY TRATVAN © 52 51T F9A.90 |

Gfear watdr swrg feardt G afeo w0
ATHT TE F 1 WL AT e o W@ 2
T FTaFaE T § %\ Y s
a1 W0 OF S{IFEIAT BT ATEAT AT ATAL |

siteelt  famvadt wadt (e o039
WM AT AT CAF g A I AT
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dfgr Wt wary faaedt s oEE

qrax @ & A qr w6 TET § 6
T OT WY A GHTT ST 97 | A7 A 57
wiar fe f=l wi osfes s
AFEEAT X gAT A HEOA E |

FTUF AEAET A F AT T AT
fagw Faw & fom &1 fawar wmm
TG, T A AT E SR o
FAAT TT qEEAW A ITrfaat el
& | T oF A w6 oew fagaw
# faitoeey, o fages & sna favm-
ey g0 48 Iuifear @ter @ 7 faanw
a1 7%+7 71 @ET ff T o A #{w
TEH T & IRl A IuTiEAi AW 9%
F* fzar | w==r d@r afz 7 swfaar, s
Fgai dam § a8 I3 AWFE, #AE
fedi v, aagvgacd dAemfr 4 fam-
HF AR 1 &1 T3 & g9 fatraeasy ar
w IR ¥ fard gw & grfat wEE § )
wa a7 femews  susEew dff wEd
gt e 2 ware Wt amerar foe

az At wew gfw & faag sTa
qTFE AT A ¥EAE ( AAAT  FIHT |
UF AT FT AT TF 19 2 417 50 fw
g7 Fgrfd gt 9omr SwyEE Er
qFEAT 8, AT AT A TEN I aHAr & |
g% UF g wrar & feer ar gEm
T AT FIAT T AT TFEH AL FTUE
oF A fe o Ed oA ¥ A% #
anft ¥ aaEE A8 e |

off wgrdYT @@ wE g A A
at st 7 femr ar fa e e
1 % s faw fFom

Do st Sl o (gaesa )
= e e e el 3 a5 N

T[ewawmsas (=t swa o=t @) -
4 g 2 i awea & wa g2 o]

#[ ] Hindi transliteration,
6—3 R. S./68
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dfen wart warg faardt @ F TEar
IATIATE | A 4T FE @ E I A 0E
w7 2, fa= @, w9 @, afww @,
sfear &1, g & st oft wor & A
qrET WA F | WISY F I9 WO F WA
# wfa g% &1 #=q FAE | W W
AT FAT FTA &, GTAT FI A Ao AHH
a5 & e 3w v feu e A aady
A2, T AHAA H AL FIAAE | HuAl
F1 IIAET ARTH & ZWIA1 AT FATC H80
et 7 far 1 orew gw o wafs A faer
FCA § AT T T FTAT A1GAT AT AT FGHT
fa<re fagr 770 o o= AT ¥ weeAw
¥ v faawrres & el degfy &1 ok
QEEET | AT s AT H g a1
3 g1 &1 sfam gwaw 4 gen ? &
7w AT g {6 wy wew g e
q IHSA( AT FECT &, A 4F AtAT A
wevg 2 fe gw fom avg =o% faom &
ST a3 | § g g% § 5 uw W gw
wifew f& ag wreg #1 Wy &, W 39
qavr afg & S St ey wrare ¥ e
g SR A 4 I IAE FAT H ATAT
oA F & | 7 72 TE0 g fv aw Wy
a7 TE "t wd s wqmrei & o
7 gl for fa #rd sorar 7 w2+l fr e
A AT ¥ e ®EIT A w
1 HGAT AT F WeR I A0 AL @A
ag a2 o e w2 gt s 9w fam
g W7 IS &1 ST ) gae T s
AT @ 7 2, faad s 3 v @
AR F TAG FAET TEATT AT Y, 7 R
FA A AT AY, TALT AT FT AH TE
%\ wofaw w23 § 5 SO sweer wmaT
4, 7 fe=dy, 7 worwey, 7 FvE——aar
F15 A a7 fzar s wwar; #itE s
FT AT ¥ weE WINE £ Ag ET AA H
T, qET T AT AT H AE G T AFT
IABT AGHT AT A | AT Fofy 7 oy
aiff A A 3—wredt wrar & adfr—fF

wezre T &t 3EE AT T A
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[fea ward waz faard ) e feafarst & wreaan & fo 57 fas
wox % foro g s gov fF o Wit

FIAT 7T, A M BT AT wEh A 7§
farr, e sidsht § wqz fer o =7
foaeg ifzeq wgenia; | wmay &1 v wouA
2, uF miex ¢ fowd wfien w3y ggea
g, w9 w1 fafie w7% | wwfaw &
g § f& war &1 Iwe 9w A
1 FFT T F T G sar 7
Taa wfafaae @@y Zeft &) e
7 77 fr foedy &1 afemr @ g & S
Frag fear #ewi ov & wf, femerw
Frmifeat, fewr Faa wlme i =9-
quET T g, e &7 T gEen
fear Zrft & o o= wa faat & fesfr 1
THA qgEar # ) safa & g7 g fr
zfeqw & v #1 77 swwa oW
f& %ot ¥ 79 aF @ wAT AT AT
ITAN FT TAA G qF F w45 A41 g
fop foedy o oy | @ @S o A AT
T &) el & O & wr fv oA F
UF WA H T W A SR 9
wmr % giF 18 a7 gmr 7 f7w
TEAT AAATT BT AV THET g G
war =ifem ) 7@ @ 9w g & fF a9
H gzl 1T 1930 § VT FiF=ET F
srifaer gt freger T @ o & 94
S GO Ay, #@ HASA A Fy 0% wiya
AT AT B AT JF AF AT E, TAH
w1 1 f—

"Spake Brave Horatius Captain of the Gate: To
every man upon this earth Death
cometh soon or late, How can man die
better than Facing fearfull odds For the

country of his fathers For the temples of
his Gods."

a1 T A9E ¥ AT T AT Y ATIemaar
& f& zfefr wreai w5 ar stfedr wvar-
qrfedt &1 77 SeEa fxar snw fF &
SHUSHT T ITAN FT GI91 | 91 7 5T qF 7
7 W1 Fg T § F I AW g o e

AT & ITA oy 7 A swafe §
T wweT W ar = fadgw §oaz A w0
o v\ ¥ ¥ war & o s &
it ¥ g2 Fa & % ey w0 faenir 2
& gt @ #t o w7 @ § e
wwdE 1 g0 At o1 FwET aWET EN
gu ot F St a7 ol speq v 7 FeTely
T § 1 F T d e ¥ ot ge ad
g f s o T fa T i s 32
FI T TE T Al (HT FAA & 77 74500
feedt &1 78 TAdY | & T\ @ W 7
ft wwa 7df § awifs 7w feaf &
qaga; § & o et @, feeger v 2 @
St ofY IOET A 2T, I ey qFE AT AT
&, St s gre A7, g £, faz7 4,
TrsreaTer &Y, A & o o v & oA
o A A 8, da et gm i w7
T it gt vy & =t &, o ot wief
gie ot & wamw gl WA £,
qg wem & ar ard fzamei § faw amiA
g, 78 swvaa g {5 3 faanedi ot 5 A
% @t fand &7z & 7 fafaE, 79
g THT AW § AT FZ AHHAT g1 (% wHA
FIT T TH AL FHEA ) TG, HT S AR
g9 g1, 3% wfF & & onw sad 997
SaqET T &% | w7 el @ @ 4,
affa % 0 9 1T 999 WET F17 0W
& @5 7 79 foraer fedt w wwiw g o
g gat 7 A feafa adff w20 &
ai aaaal § fa oft ag feafa dar 2t 2
a7 f &rr g7 S mqoEy § g F,
gifger @, &7 a7 & 72 TwF T2 |

HA OF IIEI TT HAT ¢ ST I %
T X guT ww fF qeac & ewE §
qerdfiz @ g4, AFa% @9 UF w98 =W
FT ATME 47, 77 7% 9§ A1 Hraw 47
AT 77 A5 A T AT A5 9F A9
FOH T4 FT THRT GE AT, IHG AT
#IF TAT H @ AT gAAEE AT
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South, and hundreds and thousands oj persons
there including Mr. Rajagopala-chari, Mr.
Ramaswami Naicker and Mr. B. Gopala Reddi
who is at the moment the Governor of U. P.,
they all learnt Hindi in the early twenties. But
unfortunately, Sir, the controversy of language
was, somehow or other, toolj a communal
shape. Some Muslims thought that, with the
establishment of independence in India, their
language, which unfortunately they claimed to
be Urdu, would be given the go-by. And it was
a result of compromise in 1928 that in the Nehru
Committee Report a clause was put in the draft
constitution of India that the language of the
commonwealth shall be Hindustani written
either in Persian or Nagari charactei. And there
started the malady which has taken hold of this
country, Sir, and what we see today, the seeds
of it were sown in the early twenties by the
Nehru Committee Report. You may remember
that in the draft constitution there was no clause
regarding language, and I would be surprised if
any friend either on this side or the other side
were to bring out the constitution of any country
wherein one would find a clause about the
official language. But in India, because of these
historical facts, we were compelled to have a
full chapter on official language in the
Constitution. At that time. Sir, when Hindi was
adopted as the official language, nobody had
any objection to it. Only for the next fifteen
years, that is up to 1965, the use of English was
to be retained. It was also provided in the
Constitution that in case it was not possible to
completely switch over from English to Hindi
during these fifteen years, then Parliament
might, by law, provide for the use of English for
a larger number of years. What happened?
There are not one article, two articles, three
articles, right from article 343 to article 351—
their number is more than eight—have provided
for the increasing use of Hindi during all these
years. But, Sir, that was not done to my regret.
The result was that in 1963 Parliament enacted a
law, the Official Languages Act, wherein the
continued use of English was permitted. The
controversy did not end there. People in the
South were not satisfied, nor were the people in
the North. The people in the North thought that
due place to Hindi was not being given, that the
necessary efforts for the progressive use of
Hindi, that should have been made right from
the very beginning, were not made. And I agree
with them. I find that they are perfectly justified
in holding that view. People in the South
thought that Hindi was being imposed upon
thtm, although Hindi was not being used in the
offices of the central
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Government; no question of progressive use of|
Hindi, it was not used at all. If the constitution
had been acted upon, things would have been
much different to what we find today, both in
the South and in the North. Then Jawaharlalji
came out with an assurance. He was followed
by Lai Bahadur Shastriji. If what was laid down
in this Constitution was not given effect to
during the past eighteen years, what guarantee,
Sir, can there be if you put in these assurances
in the form of an Act of Parliament ? What I am
afraid of is that it may very well remain a dead
letter as it has remained so up to the present
day.

All the same I am surprised at the attitude of]
the protagonists of Hindi. I come from a State
which is Hindi-speaking. My mother tongue is
Hindi. I know Hindi more than I know English,
and as rightly pointed out by the learned and
hon. Member, Shri Chagla, democracy is not
only the rule of the majority. Democracy also
ensures the consent of the minority. I speak, Sir,
here in English not because I speak English
better, but because I know that there are certain
Members of this House—their number may be
very small—who are not yet able to follow the
Hindi or Hindustani which I speak. Only to
make myself understood, as far as possible
correctly by a section of the House, also which
is in a minority here, I speak in English. If that
had been so, perhaps things would not have
taken the shape which they have done today.
English, Sir, is associated with the advent of]
British rule. It is admitted on all hands that the
Britishers had brought it here, but one hon.
Member brought in the name of Macaulay. What
did Macaulay say in 1933? Remember, Sir, that
in the first eighty years of British rule in India
English was not the official language. The first
educational institution which the Britisher had
established in Calcutta was the Calcutta
Madarasa which is a school of Arabic and
Persian right up to the present day. The second
institution which was set up by Lord Cornwalis
in India was Sanskrit College in Banaras, which
has now become the Sanskrit University. The
Britishers did not force English upon any one.
During the first hundred years of their rule did
not make it compulsory for the servants of the
Company to acquire knowledge of English. It
was of course Macaulay who laid down the
policy, but it was given to Sir Charles Wood, the
grand-father of Lord Irwin who entered into a
pact with Mahatma Gandhi, as Secretary of]
State for India,
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in 1854, to decide for the first time, for the
establishment of high schools at district head
quarters. Till then, Sir, the Britishers would not
dare to teach English. When the missionaries
had their institutions for the servants of the
Company and when they suggested that
outsiders could also be admitted to such schools
the Secretary of State for India and the
Governor-General put it down saying, "No, it
would Lead to unnecessary controversy and
suspicion." What we find now, Sir, is that the
suspicion which the Britishers were afraid of],
that suspicion has taken the shape of a ghost
here in between ourselves, between a Mad-rasi
and a U.P.ian, between a Bengali and a Bihari,
between a Bihari and a Maharash-trian, between
a Maharashtrian and a Gujarati, and so on. Is it
not to our shame that we have sunk so low? I am
not only surprised, but also shocked at this.

We find that we have article 348 in the
Constitution. There are supporters of Hindi, who
will give their life to see Hindi flourish. I wish
them all success. I am one of them and they will
find me at their back all the time in all the efforts
that they make for the progressive use of Hindi
in this country. But, Sir, may I ask them in all
humility how is it that article 348 had escaped
their attention all these years ? Article 348
clearly provides that the authoritative texts of all
the Bills and Acts passed by this House shall be
in English and English alone. Unless these
authoritative texts of the Bills and Acts passed
by Parliament are also in Hindi, how can we
hope that Hindi will take the place of English
not only in the judiciary but also for official
purposes? Nobody took notice of it or sent an
amendment and so it was given to a humble
person like myself, to give notice of an
Amendment to the Constitution which was very
kindly granted leave to be introduced in this
august House only on the 15th of this month.
Then there is article 345. Article 345 lays down
that it would be open to all the States 7o have
one or more languages in use. It says :

"The Legislature of a State may by law
adopt any one or more of the languages in use
in the State or Hindi as the language or
languages to be used for all or any of the
official purposes of that State :"

It speaks of "one or more of the languages in
use in the State or Hindi". The word "or" here
is an disjunctive. In Maharashtra, for example,
it is open for the Government of Maharashtra to
say that Marathi, Gujarati and Kannada would
be their languages but if it decides for Hindi it
shall have to give up Marathi, which it would
never do. Unless we change the
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Constitution in this respect we cannot make it
possible for a State like Maharashtra or Gujarat
or Andhra Pradesh or Mysore, to have Hindi
also in addition to their own language. We
cannot hope that India will that way go in for
Hindi. Therefore, what I am afraid of is that an
unnecessary controversy has been raised and
unnecessary suspicions have been spread. I was
really shocked when I talked to some of my
friends from the South and I heard them say
that this Bill was going to lay the foundations
of the separation of the country into two parts,
namely, the Hindi part and the non-Hindi part.
Surely we did not fight for the freedom of India
in order to have ano-other partition of our
country. That partition was on the ground of
religion. It was prompted by feelings of
suspicion.

It also began when in the early twenties the
Muslims wanted the separation of Shod as a
province carved out from Bombay, when they
wanted a part of the Punjab to be carved out
into a North-West Frontier Province. What was
going to satisfy them in the ecarly twenties
ultimately led to the partition of India. It is this
suspicion, I most humbly request my friends,
through you, Sir, which must be got rid of. My
friends from the South should altogether give
up this suspicion. The Hindi-walas do not want
to impose their language. The Hindiwalas do
not want to rule the country. And I would tell
the Hindiwalas, with due respect to my hon.
friend Shri Rajnarain, that they are not equal in
scholarship and learning to the people from the
South. You will find, Sir, that there are a larger
number of philosophers—I am not talking of
the old and ancient days, of the Vedic days but
of the last two or three or four oi five
centuries—a larger number of poets, a larger
number of advocates, a larger number of
teachers a larger number of writers and
speakers from the South than from the North.
Intellectually the Southerner is keener than the
man from the North. I do not grudge it. I would
like to compete with him in that. I do not
grudge the qualities that he has cultivated all
these years. So why should the southerners be
afraid of the people from the North ? Sir, I have
known in my own State, civilians from Madras,
civil servants from Maharashtra, from Gujarat
and other places who did not know a word of
Hindi when they entered the service in the State
and took charge as the joint Magistrate in a
district. But they proved to be the best of
civilians.

Sir, it is a misnomer to say that official work
cannot be carried on in any language except in
English. Here is the hon. Member
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Mr. Ghagla and he knows very well that there
are good translations of the law reports
published in the various languages of India. I
know there are Urdu editions of the Indian Law
Reports in the library of my brother. The laws
enacted by the Governor-General in Council,
their authoritative texts, were also published in
Urdu, in Bengali, in Tamil and so on. So cannot
the same thing be done today? Unnecessarily
we have stuck to English and like school boys
we think that we cannot shake off English. This
mentality should go. It must go.

Most humbly I would again submit to my
hon. friends through you, Sir, that after all, we
must have some language of communication.
May be 2 per cent speak English or Sanskrit or
Persian, but there must be some language of
communication between one part of India and
the other. English has been that language during
the last 70 or 80 Years. I remember when Rajaji
addressed public meetings in Salem or Madras,
he always used to speak in Tamil. But when he
spoke in the All India Congress Committee it
was in English. When Jawaharlal Nehru went
out and addressed meetings in Rae Barely, it
was always in Hindustani, in Hindi. When
Motilalji addressed meetings anywhere, in any
part of U.P. it was always in Hindi. But when
he spoke at the All India Congress Committee
that was in English. Why was that? Gandhiji
also did so. Friends here might remember that
Gandhiji in that famous 1942 quit India
Movement speech, began in Hindi, but
ultimately switched over to English. And he
always did it. It was given to Gandhiji and to
Gandhiji alone to make the progressive use of
Hindi in our contact with each other. But then,
Sir, Gandhiji did not want to force it on anyone.
He took it upon himself. I know in Lucknow
when he addressed a public meeting he did not
like to use words from English and whenever he
did not find an equivalent word in Hindi he

used to look  tothe leftor right and

QCI{ .

“qr€ FTT aATEY TAF) F47 fgegeard &
al

I heard it. That is how he introduced Hindi. So
Hindi has a place and a rightful place. I hope the
day is not far off, it may be ten or twenty years,
when Hindi will be the language, not only the
link language but the language of Com-
munication between one part of India and the
other, the language of commerce, of industry,
the language of official work. I am not worried
about the people from the
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South. They could learn English. They could be
master of English language. I have heard the
late Srinivasa Sastri speak. He spoke faultless
English. His pronunciation was such that he beat
even the best masters of English language com-
ing direct from England. If they could learn
English in 30 or 40 or 50 or 60 years, is it not
possible for them to learn another language of
India; particularly Hindi which is so easy to
learn ? I say it is easy to learn and they know it
better than myself because if they go to the
teachers who are to be found in all the district
headquarters of the South, they will find
thousands and thousands of persons who have
learnt Hindi during the last 30 or 40 years
Therefore, I would commend this Bill to this
House for its acceptance.

I am really surprised that much should have
been made out of the amendments made to the
original draft, the amendments adopted by the
Lok Sabha. These amendments have given rise
to a feeling in the South that the entire shape cf
the Bill has been changed. I very much regret to
find this. Sir, I will not take very much of the
time of the House. I regret to find this. If it is
going to satisfy the people of the North, well
and good. But let the people from the South
read it. Let them read the amendments made in
the Bill. Let them consult their lawyers and then
they will come to the conclusion that the
amendments made by the Lok Sabha are not of
a substantial nature.

3P.M.
And now, Sir, I would say something to the
Hindiwalas.
For
a7 fz=t arei & $7
FT g ol gsr, fmwed s

A ¥ IAT g2@ AN TFIY T 98 H
a1 faq fr szwtfenz arft owo v
g #® aifad g ais a9 g
the benefit of Mr. Niren Ghosh.

In July last, Sir, the U. P. Government issued a
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SHRIMATI YASHODA REDDY : That
is Hindi.

SHRI TRILOKI SINGH : So why should she
be afraid of it? Knowing our weakness like that
people from the South should not be afraid of
the people in the North. The people in the Noith

are sticking more to English than the people in
the South.

SHRIMAT1 YASHODA REDDY :
you want us to believe that

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Please do not interrupt.

SHRIMATI YASHODA REDDY : He
is asking me.

SHRI TRILOKI SINGH : I am glad she
is so responsive.

Do

THE  VICE-CHAIRMAN
AKBAR ALI KHAN) : Order, order.

(SHRI

SHRI TRILOKI SINGH : I would again most
humbly request the hon. Members of the South
not to be afraid of the people in the North.
There are larger number of students in the North
to be found in Anglo-Indian schools.

AN HON. MEMBER : Ministers' sons.

SHRI TRILOKI SINGH : Whether they are
Ministers' sons or sweepers' sons, they are U. P.
people. There are a larger number of children to
be found in English educational institutions
where the medium of instruction is English in
U. P. now than there were in 1947 and larger
means that it is 30 times or 40 times more; not
that it has increased by a 100 per cent. There is
a queue, there is a waiting list for admission in
English medium schools. So the people from
the South should not be afraid of the people
L from the North in so far as Hindi is concerned.
rAnd I would again . . .

il

MISS M. L. MARY NAIDU : How do you
z expect us to stand such hypocrisy ?

THE VICE-CHAIRMAN
AKBAR ALI KHAN) : Order, order.

(SHRI

SHRI DAHYABHAI V. PATEL : And these

circular letter that it was open to the students in
U. P. seeking admission to the Intermediate
class to choose one of the two languages, either
English or Hindi. Till last year both English and
Hindi were compulsory in the Intermediate class
and what happened ? 92 per cent of the students
opted out for English.

are two Congressmen, rather Congress ladies,
talking.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : I think Shri Triloki
Singh has been very considerate and moderate.
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SHRI TRILOKI SINGH : What I would like
to tell my hon. friends here is that they should
not take serious notice of hypocrites. Hypocrisy
has not been the attribute of pharisees alone.
They should make better use of their time than
taking serious notice of such things. Therefore,
Sir, I would commend this Bill. Not that I am in
complete agreement with all the provisions of
the Bill. I take some of them to be frivolous.
Think even if the Bill had not been brought
forward the position would have remained the
same. I take it that in spite of the specific
provisions in the Bill it is open to this
Government not to implement them faithfully
and see that there is progressive use of Hindi.
So Acts and Bills do not matter much; what
matters is the policy and intention of the
Government of India. We have wasted these
eighteen years. We have given rise to so many
misgivings, so many ugly controversies, so
many ugly situations so much so that there has
come to be a sort of gulf between the people in
the North and the people in the South. I would
like that gulf not only to be bridged but to be
closed for good and for ever. And that can be
done if the Government of India faithfully
carries out the provisions of the Constitution, if
the Government of India faithfully carries out
not only the provisions of the Bill and the
Resolution that they have laid before the House
but also with eyes open and their mind clear
persevere in their efforts to see that, without
annoying any section of the population of the
country, there is increasing use of Hindi not
only for official purposes, not only for the
proceedings in this Parliament but also for
bringing out authority ;ve texts of Bills along
with English in Hindi also.

Thank you.

[THE DEPUTY CHAIRMAN in the Chair]

quTd FAr (Al ghEe abdt): dem
fecdt Jqwww, « =1 2% = fagg qx
RIAMANNE IRAAFE AL @A AT
Aff a1 foT ft F A w1 @ M
AT, FAE FE A A 0 F war
qf T geaer # quA A gwe w7
Tifzy 1 W% fasre T ada W AEE 4
gulvraer 49 37 46 § 427 97 g7 T
AT G |

SHRI S. S. MARISWAMY : Madarn this
is a controversial Bill and the Prime

[20 DEC. 1967]

(Amit,) Bill, 1967 4928

Minister's statement is going to be an important
one. So I would request her to speak in English.

SHRIMATI INDIRA GANDHI : I had
intended to speak in both the languages. So I
shall say a few words in Hindi and a few
words in English also.

SHRI KESAVAN (THAZHAVA)
(Kerala) : But you must respect the feelings of
the Southerners. In democracy you have to
respect the feelings of the minority. Even j if
you speak in English nothingis going I to
happen.  Your attitude like this is the ] main
reason for the suspicion in the minds j of the
Southerners.

sfrwet ghaw wielt c AR @ & fF o=
& &1 wiaret § el g a1 a9 @
M B £ A 9T UF WO |/ Ay
g ag i amad ga g |

wE yadT wEr g e A
TFAE | UF g% A% OF dea 4y s 0F
TET AFT FAY AT IE T 1 7 9H FFEY
T2} e ATEAT £ ) AT R &7 wroay
A1 o &1 wEw 49 g4 gad 77 faa
wa= fd wa fF 2o &1 0Far ®1 grafaEar
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axd | AfF e Al a A gead o
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[RAJYA SABHA]

(Amdt.) Bill, 1967 4930
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F #1007, THF 417 fwedt & Froor s
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AT F AW FTEY, TEE g gw oay A8
Trean faaa f feft &1 faamd 7 81, 2w
QAT TRAT Z AT &1 88 97 farad, afF
qg §9T &I § | TF A%9 a1 FisArs FAA
A aifex & fF o %1 7€ wmar et
g w91 wfzart w=T gnft | FfEw zEn
THHT ZH ATAAT FTAT & A7 frema &
FEATE |

dar fF a3t wreir saer smen o
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fezavds & =% wmw ), #93 799
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draqd, foeg and f o 9: a6 579
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afF  #9 o g9 FE #1 W
g a=a % o afyen smaeas 8 1 e
I 39 ¥ 2T uF A0S fow A oATw
9 A7 AUSAT F Y A A ATI0 FHAT
HATAATE | TART A AATH ALAZTTHIE
ATATAFAT H AFT qEAl | AT AR i
ariE # 21 A7 AT FE 1, q@T AAA AT
Ge gadr § W waw fag w18 a9aw
FT 949 TE AT E | IR FaT OF Ty
g F1% TEIA &1 qEY FAF g9 T AW
A9 A, ST E | AT FH G/ JE F
aFa & A g4 sa fasw w087 aw A
AT & % 29 ares #1 F wT F T
fram | gard wyee g € f oA 2T
% gu wir famen qF 91 &, I &
g Ffoq 211 8, e ag us 7w &7 A7
2 | FfFa w7 Zrar a=a7 drEar § 1 39
A AL EAT E, 9% A9 @ AT AT
AT g AT A HEAr g ) AT T2 A
AFW F FIT 41T T F FIL TEL
2 for fem ovg & @199 2% a9 *1 gw a9
arme A & frerd 0 gEE fad gwr
e wrarei &1 wear au ar faa wfs-
AT FT AT A &1 T 2, T 99 3%

&1 AT |

Since I have promised to say a few words in
English, Ithink I might as well switch over
now. The point which I would like to make
is regarding unity in our country. We feel that
for our unity to be strong, we need mobility,
that is, whether it is in the services or in
business or in any other profession, we would
like people from one State or one caste or
community or religion to be free to go and live
in any other part of India and be able to follow
their profession there. This can only be
possible if there is a link language. As I have
said just now in Hindi, I believe that the link
language can only be Hindi for the very
practical reason that the largest number of
people speak it. By the largest number I do not
mean the inclusion of all the languages
together. But if you take the other Indian
language singly, then Hindi is the language
which is either spoken or understood by the
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largest number, and that is the reason why it was
chosen. Since it was chosen, in spite of]
agitations and so on, there is no doubt that it has
spread and with a little bit of goodwill from all
sides it can spread faster. It should spread as a
uniting link language and not as something that
divides or creates suspicions and doubts in the
mind of any Indian. When we debate this Bill, I
think our first consideration should be how can
it cement the unity of the people? How can it
bring together the different components of the
Indian Union? We should not think of it as
something that is taking away opportunity. On
the contrary, the whole point was to give further
opportunities. By having such a link language
from early childhood, the doors of opportunity
all over India will immediately be opened to all
Indians. That is why I am not against English. I
feel that if we keep and learn English as an
interntional link, then the other wider doors to
the rest of the world will also open out to us.
Some people say that only a few people need an
international link, I am sorry that I do not agree
with them. It is true that today only a few know
English, but what do we want for our country in
the future. If we want any kind of equality, then
surely the aim is that more and more people
should be able to read more and more subjects
and be able to rise higher in life or in whatever
profession they may choose. Therefore, it would
be very unfair if merely because a child comes
from an underprivileged class today, he should
be denied or deprived of the opportunity of]
being able to go abroad and take part in
international deliberations or to read many
books. All books cannot be translated
immediately although it is my sincere hope that
essential transition will increase in all our
languages and more especially in Hindi. But if]
we say that only a few people should learn the
international link, then it means our closing the
doors of opportunity to some of our people.

I fully realise that it is not possible in the near
future for everybody to know the international
link or even to have the opportunities which we
would like them to have, but my plea is that we
should not start with the idea that these people
will never be able to rise higher or to benefit
from new opportunities and therefore we close
these doors. First we must accept the idea of a
national link which will give opportunities to all
our people for greater mobility, allowing
everybody to move around, to get to know
people and benefit also from the point of view
of service in different
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parts of the country. If we can learn the third
language as an international link, then, as I said,
we give even further opportunity. If the State
Governments and political parties and all those
who are interested in not only education but also
in the progress of the country get together on
this issue, it will not be difficult to make the
three language formula work, especially if we
start with the teaching of languages at a very
early age, not so much as a lesson but as a part
of games and other activities as languages are
now taught in many countries of the world
where people are in the habit of speaking three
or four languages; I know many people who
speak five or six languages with equal facility.
As hon. Members know, I studied in
Santiniketan for some time.

SHRI BHUPESH GUPTA : You can.
make a speech in Bengali.

SHRIMATI INDIRA GANDHI : ajrft-

Gurudev Tagore believed in the universal
man, that not only should people be national
in spirit but that they should be international
in spirit. So, in Santiniketan there were
many families from different parts of India.
We found their small children speaking
fluently two or three Indian languages
and sometimes English as well. There was
no difficulty. They were not learning these
languages. They were not taught them in
schools, but they spoke merely because they
were mixing with one other. Bengali
everybody knew because that was the language
of the place. With the neighbouring families
they spoke their languages. Nobody thought that
it was at all difficult or that it was a burden on
the child. I should like only to stress that we
look at this Bill from the point of view that it is
meant as a comenting assurance both to the
North and to the South. It is unfortunate that
when the Bill has come as a part of this
assurance given both by my father and Prime
Minister Shastriji, a lot of misunderstanding
was spread about it and people in the North got
an idea that it would affect their interests
adversely. This is not true. The main thing is
how the Act is implemented. I think it is up to
us all to see that a fair chance is given to every
Indian regardless of what language he knows or
does not know. Along with that of course every
effort must be made to enable him or her to
learn the other languages which are necessary.
We all know of people who have gone from the
South to Assam or Orissa and who are working
in the language of
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that State. They have not had any difficulty.
Although there was no condition that they must
function in the Assamese language, if they
found it necessary for their work, they learned it
and they are functioning well. Let us look at it
from that point of view. Later on also when it is
a question of people getting jobs, there again we
have to be very vigilant that there is no
discrimination : "Is this person a Hindi-speaking
person or Telugu-Speaking person or one
speaking some other language?" Let us only say
this is an Indian. Suppose he does not no know
Hindi, let us not debar him because of that but
let us give him every opportunity to learn Hindi.
As many of our friends from the South and East
have pointed out, we as a majority community,
we as those who are from the Hindi-speaking
States do have a special responsibility and we
simply cannot brush it aside. We must also learn
other Indian languages.

SHRI BANKA BEHARY DAS : At least
one of the South.

SHRIMATI INDIRA GANDHI : Let us say
preferably one of the South. I do not think it is
fair to debar people to learn Bengali if they
want to, or Urdu if they want to.

I do not want to take more time of the House.
I would appeal to the hon. Members to look at
this Bill from that point of view and therefore to
be tolerant towards those who do not speak their
language and also tolerant towards the
difficulties which the others may face. Similarly
the people in the South and in the East must be
convinced that the Hindi-speaking people are
going to implement the three langt age formula.
Let us be quite clear that part of the suspicion
arose because it was felt that some States were
not implementing the three language formula.
Therefore we should all agree to implement the
three language formula—the period of transition
will be a difficult one; it will not be easy; it may
even cause certain difficulty in employment and
so on; but we must try to minimise that
difficulty and meet whatever jpporing points rf
view are there as best as we can. The ultimate
aim is for everybody to implement the three
language formula. We all want people to be able
to move around in India and not to be confined
by one language or one State border or religious
or caste border. It is only when we function
with that view point that we can attain our aim,
which is out of unity and of equality of
opportunity for all. That equality of
opportunity cannot come
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about if each of us works in one of the fourteen
languages which are certainly necessary for
work in our respective States, but which would
prevent the person who does not know another
language from going out even though otherwise
he may be suitable for some post which is
available outside his State. That is my plea to
the hon. Members, and I hope that this dis-
cussion in this House will be conducted with
this feeling of sympathy for all other people and
without zny desire to favour any language,
becuase human psychology is such that people
do not like anything to be forced on them even
though they may want to do it. If you say, "you
must do this", then they will think twice whe-
ther they will do it or not. If we have a spirit of
accommodation and of working together, rather
than one against the other, then I think that even
those difficulties which may arise will be
smoothened and we shall be able to achieve the
kind of unity and working together which is our
desire.

SHRI S. S. MARISWAMY : May I seek a
clarification ?

THE DEPUTY CHAIRMAN :
intervened.

She only

SHRIR. T. F ARTHASARATHY (Madras) :
Madam, after listening to the passionate appeal
for unity by the Prime Minister, the brilliant
eloquence of Mr. Chagla, the incisive logic of
Mr. Setalvad and the journalistic thunder of Mr.
Chengalvaryo-yan, 1 feel I am almoi-t
trembling in my feet, but I consider this day as
the proudest day of my life because I have
given the greatest annoyance to our Prime
Minister with reference to the Language Bill.
Very probably she felt annoyed to see me at her
home. Whenever she saw me, "Official
Language Bill, is it not?", she would ask. I am
very grateful to hei and to the Government of
India for having come forward to implement
Shri Jawaharlal Nehru's assurance to the non-
Hindi speaking people.

[THE VICE-CHAIRMAN (SHRI M. P.  BHAR-
GAVA) in the Chair]

I say that Shri Jawaharlal Nehru's assurance
which has again been reassured by Shri Lai
Bahadur Sbastri, has not been implemented by
the two Prime Ministers. Tt would not be
wrong for me to say where the two Prime
Ministers failed, Prime Minuter Indiia Gandhi
has succeeded. And I am very happy; when I
speak, I speak on behalf of the people of the
non-Hindi States particularly, and 1 also
represent the Hindi  States because
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I have accepted the Constitution and the
Constilution declares in unequivocal
terms that Hindi shall be the official language
of the Union. Let there be no mistake about it.
When my friends consider my views, I request
them to consider my views as an Indian and not
as a partisan.

With these words, I would like to make one
or two submissions about the Official
Languages Bill now, and 1 will take up the
Official Language Resolution later on.

Mr. Vice-Chairman, the Official Languages
(Amendment) Bill that is before us today is a
workable compromise, a compromise between
two extreme ends, and as a compromise
between two extreme ends, it has not been
recieved with full satisfaction throughout the
length and breadth of the country, the non-
Hindi areas as well as the Hindi areas. But I
would like to assert that at the outset when I
saw the Bill coupled with the Resolution as it
emanated from the Lok Sabha, I had my own
misgivings. Pardon me, Mr. Vice-Chairman if |
take your mind to the year 1942 when Sir
Stafford Cripps came to India with the War
Cabinet's declaration and invited Maulana
Azad, the Congtess President, and Mr. Jinnah,
the President of the Muslim League for parleys
at the Vice regal Lodge, and handed over to
them the Cripps proposals as they were
popularly known later on. For twenty minutes
Maulana Azad persued the proposals and he ex-
claimed, "Swaraj kidhar hai?"—-"Where is
Swaraj ?". It was in that confused mood that I
read the Bill coupled with the Resolution and 1
asked within myself, "Nehru's assurances kidhar
hain ?". But when I read deep into the Bill,
when I set aside the Resolution and studied the
Bill, I was sure—and I am sure even today—
that this Bill gives to the people of the non-
Hindi areas what they had wanted, what Nehru
had assured. Let me take your mind to this one
sentence of Jawaharlal Nehru, which has
become almost a controversy today throughout
South India and throughout the Hindi region, as
to what was this assurance. This assurance, in
the words of Nehru made on the floors of the
two Houses, reads as follows :(—

"English will continue to be the associate
official language of the Union as long as the
non-Hindi people wanted it."

Not one word more, not one word less. Is it
not implemented in the Bill, may I ask my hon.
friends who feel suspicious about
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it, in letter and spirit? This Bill enshrines the
assurance of Jawaharlal Nehru, and we, the
people of the Southern region, we, the people of
the Non-Hindi region; feel quite satisfied about
it, and our misgivings are removed.

The point about 'may' and 'shall' has been
very ably elucidated by my friend, Mr.
Chengalvaroyan, and I do not propose to go into
that. But the sheet-anchor of the Bill rests on
clause 2 which is the foundation of the working
of bilingualism in the Union administration. It
postulates the operation of Hindi and English
without the element of compulsion. It gives
freedom to the non-Hindi States to correspond
with the Hindi States and the Union of India in
English. It prescribes no time limit for the
switchover to Hindi, and it calls it an indefinite
period for the switchover to the official
language of the Union. It provides for
translation fells for inter-Ministry and inter-
departmental correspondence. And lastly and
the most important part of it, from the point of
view of the non-Hindi areas, is that it declares
that only when all the State Legislatures of
India have passed Resolutions agreeing to the
switching over to Hindi, will Hindi become the
sole official language of the Union. Here again,
my hon. friend, Mr. Chengalvaroyan, has
explained in detail the purpose of this clause
which is certainly not a veto because Parliament
is the final authority to decide everything. And
so, if any of my Hindi freinds would say that
this is a veto given to Madras or to Nagaland, I
want to disabuse them of that particular feeling
or that particular thought, that it is not so. But it
is a way of getting the consent of everyone; it is
a way of getting the unanimous feeling, the
unanimous view, the unanimous vote of all the
sections of the people throughout the length and
breadth of the country.

Thus, the Bill becomes a historic document.
And as far as the non-Hindi people are
concerned, they need not have any misgivings
about it, and they need not doubt the bona fides
of the makers of this Bill.

Mr. Vice-Chairman, I will now come to the
second part, namely the Resolution on the
Language the reaction to which has assumed
alarming proportions in South India in
particular and which has reacted like a dynamo
generating an electricity of bad feeling and
suspicion particularly in the non-Hindi areas.
The original clause 4a which was very cleverly,
very pointedly and justly drafted by the spokes-
men of the Ministiy of Home Affairs and
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the Ministry of Law which for some reason or
the other, for some grave suspicion on the part
of my Hindi friends, was ultimately amended
and the Lok Sabha had passed it. I feel that this
is not a very right thing to do. I am not casting a
reflection on the Members of the Lok Sabha but
as | have studied the Resolution and the
particular clause on which I am speaking, it
makes me very unhappy and the imaginary fears
that engineered this change have no foundation
whatsoever, and it has upset the balance, it has
upset the thinking of thinking men, not only all
over India but particularly in South India. I do
not want to cast any reflection on this particular
clause or attach any motive to those fra-mers of]
this amendment. But I would only quote an
analogy here. Mr. Vice-Chairman, pardon me—
I can only compare the Official Languages Bill
to an attractive, young bride and the Language
Resolution to a bigamous bridegroom. And I
say bigamous bridegroom because Hindi having
once solemnised in marriage under the
Constitution itself again wants to get mairied
under the Resolution. They cannot be united
together. The Official Languages Bill and the
Language Resolution cannot go together and
they cannot be made to live happily together if
these two are brought together. This is the exact
position in which we are placed today. Let us
examine why this has come about. The fear of
the Hindi protagonists about English and its
domination is the pregnant cause for this change
in attitude. When Jawaharlal Nehru said that
this assurance should be implemented, the Hindi
people had their own fear, needless fear,
because they forget that they have got article
343 of the Constitution to back them from the
start to the finish and so there came about this
Resolution. But I wish to tell them that it is
through their own folly in making this
amendment to clause 4(a) of this Resolution that
they are enhancing the prestige and position of
English throughout the length and breadth of the
country, particularly in the non-Hindi areas.
They are not realising the danger of it, if they
think that English is a danger. The very fact that
they have tabooed all the other fourteen
languages shows that they wanted the
perpetuation of Hindi and the perpetuation of
Hindi, I say, is perfectly right. But with equal
vehomence, I say that all the fourteen or fifteen
languages cannot become the official languages
and cannot be elevated to officialdom. But the
mental attitude of the Hindi zealots has caused
great and grave misgivings among the non-
Hindi people. The Prime Minister very
definitely and pointedly appealed
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to everyone not to view the language problem
in this context, and I say that the Hindi zealots
are viewing it in this context and the trouble
has started.

AN HON. MEMBER : Question.

SHRIR. T. PARTHASARATHY : 1

would only appeal to them that this kind of
attitude if nurtured would never allow Hindi to
be taught fairly and freely in the non-Hindi
areas. Now, because of that amendment, "Hindi
or English," in the Resolution, no person in
South India, no person in non-Hindi States will
voluntarily come forward and say, T shall learn
Hindi.' We have no cheek to ask them to learn
Hindi; as otherwise they will not be provided
with work in the Government of India. Now
they will reply to us, "Dutifully, lawfully and
legitimately we shall learn English and go to
the Central services". Is that what we wanted?
Is that the way to bring about Hindi as the link
language all over India? I would very much
request all senior Members and I being the
juniormost of us here—to consider my
suggestion whether I am right or wiong. If you
can convince me that [ am wrong I am prepared
to resign from this House and get out.

Sir, may I ask whethet these protagonists of
Hindi are tiue to themselves, whether they are
using Hindi in practice in their day to day
affairs, personal and family? I have accepted
the Indian Constitution and I have accepted
Hindi as my official language. I have admitted
all my six children to an elementary Sindhi
Hindu School. All my six children are well-
versed in Hindi, Tamil and English. But may I
ask—I do not want to name the Ministers who
are protagonists of Hindi; the Times of India
had exposed them very ably a few days back—-
whether all of them have not put their children
in public schools through the medium of
English ? Are they honest to themselves? I am
not going to name any body. I just ask : Should
we not follow a principle ourselves and put it
into practice ? Political hypocrisy is dangerous
but still more dangerous is personal hypocrisy.
I am sorry I do not want to attack them. But I
strongly feel about it. And that is why I say that
is the motive, that is the background, that is the
sentiment about which they argue so much but
which they ultimately do not put into practice,
with the result that this particular amendment to
the Resolution was brought about to put an
inequality of burden upon the weak shoulders
of the non-Hindi people by the
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Hindi stalwarts. If it is fair you can have it. But
if it is unfair, you would agree with me; you
should revise it here and now. I make an appeal
to you all to judge it in the fairest way and not
to judge it from a Hindi or non-Hindi angle and
I am pie-pared to abide by your decision. If only
the Home Minister would consider it, this
inequality of burden can be obviated
byteversing back to the original Resolution as
formulated by the Home Ministry. If we all
unanimously agree, we may have to amend the
Resolution as it stood originally. We can send it
back to the Lok Sabha. Heavens are not going
to fall in two 'months' time if this Bill has to go
back to the Lok Sabha to get their approval
again. No damage will be done in the nation's
history which has a great tradition in this
respect.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : It is time to wind up.

SHRI R. T. PARTHASARATHY : 1 am
coming to an end. Public services are not the
private property of one linguistic group, and |
say this with great emphasis. I was pained to
see how the Tamil chauvinists are ci eating a
war cry in Madras, how the Hindi chauvinists
are creating another war cry in Delhi and the
surrounding Hindi areas. This is not the way to
conduct democracy. If bilingualism, as
enshrined in the Constitution for fifteen years
and beyond that by the Af t which we ate
considering and which we are running through,
is to be smoothly and successfully worked out,
the Home Minister will have to give a
categorical assurance to the non-Hindi speaking
people. In reply to a clarification sought by an
hon. Member of the Lok Sabha, I was pained to
hear the Home Minister say that if a non-Hindi
perron enters Government service he will have
to get equipped with a working knowledge of
Hindi within a pies-cribed period. I accept it.
But correspondingly, where does that rule
operate on the Hindi persons to have as working
knowledge of English? The Home Minister was
silent. Neither he negatived it nor positively
asserted it. I demand here that if the Home
Minister accepts the bilingual principle, in one
and the same breath he will have to apply the
same rule to the Hindi employees in
Government services. If he dees not allay the
fears of the non-Hindi speaking people they will
continue to have misgivings. Sub-clause (5) of
clause 2 of this Amendment Bill says :—

".. . shall remain in force until resolutions for
the discontinuance of the use of the
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English language for the pui poses mentioned
therein have been passed by the Legislatures
of all the States which have not adopted Hindi
as their official language and until after
considering the resolutions aforesaid, a
resolution for such discontinuance has been
passed by each House of Parliament."

Before that if there is going to be any favour
for the Hindi people, then the discrimination
comes in. I would only appeal to the Home
Minister who said that there shall be no
compulsion for the non-Hindi man to learn
Hindi or the Hindi man to learn English, thai if
the compulsion is onesided it becomes
imposition and will be resisted with vigour by
every one of us. Whetever it comes, it will
create political conflagration in the non-Hindi
areas particularly in South India.

It is also the duty of the Government to
recognise the compelling necessity for imple-
menting the three-language formula which is
the only arch way by which the multilingual
people of India can pass through and by which
the nation's unity can be preserved.

The Official Language Bill, Mr. Vice-
Chairman, has the force of law—(Time bell
rings)—when we signify our assent to it. |
appeal to the non-Hindi people not to feel
nervous about their rights. Their rights are well-
recognised and revealed with all the legal
backing of the Bill. A Resolution of the
Government of India has not the validity of an
Act in a court of law. It is not an Act of
Parliament that we shall be passing if at all we
pass the Resolution in the present form.

I would, therefore, appeal to my non-Hindi
friends to stand united with the Hindi friends
and indulge in fairplay and ultimately work for
the betterment of the nation as a whole.

I conclude, Sir, with an appeal to every one
to bury here and now the language controversy
once and for all and divert their minds and
energies to the great problem of national
reconstruction and economic regeneration that
awaits them. To achieve this political stability
for any country is essential. It is a challenge to
ihe Government of India to work out the
Official Language Bill faithfully and not to
expose it as a myth, and the Government owes
a prime duty to the student community and the
younger generation through the
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concrete and fruitful wot king of bilingua-lism
at the Union level. It is for these reasons while I
congratulate the Government for bringing this
Bill to bring into the statute Jawaharlal Nehru's
assurance, I commend the Bill for the
acceptance of this House. Thank you.

st am A : AR, § agq & ¥
¥ qra oo Fasr 37 fadig w3 & fad &5
garg | o av orar F fad, 2o € AT
ArY /AT A AATA £ I v F o
AT ¥ F wiegew 97 o1 0w At faz
ATAT W F w9 ¥ & gEwn frezra & fad
F 19w w7d 57 wEA & wrarfeas nead
I zater wEm fF I300 T "AwEr & ae
it 731 F1 = § %A 9 7 49 )
qAq TEA a1 F A9 T AT T
@ g e dmaaw gwa, Jt o=
ang 78 A4 &, a e fw g dnd
FATAF FFA T CIAT A9 AT & A4
A FATE | WTT AT T AETT 5T
97 A &1 § wgar Agar g e g fam
FAFferzamas &, sqdafas & | =%
343(3) T G| T | P gan B
“Not withstanding  anything in this
Atticle, Parlinment may, by law, provide
for use, after the said period  of 15 years
of (a) English Language, or (b) he
Devanagari  form of aumerals  for such
purposes as may be specified in the law.”
| AT qEA WA F qH WS
frr wft 2 =rfed | s o wE-
ZATA Fi JE ATAT AT G AT GOTAT
§9 AT TR FIEATIIN W agT A
% wiq faar o @ 97 fF 26 swad)
1950 % 9g% Wgi Sgi St Terme 14T
€N gac e fmnaz szd) 9 &1 ga®
ag+ A @@ wwdf 4 1 a7 qga qid ad
Wi A, drefl e o A ey
wET FAAT 9 7 15 79 F0 1 957 fTar
i g Ag R a7 A & o e
aea| g1 a1 fedr g A e
W15 WH T oAWG A WeE ®AG BN
& a1 g wwd) § 7 a9a 7 @ faA
T G4 9 H7 T F6sT 9 sy 07
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o agAr 4y 1w S fzawa T R
waga 7 T f 9 a1 e |Jm s
% form w7 a=dy gan ay w57 ) fF)
a9 g9 % e Fusl & sEwy g1
ar sawr afaae F arg 2 A andl 1 JE
%9 39 &7 TR F1 Td vuHt ¥ Ao
w4 aqm W avar & e § s
F WG wal HEAT FEAT E, 2N T 7
o) Higa7.2 7igd q W A% $E T
ifrazmaasiasgrag & 7957

94, TH SFAT 3 WA FEAI T, §
fe 49 o7 9mT % Tw F 75T gATEZ
7.2 aw 7 wew w1 € Wl § wn A7
2y zais 90 f sygafam w5 Y
WA\ THA(= 3 FEA E, gL EET 0§
WA At TR H HaORAR AT AT
g #i waqr TEni § gt 3w o4
AL & YR AE ATHRA AL TE &, AF FA 5
TE B {7 72 UF 36T ¥ qAnT AT 05 2
#17 adl 7 7 a1 W @ f oo uew
# AT AE A TGO W GO FT T
41, 9 AT FAE TIAT 97 |F za agq
®AAE FAF A H AT F SE1@]
A qEET | T AR A 77 g @ fam
T A AT 9GH A AT EE ) =
Fid FAFT . G AT q9T TL AAATIAT

+{Tad, 99 WAl S ¥ @97 mEr A
w7 e | TEW 0F & A ad) o

foar &z @l <t & g0 a2 63 1T 3oy
B9 QU FATIET & 1 9% FTHT 3 9A)
T | FsMag H A o fr e fuan
A F1 WEw F AE AT wfgA wwmr sy
F1 ¥ F77 ) A I a8 § 9 A8 o
At el A A woAw few g e
T IR T OAAT AT 1 Teed F Bih
| afed ANwdl sfEwi qgE gt & g
AR AN 7 b 7o fewm e
F1¥F2 A IF FA@T T gATE | T
fadr & ge% % @9 7 fa, 3z 73 =nr
%) T § AR § | WA 4E HUHIT
T S F AW FET I b oFaE gn
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EikEnizeud)
TE 9T 7& 99 @r & F1T A1 78 € few
qiEf wrefl S &1 W FET AW oF oFw
a1 W) g | wafen § wemfy &

FHA1 HT AT AGAT AT 7 9F17TE

“afesr wrew % qwea =EEr & fan
gH WG W wHE A A OHT UF Anan
F1 arazggar g, faf sar a1 afawaw
I 9 | #) AT HX ANHATE AT
fas gat v A & ia o7 qwa a3 |
 anY W § fag @R aaa-
e ﬂﬁ@‘a{:{ﬂ'@ﬁ'{m%(hffrmpi-

ions)

uw WAAE gIew A7 feegeAri &
arg g2 9 917 72 fegmidt a@m 2

At e : & o fraEe s
g %1% § U F1 AR @ E G A A
fregr A FeaT AEEr §

warer wiel off 7 faegar a16 #@r 2
f famr feefl @l & fame fel e
# ST FIE WAT TET ) STAAT TAAH FFAC
gArae fedl 81 A 9T £ R g
fu% o amren argd oEfTar i ama w@
THT TR FT |

w3z A e faas, e
For T WAY qEH SFUNAAT FT TS @Al
47 1% fasdia ga% 9ga = 3@ 7 A
F v swrE A 3w fFEs wEm ¥
Fz1 ar f& fEd) wrm A mar war
z 1 ot fzl W AT & TR AT
gz w7 A gl & fau &% 7@ 7 7@
q9 TET & 1

fiq, T A% A AATSAT  GATTAE
A0 F AT W FEAT ATFAT E | AT AT
o g, afew & wft @9 & G g
forx o i AT N qEr T A3 F, I
ag am awey atg & waw g e
¥ @ frwie 3o 0 @ & #few g
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&, FNU U AT WY FA F A=A
F AT & faw dAT E 1 I UF 0H
aoft vF uF F@AS Ao A FwE FE
¥ e @ 2w F o A fowRr @
ar agt ¥ Wt F1 oy & faw, v g
#1 FeEt & fau w18 s /d e a)
29 | & I9s NS g o o'/t g
AT AT BT T E 0 AT F T F ag v
T a7 guTT Far garee aw a el
F AT T FAT FET AT FAY T qEA F AT
qEHT {AT ZAT ATZATE |

“qrefra feat gaw FY g7 w7 foery
Taraar g4 fedt v ¥ faeefy, =a
gardy Forefl ofrar & Y forer et | st
AT qrarET @ aeqe Fafw ifea o
TEH FE AT AL AT qIEgEr § oA
7 zw et 9% arar w1 929 & FT a%q
7, AZ 9T AT A0 ATASIAF AT FT IR
fewdt ar frgeareft & #) fosr | Jee
fetE # oft zofr o fawrfer o € &
afz gw @0 & a7 w7 ¥ waew far, av
7z fam g 781 § w& W @rdw g
AT gea | aeara gri R | A qar
SfY AT A A A g # of S
igg & faazw w&0r fF 9z @ 9.9 #1
g9 #1797 7w § 998 &7

oy ww. fawfamom gz smoer waw
gfed w1 g feedl & d=a & o
F© T2 & 9% 99 ¥ AHT 9% AT AFA
g1 ‘TR A Az gmw mw
AT BT WEAl & | SUSAT qrav 1T
T fafr w1 o amr v aefafy
F AT T IW H TATAT ATHIGE T4 Z 1T |
AT & A7 ST ATATE] § HqH v
AT w7 HT &) WA & ' H AT
ST qEFAT § A e fafo vy wreefafT 1
BT AN HAATA FeAT  seararfaw 0 o
TE T & A AgT AAARTT g1 FA (S
A F aga F9 w67 T faf s & 17
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A A7 FEAA A o HAw, 7
AFAAT F HAW 0F B gAICAT T
1 dAmraEad

“SETAT ¥ T 99 F a7 A oAl a7
9T T WF &1 gATL wreEfaar & s,
AT BYEr AT 67 H1E A9 TEl @A
afz cadx wrew & At gw HUS v TN
qAT TE, Al ZATH HATAT 1 OTHA
TIr AW AT 0 g o

SHRI G. RAMAGHANDRAN (No-
minated") : Sir, may I interrupt Mr. Raj-narain
and ask him a question? Can you produce any
quotation from the great leaders whose names
you have mentioned to show that Hindi must
be forced upon people against their will,
without giving them time, as long a time as
they want, to digest it? Show me one quotation.

4 P.M.

ST TRATIA oA, F A far .

SHRI G. RAMACHANDRAN : I want to
add something so that we need not waste time.
I agree with you that some day Hindi must be
the language of the whole of India as a link
language. I agree. But having agreed, show me
one quotation of the kind I have asked you to
show.

ot qaaTeme ¢ e, § a9
T TE7E AT A 93T & q14 AF FEAT
fF g% %1 1@ a7 ¥ fod fdy Sdaw &
AT FT AT AL F | IR FE B
TEAMT T A AT R AT E ) A quR
fad 2 % & sre 3=gi war o ar &
§ |z B TEWE 59 ¥ 5 § 49 g,
4 gfra a8 #7ar « o g F g #F
FT Tz 9% Fgar 7w g 7 F foedr ey
9% FATZTEAT AEAT AGT AT AT faedy
TALZEAT AR Y WL AT A AL FAT
sgias & @ @ amarardy @i %5
AT E | A4 a1 OF ZrAT |t e
g wfmr o & de i wfaw ol
a oF mfsa & & a1 97 = ama
FT AT ALN § 721 7 goAT F4d ¢ (% (gear
az W E, Rd s g1 afaw ¥ @
A& F1099 TET F gemfag g7eq /e, 3w
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el agfags 211 d AT TW AT F
T ¥ fad aga fIIEF ag FE
a5 am ww w7 a9 w9
w1 afaw &1 1 FId  gUEHiASA
A FiF, 419 IAT A7 o wrg fgerd
far &, Ax A q@ frr o€ 2, ==
qaRiAeT F g9 F7 fAr §7 F gEe
T F AT T AT A AR F Ff
F TENE | ey o § g § wg Ay g9+
g1 oy Far A w7 afgor o £ A
F2 2 % 3o g a1 g99 g9rar g,
feedt wrar #1 TF wET 8 ZW 99 W7
Fwgar =l w1 ST @roArgan
qg AT FIAT F S 4 I5AT §, ®AF
¥ AmAl & o F, AW A4 ¥ IO
Z | AL FAY & AT AR 7T IHL A
FaFiMezad frawwaayd T8, 95
gfaor zz san,  afgw Zzar SmEar &1
Ffaor w4 7df Zzm W@ § SN
9% FT F 99 TH 9T ATFAT |

Mo FPQUZ & ¥a1 & f siwelr &g
9T M1 ¥F AT F W9

ada Wt Gay (wwd) o “fed
¥ wfq aameqr dar 37 & argw w1 g
t'li

EARE AR SR R R Ui
¥ dasadargi g sud fad § it
ama g, ®fem arEf 2

Tio TrARAET Aifgar : “sdsh sraw
wATEw ¥ a1 317 21

afgezr 9@, fawm ag #, ™ qa=
F AT A FAT. WEA ¥ T qenta
T T IIAT | AT AAA § gEAAT
F44 4 | gger fadr wrar 77 wfesr #9,
IHEI WO A, T ATE I FIIAY, A
ol [a%m 81 a9 2 1 QET T gar
721 2 fw 9gor fawrer &1 99 a9 s 3
TE ¢ AE | Wy /At @ A wa A
&/, AT qW@ AT & IEAATA 1A A, WOw
AT I § AN A § | AW Hied,
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[ @)

AT Fowar P A seawr
FH Z A FA AT SARTE (AT
59 ot &, Yo F ewamie § oAy
& &1 ag W A9 S et 3, ad a3
72 fRaFi FTRa 2|

a7 A g fea & et & 9@ am
W & AT AU F Faw ard ow | W
AT ATHE &1 g A IEET AW FIE
ot AT AT T | AT, A A Fqardi
“sust geret” F g g1 fagam A
wifefers afz oy wiw o 2va 97 a9
FT FIferer € a1 A= |

FAT fag ant : ST e w1 wEr-
SR AT AT T araagz 1"’

W w1 wF #wEEw § #iR
9z : afz 7% 9w afz oF fege aws
¥ afawre g a1 7 fasfy wmr & mean
# A7 7 o7 wefrai £ frar g
F7T FT AT AT AT AFALN AT REATIHL
& gz fw ew ofvada & g anq
A qF A A 7 avare w1 fza
START | qZ O TET Ay g e g
T AT T g, T7 Al AT
AFET AT | AT ST AT ST w6 AT A
I zAFIEF |

fafomra ssadt : “dusit 9T AEy
& fig a2 )"

A% AT AZAA ATAT AT AT AT
F WA £ | vl fagart axgr g fe o foez-
wAfadT AT ATA WEH FI AT AR
grar =9 1 341 | =9 § 9 FJga @ InT
g Wi wq @ I3 F 3 famm, 3@ A
A Far AT favary =Y sy § 4y WAl €,
AaST wiaT # agt &1 At 8 1 ag ma
faar & f5 wivaad & 9@ g0 3@ @00
F1 42 237 7 5 S0 & o1 wEeE
¥ &Y za AT A AT GIOZ AT B
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A =@ F A g § 97 59
fagamt & art % &7 &t vy agr A
S gt amw T  fa § afaor
are fr s A afufaat &g 20

ITATETR (st wgiT A Awa)
TS0 St a7 & fagaa § i
AT 71 Ffg )

=t THATEN ;37 9 997 fa afaeene
F AR A FgAr Nz g § avww &
far faam ¥ sy ama & fag ardr s ardw
FEAT | IEiA (gt § gemaw wew afvs
W § gEwr uw oy wwaw fean
&1 A1 g e fgedt o anfer F v
r

fedt ‘el o afoer i s
2 e & Smemmar’ & s afem #
‘S g, fe T ' dagT & i afee
# ‘smege’ @, ferdy § sfwr’ & o afwa
# ‘afwaw’ 2, fordt ¥ ‘s’ & v afws
i oft ‘gsar &) feedt ® ‘e’ @ A afwe
q ot an F, el § agay’ F AT
afae # ‘axdey &, foedt & agw’ 3 o
afaw & ‘wzdyg &

(Interruptions)
A9 THF AEFT FE 41 FB 41 T |
ant fg=t % ‘zifa’ & @ afea 7 @ @i’
&, feedi & T’ g e afwe 7 “ofean

2, fer d e g aiwafam & RE g,
feedt & ‘fea’ & s afas & ‘feaw’ 8

SHRI G. RAMA CHAN DR AN : From
what are you reading ?

=it vreATORer ¢ 9 fee @ o o Wy
7% TR0 § THAEEA A fawE awe
(femifae) afas How 95 8 )

SHRI B. K. P. SINHA (Bihar) : What
publication is that ?

SHRI RAJNARAIN : It is a Government
l document of the Education Department,

Government of India, 1967. It says "Hindi
| words common to other Indian languages."
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IqqArean (=Y qE gRE AT
TIFATCA  off, ®F KA AT AT
74T ara wfET )

SHRI G. RAMACHANDRAN : May
I say to him that the words and synonyms he
has read are completely wrong from the point

of view of Tamil? Thsy are not Tamil words at
all.

st TwAEme A F 1A AT
faz zapasg & W1 gaE AT IEEL
SR GO e Cos B LR IEE )
Fzu % ae grardt w0 amdr @an
sfear &, a7 S &, @3 @A )
@ & 7z Fga1 wEW g fr oafew 7 4@
gwmT g, dvar ¥ #9093 AW
gt owmd ot samr Ifemr § g,
LRGN AR E G G I C 0
A1 srr 2 fedr sodAt 2w & s
T F AT Al H I, FEA, TH
1 A Wﬂ'% (Iﬂtmuﬁﬁom)m
frx & 4 9, wF  wAn F@ e
fem g ¥ 9= feara7A & wwfan
AT ST AT A FOAE | AR ATAR
aaifa s wr% &9, SwEn A
8 gu g, & s S e f—a
faata Ty ot & 39 7173 72 & &
A wAF g af svewi—fw g oy
AR A A Fifewr g s fE
15 A FT S AW FEET @ e
M O15 WA F A R WOIER e
frar @ Afrar, wiefmaas, @A &
aaifw w1 frar 7 o 350 wAsen
F 9ZT T S wE AE ¥ AE-
#9351 995337 FeNE % a9 771 92
%3 Zom 7 7z o=t & 33 40 & and
ga fF ot wsEi S waAl ® owe
TgE TR AT WA AR HEAT ¥ 32
WAt A g A A | A ATEd
uwFeA fafaez oft @ 7 1 3aa faen
w4t 1 2fmT 7w A svwT A a4,
AT FIW ZHAA Z ...
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SHRI NIREN GHOSH : The Educa-
tion Minister is here. You ask him.

st vIwATTaer ¢ ... W IR WEHT A
faedt Y a2 wrg 3% & forg far &t o
iz #F werar digam ® A w41
ot Tt fopnn 7Y, a7 g & & Aé
AT AT A AT AAaE AT
1917 #1 #FAX Wt w1 # g
2300 WA AT Z, w9 F@ T FE
Fa1 qar =4 Ay 71 gwe A
oYq FAT0 A wT FET FAT T HAr
aT ¥ FU ag Few 2 o™
zaTa @ eafay 98 § s6ifF 99 T
ZACET AIEE qAA FE F, T AT H99
F=41 F1 1% F4F T A4 0 N E |
gifam ZmiT 759 AT AET AE FT
91 72 &, AvAT g @ Agr W T g
ag qAd g E, A1 @ @ A faw
¥ wfm ft P oW MF R AR
fg =it srfras @ o s 43 F)
# JEAT E AT HAT FHIU I A AR
7z wwoa & B @t & s ga
AT Fr Iz ¥ %

=it wEdTEY g9E f6g ¢ U9 9 A7
Ffrar Wt w1 o33 @ 9z W wifgm
TARI | JE SAET FAEr q Arfam g
FAR AT TET A |
(Interruptions)

st wrwArrmw o arfrEet o S
A7A, wEE, qHAAA A 90 WEEAT
AAZ WA qew H 2 A A A
A G 7 A ferge A d
41 WS T W, zfvea @i o
frgy %2 9@ § s wq & a9@i #§
Fz A ‘@z HET AL AW WO FOET
TE1 gTRrer Awwfeat, awzdAr  Avwfoar
WA IRy & el ¥ owa faww
7a ¥ TN ST #7 egrE Ee 2
WY GqAT TANT ¥ F=AT AE ar

497 weF ¥ wéat N fwewa awdiAd
9 AT AR AT, W OWIT a9 F
| FE WA E, S w94 A7 F) weeEr
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[ TRTET]
Fgd € 9o @1fas &1 $¥ $7d & o=
qfeardd & gl § sS4t gwrd sisfat
@h | e wigE am A W 98§
o1 I/FT TG A F 19 ag v
gl &7 72 g1, SmdY gfew Ag' andt
orEd T S Wr g, T Aweaw
o dro wde 1 & @S qhiw
%2 § oG avwn, amdia e awgA
¥ ud €3 o a7 ) e £ ¥R A
feedy 3 ot ag & aww §...

Jugareaet (st AEHEIR SETE W) ¢

C gFTEe i, 9g wwd-aem 3o {AAe

g g

SHRI BHUPESH GUPTA : Two thousand
words are common in Bengali“and Hindi, and
1,600 words roughly are common in Tamil and
Hindi.

SHRI A. D. MANI : On a point of order,

how does  he speak ?

& QQAATTTAN oG DI ASHT W
ggar g & g dee &7 9@ §)

it faqoga wwweReR  syefpa
gz U fFd aa@ 9@ AR @i
arEd £, 99 1% d wem o fermda
Fasz Y 4

M gRo sama @ (A fadfa) ¢
s g OF fave gara & @ § o
FE |

IagAreTs (s WL AWT W)
o @ TFATTEn o e @ g

w TIRATNAN : Tg AT A g |

Fagaeasr (ot qgrdie sNT W) ¢
a7 A GME SR WE IR FF O
AU e I el T

sft R ATHA &I : qW TF A2 |
trgerdr o hAw  afwm, Ay
FRE, SOATEW, YT, HCS, A,
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sfywi, o, 20 aa% fegmi & &9
AT (a1 1957 ¥ @@ w\wET ST
T ¥ ¥, Aq A e fafre §
AR 3951 9 & gRefae e femmda
0 & 4, afwa-gufem, Frar-gei -7
a3q s9% fFu, (Al g avar &

—_— Py B

They selected those persons
who knew well those languages. Now they
selected the common words and they were
published by the Government of India. So who
can say that they are not Tamil or Bengali or
Hindi ?

SHRI M. GOVINDA REDDY : They are
not correct, the Tamilians say. The assembled
pandits might have said so.

ITEATAR (N AFE wAR W)
YFr 39 A9z a9y @i1Td, ST Iawr
qEAa Y -

Y aRroaw . T A WA aifgg
o9 #F g¥ T A, I9 G | F Foud
wfm wzw 3 geaifrg sl @ qEAT
agm fFdw wr & F s e
TAT @ MY I w9 § USq awr 9w
FT % @ IWA frawr war g, Feasr
TERE &, T 9% e § fF oar
A e BT § I AR v
F g gt =@ifgy, & A W@
T 3 g1y @9 IFA E AR g W
Fear wrgar g fF o el ad wr
IEd T g sadlr gefas g
T A& 919§ ZE aeET gt s, Ry
qT F1E AR A9 | wE | arar g faae,
JAC NAW, A NI, TOeqE,  faedT,
ghearor, famam, dorm o A7 @ @y
HEAOT WA T §, €I, 9,
arsr A IS0 ¥ X a1 fgelr @
¥ fadiy @ & o P WD
afmeriie & ama @ @M AR
AMES | _ - :

SHRI M. V. BHADRAM : You are
absolutely incorrect.
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Y THATCEN ¢ A A, AITH T
s | stk e w0 F w4
s FEr Ay Fegfae, wHafEE o
Ffazfae, w8 907 a9 AFT JIT &
A AT 9% HIT qF AT AT AT AT
g @ o &, ww wear & v ol v
Yz gat Feafaez Wik wEd £ F i
gecidl

SHR[ BHUPESH GUPTA : On a point of
explanation, Sir. We never said it. Our position
is quite clear, that ultimately Hindi will have to
replace English.

THE VICE-CHAIRMAN (SHRI M.P.
BHARVAGA) : Mr. Gupta, why take up his
time ? You will have your chance.

St RATTRY ;- ¥g g 47 Ay
o1 @ & fowsr wnr awd froaash of
FASA) 7 AEA A 9T T4 A7y Tz
w7 far sty e amit o< feedr 7 717
faziz ¥ ferdy e fafaeew a3t 4, w79
g g, 9w IR Mmm AE van %

[20 DEC. 1967]

SasfT A v frs gEven, & o faEas
Fafd v am a wi g o w2
qWHT KTATZ AT FL F AXAT T IV
a3 zw T O fa it F 9 g
Y €% o7t Fz 9T F7A & 5 A @ o
I WRG FIAT § AT A Zm, fagie
qAS F AT A4 ZN7, AE FAA A1 &Y
TH] TE AR, AFAE1 F1 AT | F G0
faat & @t Az & A1 & I wEATE
g WEI ¥ Wrzdl, 9 w99 F19 Sirsd
3:{ by = (Iurcm.!pfimr,r) T UF TEAT
fama & ave &1 a7 ot Fi7 F A7 w7 g
GF FT F A1 72§, A2 AF A4 0. ..
% gd W13 §, %798 9l §, T a9
av zar dufaat @3 S @ § oA,
fer 7 zfaw & wredi, stfF R FEar
A7 w1z 7 & o 5 § afm @7 f2n
g 75T 43 F A AE g I UF 97 F
@ 7 & @i €50 ¥ ggeAw i | 7
g, % guH | @ @fwd § qEeEa
@ a1 TR A gHa awal § | |
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S
Shpgan

Tt s wet @m A FwAT 0

S TR ;. SHFAT HAT G GEA
w71 gfad | 9 afaaere are ag fE
f =% Ty grar IAe 92w arfaw
¥ waa 8, a'fam & g, 7.faa %1 7203,
At zaidT et |59 2 Sl T § FEA
wrew £ (& 3w aqa " w oawA
gz 4t & fF dasft 9 a7 feaaarn, w17
aifaerrre 1 famm & ey & famn
s aar aifew § gfemfes e
Foar | aifwerare &1 gw arfier § G907 |

SHRI NIREN GHOSH : Why not
Tamil be the link language?

Y TwAToEe - dfza | wrE s A
¥ o3 at 1 #g, w7 w QT 4
g A | fav 98T 57 3@ &t wwd o
a9 7EY | qE 1 WA A A 9 g,
fedt adf g 7z ft 723 & f5 Aw
=ifzd, @wg wfed, =wrEr aEa T2
&, sfawr oft vzt & o wiwr g,
AT ATT AT R, A AAITE | A FATH-
AT oY qg% A A gwa o, W= faeg-
A AT 30 FUT ATET A A7 TEEA
7z faar & 14 77002 @y gy sy
2 91T 2@ gmidt T # gt 2
ferer & %31, FaT garoEE A ¥ W,
Fepfaez TEET A ¥ ¥ 07 I w2
f¥ fergma % 2w sz g M@ § AT
aa g 24 faedt e iy fadr 2 A
feeft s 3% & R €, =W A
A, Ffafa 7 qi|m gz o 77 F
qra saredt 2, vaAr fEr & wEr T
Tifed | wfer S F =9 a & F agw
ifm ...

SHRI NIREN GHOSH : For once he
is in agreement with Shrimati Indira Gan-

dhi.

{Am 1t,) Sill,1967

ot 1 o b sl

t[ 1 Hindi transliteration.
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Y T - 37 saar Ay fEdr
Ay & T fedr &1 ogwrar gwa #
wfews oedt 2 &1 ot &9 & awad
g, WIT Z: FI12 §FT GUAT & FART W
FNA AT 7 AT AT Fer WA 1Al
gHE Wt A 9w 97 23 faw Ay,
N, s #¢ o i sore #E e
fomer o fawer

g Tmars § ! A, m A
arex 44t & swfen zw aifgee &
ot i w7 4w sde ¥ A
wrz 7, ag wadr ¥ zha s, ag wifae
7 o fame 1, 7oy w3 1, IR aEn A
aifes & fad o fag 9 == a3
F1 a7 #4= grn f& T a7 g afae
F1 AT 7 K17 A7 faw gw o,
W AEE A T W AEN AT q0EAT Al
e & e 9=7 %7 & qgw i
T T AT AT AT F SATAT T L
¥ fampr 2w f ey s & i o
7 WA ¥ var gEr 2 S faw aw
sl Z0en ¥ ford gedT 20 TEW oam
fera 2! w3 5 7157 j00 592 9%
F1 ATHAT AAZ AX FT THAT £ A1 A1 794,
W AHA HAAEF TES 0T @ @ T

‘" s & 3, wow 9% e & fam,
g A Azl & a1 g g W
L1 TE OFAT, T ANAT AEA TAH
TATET UH F, A SATET AT T 2, AT H
ET FEAT WA F A T 47 T qAA,
ATy afadey 7 AW, T THEr o
gz W&, et % 1 wEAr 20 e,
AW Wi, B WgW TN gfAar ¥ &€
W # oA w1 Wl faan, gwrt aga
F mdy oft @ w17 27 A= FEea A

a7 AW TNA T 9N wiIdA, AT #71

arggare w2t & | faeew e § oft Sl
7 ot AT gl 3 fr, w7
ft | *El I fgeeq g | st T,

[RA]YA SABHA]

(Amtt.) Sill, 1367

A FE AL | v FTEA T WA, o
s fag 21 wrd £, FF AT 2 9T F

FE 7T AFAT ¥ mears fram &
g - et gld ey ol
-2 Lk

Tt srrae sl @ 0, 2 dE 2

ot TR - FE oy A g
T w #7 fong & fea faer mar g,
F faslt Frza, s o, ssh &1 faer
sty &1 Forer ey, O 2T fad 1 ofiee,
fas & & amw A w2
fprdy g0 & S92 A wiw &, F=F
Fre dfm A | | s, o A faRe
W EANE, AT TGATE ) 69
wr F off dfrw g & 2 o) SR
AT | FAE HTE T OF AT ARHT
AT FT ATTHT TET 47 1 qTOF AT
zaan fowmy, gax v f o W &,
Za% FHEL e A7 w7 b g
2, 9 e fw gomeE, EWE &
f& #zf & a7 &1, a1 397 w41 fr ge=d
e rsaad Arsmasa &
10 i & dfew ¥ wA 8w o fF
F75 #4121, 1 39 w2 5 aonehi 57 2,
At gaa Fzr v owE @ g
ot ZATAT F7T, TG A AT AW 9T TR

i ; 0 - 2 - | 9 MY WA #HIT ¥ Tt
w2, a9 A, el | 0 O o fawn T FE@ fEoa

W W F, ST AET a9 21 a1 AT AT,
s w2 o awar &, 79 %5 W@ F
9§ AT a7 g awEr fE oeeoa
1 7 ard|m g qga s wfEm o @
FHA FATL A0 A7 AT =qaear v Ay, A
gt g7, gw qfma g oA N7 A
¥ mEwr oww A 11 aw A%
TEE | AT W T Al 5 wmr
27 wTeT wEw, ZidE W AT
e avEa, 9w 3040 A # @
qrEEE R E T e oAu 7

) ol AW (IAL RIA) 1 AN
AT F1 UF Frbor |

1 1 Hindi transhiteration.

495&
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ot Trwareraw ;- ofiae, § s sifor
FEAT AFAT § A9 oA =rrer wew &
frFar wi g dr ! A o0 | qow ¥ A
ATa FT T A0 | & 97 fer gfedy wedr
@t & ¥ Al g F g o fadas
FI FAA FT AN AL A AT T4 ATAT Heard
& gr¥ I iy e, 9w e
FUT T, ag e fE gEe gaeE am
AT AT FUIE F AT, w5 A
ATFA F TFHC § 9% F¢ 77 A7 fF90F
F1Faa fFar « w7 qar 72 foav gan &
fr fa=fy a7 =0t o &1 ST FeEin
Favedt & ford sy 2 ! e oy
Foarq q g g | FHUS SN, S Fraa
F oeqeA Z IAHI wlgd i3 o F qHAA |
g agT wEr A Fay fF = wrrd
a1 fz=t e #7 ¥ o9 wwaw #51 gfaa
F7 a9 7T g FfEEy qrar ardt asg
& FTT A forr e &1 o &7 Wrard a1 Hra
£\ Zrfy, oF arfaa i oF Fisf | =97
zfaa gwa sfe oft %1 weer & faw
gar fzar a1, o7 2 wdq A1 7 TAFC
qaid faae aT g g v 99 fF s
T FT FERT £ a2 A9 397 & ™,
faedr a1 Fashy fait #7 s ady AEr
21w ofr § wven ¢ owd a7 ade-
Wz, warg Z, v & fF afe s
wrdt 57 @ § % fea =l ar s
faaft &7 s FE47 T4 F | T A
T 7 faaare & @m afaw 51 A s F
F7 ¥ ATED o TEA £ | AWM & A
AT F1 dF F AT T AT E )

o dwatg faw  (3Har) 0 owE
AT 9 FA 7

At VAATTAN © FZ T AT TFATE |
afrd zwg amdm @ w0 2wy 37

fvae, & TR A, 9E A faew
T g% 1 & aat fergmelt are faw ar

\\\\\

hﬂ#mqmw 90T FE THS & GAA-

[20 DEC. 1%7]
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i 4 | gurdr udy 77 g T, T

WO..

FoeaTeae (=t AgEtT SEE )
TAFTTOT, FE A oA gz T oAy, 3ar
arargg

ot TwmTTa : 3fad o, e e
agr A & av agr o o fpferar & f
aft wt wew ¥ ford gmr et ot A
T TA AT FTRE. ..

guawrens (st AEEIT wEE W)
& ot avET wF FT @ £ fE w57
FTHE |

st T et 3gT wEA f
Az a7 21 9% 2 % w99 A= ¥ 0w 39
A9 AE T |

IuerATeas (s AgETT yaTE We)
T 5 A1 g1 & | S 997 377 gz
FATE 1 o 45 faz grma €4

H TRACEN AT H qE AT FC @I

g fF a7 & ¥t @r &, ’l‘fﬂﬂlﬂ?mﬁ

IqmArERs (%t wEET gwE wee)
TASATIOST, arw faere & swrar F g
TE 2 T

ot TrAATTme ¢ @@y, 99l ATTERY
Ao &1 | A off ag @ g, A
1 7 A it qEl 7 ATTIOTAT T, Arror
# wifqms gfezzaz & 1 wifams
7 41 7 & 0T TeRaz oF afzqr s
& 712 # fr oaT afzar fafer maz mag=
& 4T T &Y | A0 7 afeat § arw @
&, mARE F @nr 1 A Aifeaww 9v, qA
q1, 39 GvRAT g A7 IAH 49 9g AT
maezast, & owdr sy w1 o fafae
faa T 4 f e aefer Sasr & 74-

, A s s am & fmwrﬁﬁ l VAT ET | ATE T O e T wEw A AaS
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[ TsEre]

¥, awdwAl % ara ¥ a9 37 arforr 2
FHTY T 98 AT AHATT 8 S Fra 19 TUHTT
F forer farr & gu €, 2791 FoUFe
ZFfamsr FrATIEA HIW 1963 | =9,
AT TH 1 agT g s Fe g & o EE
 forT sTe v e AT O AT ST |
AHLTAT AR TH ALHTT A AT FIAT
g | 7z gwi< fa fampm &9 @za Ay
AAA, AT TG, AL T2 T T9,
AT T TAFT FTAT GO FI--AT TR
FAET 9T qH T AT E |

o farmermaTe wavenet |vefean (wer
gaw) sqmaw g

=t TATC@AN : A0, A7 HITA THL
F1 faey w7 2 | TR qEHE wrIeead
F a9 | farean & a13 # A7 AG-TGHEA
F T F AT AT AT F AW & AT
et AT e fawe & o1 § gzam
AT AEAATE ...

JawATeaR (= "gwET gaig wnee)
AT ATT ZATL T4 7 FEAw Hrfor |

St AHAAN : 50 A G2 F7 9fA
a9 qgi AT g1 W@ 2 T AW H WE
A ¥ (a7, oot w1 7z ¥ o3, s
Y fovar & ware & faw 1 g o s
aer St F1 fawma 4t fF drowifouo
FT AT FEATTT 770 & | HK A9 2,98
FCE A @ F | WA wfaE g
AT FaTzg qa0S F TgA F A0 F 727
FarHtoarfono Frdavr fEraga w@rg . ..

FawATeas (Hft wEwET s qwa)
49 AT w41 A 7ar ffsoar | #7 @
HEo (!

St TwAreme ;o sfEga FEEr @I
LA WITT T AT & AEAT THTFIT

[RAJYASABHA]

(Amdt.) Bill, 1967 4962

AT off, SEE AgAT o, TEE AW @
qaTt AT 1 | 7 it o F1 2 F
AT & oy H OF 0 o1 o FEaT wrEw
A AT TAAL, TFAT AT AT 7 | F
TEA TS F, TART FTON F | HwA, T
AT I AAT A AV 39 e A o
g, fa aer e &, 9 8, " 2,
7 1 Sefrewel el § s aEe W A
TEH AT FT q@ & WW F fRATT I
qEE AT AWLEA Fi G JAT . .

IJuawTes (ot WETETT sETe WeE)
TISATTAOST, §0T §F & a7 T 2 |

st TSRTTEY ; CadE FTOT FIAC
LT FTAE FIOW TR T9T FATAT
&\ WO T A qHG FY AT B | AT
TH AT AT TO1 G0 8 | A 7 AT,
fafes FTawaey F a7 T g0 22, AW<raT
aifsrer & 22, T drowArio & G470 ¥ oY
HASAT AT FT AT TEAA HT FAT AT
w g, A eafe s aw 3w fawew A
W GO E, TAY AT gW a9 A A fEm
frad ag 2. ..

IrRATERA (St AT AW W)
o TIAATCAOTSAY, AT TE A F A

St TAATTOAN 2 TH TF7 § GZT AAET
L0 A% q1 A | #7371 e A A
AR A AT, AT F24 8 |

FawaEan (st WEIET S wria )
TFRATAAW ST, AT ATHT FIE FAT 2
faar g 1

st e oo faae 3 fifao
=zt dm &Y feaz Afso

Iagwreay (=t AgEitT s wia) -
AT BIFA A 2 Al famz A am w0
TATIS TE§ |

=t Ry - 19 T FE far
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SRS (S "grET ST wha) o

T3 TZ F2AT | qOERT TE T AR
/| | {
IV TIAATCIAN ;AT AT
01'| FI = 4 H
I LS ] |
' B i
T99F % il T =04
(1Z & | i 1 &1
i i T |
£ 'l { 1l 1 {1
[ 921 &791 B ] = =
H Taqd &l 1 HA T 811 AT TY |
['roe Vice-CHAmMAx (Sarr Akpap ALl

KuAN) in the chair]

StRAT q5ET TTEL ;. THF

Mr. Vice-Ghairman, apart from what I said
about Mr. Rajnarain [ want to say ...

SHRI AWADHESHWAR
SINHA : A bit louder.

PRASAD

SHRIMATI YASHODA REDDY : 1
think my voice is loud enough to go beyond
Parliament House itself.

Sir, I get up with really a very heavy heart. [
face this House today and want to tell the
Members of the House that I am not happy about
this Bill. It hurts my heart when Members of this
House and especially the hon. Prime Minister
and the Home Minister keep on saying that this
Resolution and this Bill were brought here to
assuage the feelings of the non-Hindi people and
to implement the assurances given by the late
Prime Ministers, Jawahar-lal Nehiu and Lai
Bahadur Shastri. Sir, if you see the Bill as it
entered the Lok Sabha and as it came out of it,
there is no comparison between the two; there is
nothing in this Bill to connect it with the original|
intentions of the Government. Of course I am not
prepared even for a minute J

[20 DEC. 1967]
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to doubt the bona fides and the honest intentions
of the hon. Prime Minister or the Home
Minister but the powerful lobby of the Hindi
people was so powerful that it looks as if chey
have fed the Prime Minister and the Home
Minister with Hindi at tea, breakfast, lunch and
dinner that they could see nothing beyond the

. wishes of the Hindi-speaking people and the

resentment and difficulties of the non-Hindi
people have not penetrated to them. Itisa
powerful lobby with powerful pressures which
dictate politics. Sir, if sentiments ware to rule the
country and if practical politics were not to be
the base for rule making, then I am sorry to say
we have no place here. [ know by numbers we
are not only outweighed, but I sometimes feel
that we have been outwitted by the.se
people not because we were not alert but
because we were honest and believed them (I
mean the Prime Minister and the Home
Minister.) We thought we were getting what
we were told, butyou will appreciate it
when 1 say that what we were promised and
what we got are two different things. With
regard to this Bill, as regards the assurance which
they have  brought in the form of this Bill, had
the intentions of the Government been honest,
simple and straightforward, I think every
Member of this House and every
Member of the other House would agree with
me that it should have been one simple sentence
or two. The Bill should have been so framed
as to incorporate the assurance given by
the two Prime Ministers to the non-Hindi-
speaking people. This Parliament, by law, is
accepting to give English the status of an
official language till such time as the non-Hindi
people want it. That should have been the
simple, straightforwaid, honest rourse. But
what happened . . .

SHRI SHEEL BH\DRA YAIJEE (Bihar) :
Pandit Nehiu assured it as an associate

language.
SHRIMATI YASHODA REDDY e

I am prepared to accept it is an associate
language. I am also prepared to tell my hon.
friend, Shri Yajee, that we have accepted
Hindi. Several times I have said that honestly
we have accepted Hindi and we do not question
it. But what we have taken voluntarily, once
these people have been forcing it on us it
becomes difficult. They ask:
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What was a good, what was a pure and
what was an honest attempt on the part of the
non-Hindi people, you want to force it down
our throat. There is a saying in Telugu :—
"Balavantamu Cheta Simha-muna
Chhandimpavachchumu kani  push-pamunu
Vikasimpalemu."

By force you may even tame a lion, but you
can never make a flower blossom. As the hon.
Prime Minister has said, language is meant to
understand, to appreciate, to communicate, to
unite India, but not to make it a political
weapon, weapon for appointments, a weapon
for getting places. I know it and nobody can
contradict me when I say that the whole
thinking of the Hindi people, when we try to
obstruct it, is this. They say : "You people are
dominating the Secretariat." Why do we
dominate the Secretariat ? If it is a fact, we do
it by merit. Are you going to control merit and
intelligence by law ?

AN HON. MEMBER
medium of English.

Through the

SHRIMATI YASHODA REDDY : If
English is foreign to them, it is as much foreign
to me. If I have the capacity to learn English, it
is not because of anybody's kindness. It is by
sheer merit and if today I am able to talk in
Hindi, it is not because of the Hindi people, but
in spite of the Hindi people.

My hon. friend, Mr. Rajanarain, spent most
of his time trying to tell the beauty of the Hindi
language and other Indian languages. Nobody
is saying that Hindi language should not be
there. All that we are saying is, what are the
practical things? What are the conditions that
exist in India today. That is the thing which we
should think of.

Before I come to tliat, I want to draw the
attention of the hon. Home Minister and the
House to this Bill and the Resolution. Is it not a
mockery of the assurance given to the non-
Hindi people ? (Interruptions). 1 am prepared
to listen, but they must also be prepared to
listen. When this Bill was

[RAJYASABHA]
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passed and tne Resolution was passed there, the
most happy section of die people were not the
non-Hindi people for whose benefit it was
brought forward, but the Hindi people, and Mr.
Balraj Madhok of the Jan Sangh said : "This is
the beginning of the end of English." May be.
But I must also say, the way it is talked, it is not
the beginning of the end of English. It may be
the end of the unity of India. (Interruptions) 1
do not want to attack. I am not giving it as a
threat. I am not going to explain what 1 am
saying . . .

SHRI SHEEL BHADRA YAIJEE
Who are you ?

(Interruptions)

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : Order, order.

SHRIMATI YASHODA REDDY : I have a
right to speak. I am a member of this House.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : Mr. Yajee, you must address
me.

SHRI BHUPESH GUPTA : Mr.
Chairman, can you adjourn the House ?
(Interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : She is not yielding.

DR. ANUP SINGH (Punjab) : Mr. Vice-
Chairman, just one intervention. When the hon.
Member, Shri Rajnarain, was speaking,
eloquently, passionately, with conviction and
sincerity, he was expressing his point of view.
The hon. lady Member here never interrupted
him and never tiied to disturb him.
(Interruptions)

Vice-

Likewise the protagonists of the other point
of view should be heard. (Interruptions) 1 have
been given time to speak and I have not
finished . ..

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : I have heard you.

(Interruptions)

DR. ANUP SINGH : The hon. Member has
a right to say what she wishes to say. Let each
one express his point of view.

SHRI P. N. SAPRU (Uttar Pradesh) : This
is intolerance . . .

(Interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I am standing. You should all sit
down. Iwould request Dr.
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Sapru and Shri Yajee not to get excited. Let us ] English, we will have interpreters to make us

be caim and quiet.

SHRI BALACHANDRA MENON
(Kerala) : Why should he interrupt like that ? It
should not be allowed.

SHRI BHUPESH GUPTA : I suggest a
code of conduct. . .

SHRI BALACHANDRA MENON
Has it come to this that we will not be alio wed
to have our views here ? I want to know it.

SHRI BHUPESH GUPTA : I suggest a
code of conduct that during this discussion, at
least the debate on the language Bill, no one
should needlessly interrupt, except for the sake
of humour, and no interruption by a single
Member, during the next two days, should take
more than two or three minutes.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I fully appreciate what Mr.
Bhupesh Gupta has said, and I request
Members to observe voluntarily that they will
not interrupt anybody.

SHRI BHUPESH GUPTA : I am surprised
at the Congress Party and other people. What
u the Whip doing ?

SHRIMATI YASHODA REDDY

I honestly do not believe in any such tiling
because I believe in the unity ol the country.
But I was commenting on what Mr. Balraj
Madhok has said. He said it is the beginning of
the end of English. What I am saying is, what
this Bill has done is not the beginning of the
end of English but ultimately it may bring
about the end of unity of the country. Let me
explain. (Interruption.) It is better to be
forewarned than to be ignorant. One should be
honest and face facts. What is the
interpretation, the implication of the Bill ?
Hindi is being mandatorily impcsed by
implication.

AN HON. MEMBER : No, no.

SHRIMATI YASHODA REDDY : As a
result what will happen is we will and may be
we shall learn only English in the place of
Hindi. All that has happened for the twenty
years of our time when we were trying to learn
Hindi. Because of the unpractical implications
of the amendments brought in the Bill in the
form of trying to satisfy the feelings of the Hindi
people, the result will be we will learn English,
you will learn Hindi, and as somebody pointed
out, instead of two sections in the Secretariat,
one being Hindi and the other'

understand each other. And what will-happen I
leave it to your imagination. When we have
Hindi India and English India. If the
controversies and suspicions should not have
been brought forward, the Home Minister
should have brought the Bill of one sentence.
But a very highly intelligent section of the
Home Ministry—I do not know who—brought
in these unnecessary details to which Mr.
Rajnarain also referred. These things have
always been made in the administrative side.
These details need not have come. I do not think
it is an error, but I think it is a deliberate attempt
to open the Pandora's Box as it were not. If it
had been a natural, simple, honest way of giving
the non-Hindi people just time to learn Hindi,
there could not have, need not have and should
not have come. But a highly intelligent section
of the Secretariat brought in this and
complicated matters. That is the first thing.

The second thing is, the resolution is ab-
solutely unnecessary to this Bill. 1 have
talked to every section of this House and of
Members of that House. They all felt that this
resolution was absolutely unnecessary. I tell you
two points. When you want to have
administrative details in regard to running the
business of the Government, you consult all
sections of the people, all the State
Governments; take the opinion of Hindi, non-
Hindi, every section, for whatever rules you
want. But do not try to commit the Parliament
or the Government to some unpractical
things which later you cannot take away, nor try
unnecessarily to incite people, which could
have been easily avoided. But what do they do ?
They bi ing in the resolution. But I must tell
you that the original resolution as it was drafted
by the Home Ministry was quite good. If you
give me lime, [ will just read the sentence,
what it was there.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You have only five minutes.

SHRIMATI YASHODA REDDY : I have
waited the whole session not to speak on any
other subject. Either you give me time or [
sit down.

THE  VICE-CHAIRMAN
AKBAR ALIKHAN) : You go on.

SHRI BHUPESH GUPTA : You have all
the sympathy of the House.

SHRIMATI YASHODA REDDY : The
original clause in the resolution was— even
now it is not too late, with the help

(SHRI
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[Shrimati Yoshoda Reddy] and the
unanimous decision of this House, if I could get
your support, the Home Minister could yield to
us and withdraw the resolution; in that case,
well and good. Otherwise if they cannot do it, |
think the original resolution as it was was
better, because with the amendment we feel dis-
advantages and unnecessary burdens are thrown
on U3. It is for the House to listen to me and be
convinced. On this point a great agitation is
coming up in the minds of the people, not the
people but I tell you the students. I do not care
much for the politician, to be very honest. But if
the student population gets affected, I feel it
should be the sincere duty of every one of us
that we should try to wunderstand their
difficulties. After all when a person goes to a
college or university, it is not for any Jove of
the language but he studies so that ultimately he
may get a job. As a citizen of India, he should
have every chance without any unfair or
unjustified demands on us compared to other
citizens who also happen to be citizens of the
country. The original resolution was

"Compulsory knowledge of Hindi shall not
be required at the stage of selection of
candidates for recruitment to the Union
Services." Iask every reasonable Member
here, where does it mean here that English is
compulsory ? Or where does it mean that Hindi
knowledge if you have is not enough? It was
justan enabling clause, a permissive clause, to
assuage the feelings of the non-Hindi people
"You just do not worry; Hindi is the official
language and English is the associate language;
you do not worry; just because you do not know
the Hindi language you will not be stopped from
being recruited or appointed to the Union
Government." But the moment you are
recruited you will learn Hindi. There is no
such thing as we  will never learn Hindi.  All
that it meant to say was : "You non-Hindi
people, do not worry; if you do not have
knowledge of Hindi, you just are not stopped
from being recruited". Thisisa simple,
straightfoiward attempt on the part of the
Government to  assuage our feelings. But I do
not know, no advocate of the Supreme Court
could enlighten me on this. The Hindi people
interpreted it like this that compulsory
knowledge of Hindi shall not be necessary
means compulsory knowledge of English is
necessary. It is beyond me. ButI believe
there is some  Government G.O. which says
that for all Union Services one paper in the
English language is necessary. That is an
administrative matter. That is a matter of
working, how the Government is going to work
what J
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language they are going to take. It is for the
Home Ministry vis-a-vis the State Ministries.
That was an administrative matter which need
not have been brought here. But what has
happened by this? Government changes the
Resolution. Of course outwardly it looks
innocent. They ask "What does it matter ? If you
do not want Hindi, you learn the other thing."
But there are four distinct disadvantages which
we will face, which is a very unfair thing for us.
If the resolution is passed as it is, what happens
today ? A Hindi person just because he is born in
a Hindi area . .. (Interruption.) 1 am sorry
sometimes the hon. Members of some of the
Hindi areas proceed from the feeling that Hindu,
Hindi, India, all is one. They think all Indians are
Hindus or should be Hindus and all Hindus
should be Hindi-speaking people. I am not
saying, 5 P. M. which one, who, but there is this
feeling Hindi, Hindu, India. These are
equivalent. They forget tliat Hindi is a smaller
thing, Hindu is a bigger thing and India is a
much bigger thing. India has not only Hindus,
but many other people altd they also forget that
not only is there Hindi, but there are so many
other languages in Hinduism, many other
languages in India and many other religions. So
their fundamental thinking is restricted when
they are arguing Hindi, Hindi, Hindi, Hindi,
forgetting our difficulties, and it comes from this
thought that India, Hinduism and Hindi are being
equated. The first difficulty comes in just
because if a person is a Hindi-speaking person,
he automatically gets a right for recruitment in
the Union services. And also being the mother
tongue, being the regional language, being the
official language, he learns only one language.
But what happens to us ? We learn our mother
tongue or the regional language, and also
English, because the other language is English.
So, first of all, even for recruitment, we learn two
languages and the moment we are recruited, we
shall learn Hindi. So, we have to learn three
languages. (Interruptions). I am coming to it. |
agree with you. But I will come to it. But if you
pass laws automatically in Parliament. I am not
prepared to accept that it can be implemented .
You know that life is not mathematics where you
can say that two plus two make four and you can
make it four for all the time. Secondly, what
happens even for promotions? After recruitment
promotions for us depend on our woiking
knowledge of Hindi. But these people have not
to learn English, they need know no other Indian
language for appointment, for recruitment for
promotion. That is the thing. Of course, Mr.
Chavan  said, 'inherent
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disadvantage' will be there I also tell him how
to remove this inherent disadvantage.

Then the third thing the three-language
formula, is only for us regional language and
English for recruitment and even for promotion
we shall learn Hindi. Whereas we are burdened
with three languages, you the Hindi people,
automatically get away with one language.
Then, Sir, I am coming to the three-language
formula. The hon. Prime Minister said about
the three-language formula. Has it been
honestly implemented? The hon. Education
Minister is here. I want to ask him, which is the
predominant Hindi State which has seriously
taken to the three-language formula ? I want an
answer. Not one Hindi State has taken seriously
to the three-language formula. And why should
they if the Government of India is going to give
them jobs, if the Government of India is going
to give them a passport for appointment,
recruitment, promotion and then everything by
one language ? And if prosperity and
employment can be had with one language, no
fool is going to waste his time in studying three
languages and they will never do it. Here
qTT AT E A7 arfee g ), s Ean g ar

aaaaall

English. I want to ask. Here is a unanimously
adopted policy of the Government of India.
They are trying to implement the three-
language formula for the last 15 years in these
Hindi States and not one State has taken to any
other language than Hindi. And now they want
to insult Our intelligence by saying, give us
Tamil and Telugu and we will learn them.
Learn them and then implement the formula. If
this has to be done, the first duty of the
Government of India ought to have been to see
that the three-language formula is implemented
all over India, that it is honestly, sincerely
promulgated in the Hindi areas and also to see
that there is a necessity for implementing the
three-language  formula. Even in the
administrative rules, by the original Resolution
of yours one had to have some compulsory
working knowledge of English in your
administrative laws. There is a rule that there
shall be a working knowledge of English. Even
that is being removed. What will happen? They
will learn only Hindi, we will learn three
languages. We have to learn them even if we
have to be normal citizens of India and this will
mean a disadvantage. Even in this simple form
Hindi people are not prepared to take it in the
name of the unity of the country and patriotism.
We, the non-Hindi people, in the name of
patriotism and unity of the country, should we
only give up every thing arid they should give
nothing ? We have
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accepted Hindi, we are telling people to learn
Hindi, we are doing it. We are actually
learning three languages.

SHRI DAHYABHAI V. PATEL : They are
not learning one even. What about the
promises of UP and Bihar ?

SHRIMATI YASHODA REDDY

They do not want to learn any language.
{Interruptions.) This one disadvantage, if they
call it a disadvantage, of taking one compulsory
English paper for the all India services. Even
that is being removed by this Bill. That means
that you have no link language between two
sections of India, the Hindi and the non-Hindi
sections, and why ? Do we want English to be
here? It is not because I have any special
iiwhaa-bal for English or a special nafrat for
Hindi. Everybody realises, everybody knows it.
You keep on saying, for 200 years only two per
cent people could learn English. But can they
make within 10 years' time all the 100 per cent
people to learn Hindi ? If their argument is that
for 200 years only 2 per cent people could learn
English and that too voluntarily then within 10
years by force and compulsion, by closing to us
jobs, by saying that you will not be getting any
job unless you learn the four languages, can you
make us learn Hindi ? It is a practical
impossibility. And then, why do I say, keep on
to English? It is for two reasons. It is not
because I want to impose English on them. It is
because that is the only connecting link
between them and us. Hindi has not developed
enough in our part of the country to take the
place of English, and there is no other lanuage
developed enough to take the place of English.
To quote one of their own senior poets, he said
that Hindi to be natural, easy and good, it
becomes Urdu; if it becomes chaste and pure
Hindi, the so-called Hindi which the Hindi
people are trying to bring about it becomes
ununderstandable, impossible, atrocious and
God knows, meaningless. They have not even
developed it. Anyway, it is not for me to say
that. But I accept it as the official language. Let
it mature enough and become resourceful
enough before they can make it a link language.
I would ask them to keep on to English because
that is the only present day link. India, you
know, never had a common language, always
had a language which was not a common
language of the people, as somebody pointed
out, whether it was Sanskrit or Persian and
English after English came. Why is this
inferiority complex that you have ? Has not
Russia or other countries taken to English? It is
not an imperialist language but an
international language.
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You want to have connections with the world.
That is the only link language. Why are you
labouring under a slavish mentality, I ask. You
have that complex in you. It is the immaturity
of the Hindi-speaking people to say that English
is an imperialist language. It is not a mature
man and a reasonable man's thinking. It is the
only link language. It has to be there, as there is
no other language.

Then Sir, they want to have the UPSC
examination in “languages. I do not want the
disintegration of India. But with the practical
implementation of the Resolution and the Bill,
Hindi will lose its place in the South and
English is coming up. Not because we want it.
But by your being a bit, what shall I say, a bit
over-hasty and over-intelligent in trying to
redraft this Bill you are creating a suspicion in
the South.

Like U.P.S.C. examinations, I say, do
not limit the recruitment to two languages.
Make your recruitment through all the 14
languages. I know what it means. It
means no link language, no all-India services,
no one Supreme Court. There will be 15 States
in India with 15 different languages. All right, I
am prepared to take it, Sir. If you want
equality, if you want unity, see that you have
all the 14 languages at the recruitment stage;
otherwise, I appeal to the hon. Minister and to
the Government of India that it is not too late.
Do something. Something should be done to
undo what you have done in the Lok Sabha.
Drop the Resolution and put it back as it was;
otherwise . . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Thank you.

SHRIMATI YASHODA REDDY :
Thank you very much for giving me this
opportunity.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Niren Ghosh.

SHRI D. L. SEN GUPTA (West Bengal):
She did not complete. She was saying
"otherwise". Let her complete.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : As there are many speakers I
propose to call two from the Congress Benches
and one from the Opposition.

SHRI NIREN GHOSH
speech in Bengali)

{Started his
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SHRI D. L. SEN GUPTA :

English.

Speak in

[THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) in the Chair]

SHRI NIREN GHOSH : Now, Mr. Vice-
Chairman, please listen. I want to know
whether my speech has been recorded and
translated.

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA) : It would not be recorded.

SHRI NIREN GHOSH : Why not ? That is
the first thing I want to know. Do you mean to
say that those who cannot speak in English or
in Hindi are second-rate citizens of India ? We
think that we are second-rate citizens of India. I
feel we are insulted, wounded and dishonoured.
That is the position that you have landed us in. .

AN HON. MEMBER : Then walk out.

SHRI NIREN GHOSH :..Please realise this.
The Hindi fanatics and others ought to realise
this import. That is the point I wanted to make.
That is why I had to resort to this stratagem in
order to clearly bring the point into limelight
and in order to underline it.

Now, Sir, I do think that the Constitution
by adopting Hindi as the official language
committed the grossest possible blunder
militating against the unity of India, and it was
passed by the casting vote of the President of
the Constituent Assembly.

SOME HON. MEMBERS : No, no.

SHRI B. K. P. SINHA : It was unanimous
in the matter of language. Theie was division
only on numerals.

SHRI NIREN GHOSH : Then, within the
Congress Party ?

AN HON. MEMBER : Only on numerals.

SHRI NIREN GHOSH : Well, that is as far
as we know.

SHRI B. K. P. SINHA : Let me tell you that
the Resolution that Hindi shall be the link
language was passed unanimously without a
dissenting vote by the Constituent Assembly
and even the Congress party. And the Congress
Party practically covered the whole Constituent
Assembly. (Interruption by Shri B. D.
Klwbaragade.) Please go and study the report of
the Constituent Assembly  debates.  Even
regarding the issue
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of numerals, whether there should be only
international numerals or Hindi numerals also,
one section said that it should be only
international numerals while another section said
it should be Hindi numerals. So there was a
division. Then there was a compromise that it
would be international numerals, but if Parliament
so decides it can introduce Hindi numerals also.
That was passed by one vote in the Congress
Party. It was not language.

SHRI NIREN GHOSH : Did the Congress
Party unanimously pass it ?

SHRI B. K. P. SINHA : Yes. The language
resolution was unanimously passed.

SHRI NIREN GHOSH : Anyway.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Proceed with your speech.

SHRI NIREN GHOSH : I think that it was
the grossest possible blunder militating against
the forging of the unity of India, the unity of
India that was forged in course of 16 years of
freedom struggle by the different peoples of
India, speaking different languages, their own
languages. They came together on the basis of
anti-imperialism and in order to fight for free-
dom; otherwise there was no unity before.

SHRI B. K. P. SINHA : The national
struggle itself adopted the principle that Hindi
shall be the Rashtrabhasha, the link language.

SHRI NIREN GHOSH No. Mass
agitation, mass struggle was conducted in the
language of each State in order to bring the
masses together. But it was never conducted in
Hindi. It might have been conducted in Hindi
in the Hindi-speaking areas but not in other
areas such as Tamilnad, Kerala, Bengal, Assam
or Orissa or Gujarat or even Maharashtra. That
is the position. Do you realise how these
linguistic States came into existence? If it did
not matter at all, then India would have been a
unitary State with some administrative divi-
sions only. It was not so. In Europe precisely
because the peoples inhabited compact arecas
and spoke one language in each area they
formed independent sovereign States. India is
practically a multilingual and multinational
country.

AN HON. MEMBER : Multi-racial.

SHRI NIREN GHOSH : It is multi-
national, composed of so many nationalities.
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SHRI P. C. MITRA : Chinese.

SHRI NIREN GHOSH : They have come
together voluntarily in order to make up the
unity of India. Voluntariness, consent, that

is the only basis on which India can come
together. You have made this one language a
farce as if this one language is a superior
language and the other languages are inferior.
You cannot even talk in the other languages in
Parliament and get it recorded and translated.
Administrative work is not carried on in those
languages. It means there are two grades of
citizenship in India. That is what it has come

to. That is the position. You must realise this
common feeling among the majority of the people
in India. The Hindi-speaking people do not
constitute the majority of the people of India.
Whether you may like to call my voice as
discordant or not it is true that the majority of the
people of India are feeling degraded, insulted and
pushed backwards by this dictum of yours by
imposing one language upon the rest of the
people and enshrining it in the Constitution.
Perhaps you ought not to have done that.
English was utilised during that period in order
to communicate with each other, in order to come
together and to utilise that weapon to fight the
British. Therefore, it ought to have been left at that
to allow things to take their natural course and in
course of time, one, two, three or four languages
would have become the official link languages.
'Whatever possibility or potentiality was there for
Hindi becoming the link language, by making it a
link language by a false dictum and now
bringing forward this Bill in the manner you have
done and getting it passed by the Lok Sabha you
have destroyed that possibility. That is the real
position we are in.  Please realise it. Now, there
are not only local dialects, but major languages are
there, spoken and written by the people. So
unless all languages are put on a basis of equality,
iyou cannot have equality among the people of
India. Even now the promise and assurance
given by the two preceding Prime Ministers

has not been honoured in this Bill fully. There
has been a backsliding. That categorical
assurance should have been incorporated in the
Bill and not with so many reservations like
'despatching end', 'receiving end', 'UPSC
examinations', 'making either of the languages,
[English or Hindi compulsory', 'one can have
the other languages after they get the opinion of
the UPSC and so on. All this has made the
situation worse. Thatis the position. And
now, perhaps, as it is in India, it will be difficult to
have one link language. I am not against
Hindi. Had there not been this imposition and
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forcing of Hindi down the throats of non-
Hindi-speaking people—the Constitutional
provision and all that—perhaps Hindi had the
potentiality in the natural course of time to
become the link language and to be generally
accepted by the people. It would have had the
potentiality perhaps if it had been left to the]
people. By not doing so, whatever sympathy
there was for Hindi has been eroded away. That
is the position we are faced with. Please]
realise that.

SHRI LOKANATH MISRA Not
qualitative  potentiality, = but  numerical
potentiality.

SHRI NIREN GHOSH : It could have

perhaps had qualitative potentiality after 30
years or after 50 years. Now I do say from our
party that the assurance given by Prime Minister
Nehru that unless and until Hindi is accepted
voluntarily b> the people of non-Hindi areas,
English shall— not 'may'—continue for all
practical purposes on the basis of complete
equality, should have been fully honoured.
Otherwise this suspicion and mistrust will not
go. That is what Jawaharlal Nehru said here on
the floor of this House. That was the assurance
given to us and millions and crores of people
know that. Unless that assuiance is honoured
fully, this Bill will create disunity further. Mrs.
Yashoda Reddy's warning is a pointer. It is also
a pointer that the present Congress President,
Mr. Kama-raj, does not agree with the Bill and
the Resolution. He has repeatedly been stressing
this point. This is a warning signal to you as to
what is going to take place. Why is it that even
the President of the Congress is not agreeing
with Mrs. Indira Gandhi's Government on the

[RAJYA SABHA ]

matter of language ?

SHRI LOKANATH MISRA : Because he
is no more the President. He has announced it
too late.

SHRI NIREN GHOSH : Because he is
seeing before his own eyes....

SHRI BHUPESH GUPTA : Do you
mean to say that he is a dowager President ?

SHRINIREN GHOSH : ................ that this
will break up India. That is in his mind. That is
why Mr. Kamaraj sounded that warning signal.
So I say that first of all, all languages should be
treated on a par and until you can do that, at
least Prime Minister Jawaharlal Nehru's
assurance should be honoured in toto. It should
not be watered down and diluted so that Hindi
can be imposed in various ways on the non-
Hindi-speaking people, as is being done by the
Bill
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by reservations like "translations", "three-
language formula" and all that. Let me tell you
also that our party is totally opposed to the three-
language formula. It cannot work. It will not
work. It is not going to work ever in India. If
there is any chance of any formula working in
India, it is die bilingual formula that will work,
and that can be practically implemented. No
other formula will work. A student, a child or a
boy should learn his mother tongue up to the
higher stage of education and then he can take
up any other language of his choice, English,
Hindi .or any other language. You cannot force
him to accept any particular language. Only on
that basis, the bilingual formula will work. So
even now [ would tell you the position that you
are bringing about through this Bill. Do you
mean to drive out the non-Hindi-speaking
people from India? Is that the position towards
which you are driving India ?  That is the
pertinent question that I want to ask you. I
myself know a bit of Hindi. I addressed a
Hindustani working class in my broken Hindi.
But  still, you should know that however much
you may try, the crores of Bengalis, the
crores of Oriya speaking people, the crores of
Tamils, Telugu-speaking people and the
Canarese, will never, never learn Hindi. If you
want Hindi not only for administrative purposes
but also to be spoken by all the people, by all the
50 crores of people of India, it is never going to
take place.  They will never learn it. If you
force it down their throats as we are compelled to
learn English in order to get employment, to be
recruited into Government service, they will be
compelled to learn a smattering of Hindi. That
is all. But it will never go down among the mas-
ses. Whatever possibility there was for its
natural course of development has been
destroyed. You have put up a Chinese wall
between the Hindi-speaking people and the
non-Hindi-speaking people by your actions and
by this Bill you are going to further that process
and do nothing else. India can survive if it is
united, otherwise,, it will fall to pieces.  This
is one of the saddest days in the history of India
that this Bill has been brought in this fashion,

not fully and completely honouring Nehru's assu-
rance. You are sowing the seed of discord. It may
grow up into a poisonous tree breaking the unity
of the country which nobody wants. So, I would
like to say, beware of the actions that you are
taking. Bring all the people together voluntarily.
Already we have made distinction between the
languages—official language and regional
languages. The Constitution says that all the
fifteen languages are national languages of India.
But in the Bill, in the Resolution and everywhere,
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you are making a distinction, you are saying that
Hindi is the national language and all other
languages are regional languages. This is
wounding the pride of the majority of the people
of India and you ought to realise that.
I would like to say that in the UPSC
examinations, recruitment should be in any
language, not in Englich or Hindi only. Any
student, speaking any language, should have his
entry into UPSC examination. That provision
must be there. I also say what does it matter if you
address communications from the Centre to
West Bengal in Bengali ? Can't you have some
translators for that purpose ? You can certainly
have them. The State of West Bengal should have
the right to send its communications in Bengali.
Then you can translate them in other languages.
Give all the languages an equal place at least in
the matter of communications. When you
address Uttar Pradesh, you address itin Hindi.
When you address Bihar, you can address it in
English or Hindi with an authorised text in
English. You can do that. But when the Centra
Government addresses letters or
communications to other States, it is
obligatory on its part to address such letters or
communications in the languages of the
States or the languages of the people in those
States, their mother language. After all so
many crores of rupees you are wasting, it is a
matter of a few crores of rupees more, so that all
the languages can be developed. 1do say, [ am
quite certain, and let me tell you that no one
language is going to be the link language in
India. Let me tell you that frankly and bluntly. It
won't work. Ifall the languages are not treated
on a par, as I have said, in course of time it will
come to this that two or three or four languages
will emerge and they v/ill be generally accepted
and those languages can then be made the official
link languages of India with the voluntary

consent of the people of India. That is a natural
process. You will never have one" language.

At least I have been convinced that Hindi is
never going to be the link language of India. It
won't work. Ifthese 15 languages are not

given equality, then three or four languages will
emerge and they will be generally accepted by
the people of India and they will become the link
languages of the country and they will cement
the unity in the country. Thereis no other
course. You can see that in no other Constitution
of the world is there any official link language. In
the Soviet Union there are 20 or 25 spoken

languages richly developed at the highest
research stage. Still there is no official link
language.

E no
veén now {[}’ll‘@}"
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SHRI M. N. KAU1, (Nominated) : Every

body must learn Russian.

SHRI NIREN GHOSH : Not 'must'. There is
compulsion in the  Constitution.
ruption.) It is the most developed

language and voluntarily they learn it; there is
no official compulsion or anything of that sort.

DR. M. M. S. SIDDHU (Uttar Pradesh)
They do everything voluntarily.

SHRI NIREN GHOSH : More voluntarily than
you do, because they are not under the 1 ule of
the big monopoly. {Interruption™ Mr. Chagla
is quite correct. In Canacla and in Switzerland,
in order to keep the unity of the country, both the
languages have been given equal status for
official and other purposes, so that Canada is
one, Switzerland L> one. Ifin Switzerland
German is made the link language and French is
chucked out, then Switzerland will break. In
Canada if only English is made the link language
and French is not taken into account, Canada is
going to break. So, that is the real position.
won't be by fanaticism; you cannot bypass the
people or the masses. 1 do say that even now all
the lan-guases should be treated on a par. If you
cannot amend the Constitution, do not do that.
But at least Nehru's promises should be honoured
in full and in tola. Unless and until the non-
Hindi-speaking people accept Hindi, English
should continue for all practical purposes.

Along with that equality should be given to all
the languages.  Fi om the Centre to the States
communications should be addressed in the
languages of the State;: and the States should
have the right to address them in their own
languages and for inter-State communications
also the same practice should follow. For this
purpose a few translators would suffice. For
UPSC examinations also all the languages

should be treated on a par. Any student :
peaking any language should be allowed without
any inhibition to take such examinations.
Therefoie 1 appeal to you to treat the people on a
par. You cannot have things simply ina
Chauvinistic fashion. Let Mr. Rajnarain know
this.

It

SHRI RAJNARAIN : Not in an imperia-
listic fashion also.

SHRI NIREN GHOSH : It won't work. I
appeal to the democratic sense of the Hindi-
speaking people fc r whom I have the greatest
regard and love. If India is to survive, if India
is to remain united, if our great motherland is
not to fall asunder, then please do not proceed
in this fashion]
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Treat all the people and all the languages of
India on the basis of equality, not superior and
inferior, first-rate citizens and second-rate
citizens. (Time bell rings.) And the Central
Government offices in the States should do their
work in the local languages,. in the languages of]
the States. Otherwise how can the common
people understand it? If these things are done,
then in course of time perhaps we can have our
problems solved and the precious unity of India
cemented and strengthened. I think Mrs. Indira
Gandhi knowingly or unknowingly seems to be
presiding over the liquidation of India. 1 have
grave apprehensions in this matter. Therefore 1
would suggest that for the sake of India, for the
sake of the unity of India, take things in their
proper perspective in order to strengthen and
cement the unity of India.

SHRI B. D. KHOBARAGADE (Maha-
rashtra) : Mr. Vice-Chairman, Sir, I thank you
very much for giving me this opportunity to
express my views on this Bill which appears to
be most controversial. Even 17 years after we
framed our Constitution we have noticed today
in this House that passions have been roused on
all sides of this House and a lot of heat has been
generated during the discussion on this Bill.
When 1 listened to the debate today, I came to
the conclusion that the situation is more serious
and worse. Some Members have raised
questions whether the article in the Constitution
regarding the official language was adopted by
a majority of one vote or not. For the
information of the Members of this House I
may read from one book "Thoughts on
Linguistic States" by Dr. Babasaheb Ambedkar,
who was the Chairman of the Drafting
Committee. I quote :

"There was no article which proved more]
controversial than article 1 r 5 which deals|
with the questions; no article produced more]
opposition, no article more heat. After
prolonged discussion, when the question wazl
put, the vote was 78 against 78. The tic
could not be resolved. After a long time,
when the question was put to .the party
meeting, the result was 77 against, 78 for
Hindi. Hindi won its place as a national,
language by one vote. I am stating these]
facts from my personal knowledge. As
Chairman of the Drafting Committee I had
naturally entry to the Congress Party|
enclosure."

This is what Dr. Ambedkar lias said in this|
book, that in the party meeting of the Congress
the question of language was decided by a
majority of one vote.
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SHRI M. P. SHUKLA Mr. Vice-
Chairman, on a point of information I would
like to tell the hon. Member that this majority
of one was only on the point of numerals, not
on the language. He may go through the
proceedings.

SHRI B. D. KHOBARAGADE : Do you
mean to say that you are more acquainted with
the facts than Dr. Ambedkar who has said this
as Chairman of the Drafting Committee ?

SHRI M. P. SHUKLA : You go through
the proceedings and you will know it correctly.
This is about the party proceedings

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : If it is a question of fact it can
be referred to. You can refer to it in your
speech.

SHRI B. D. KHOBARAGADE :If
there are any proceedings of the Congress
Party, I am prepared to read these Congress
Party proceedings also. Dr. Ambedkar in this
book has referred to the party decision taken by
a majority of one vote, and once the party
decision was taken, a whip was imposed on all
members and they were directed to vote for
Hindi and thereby they got the Article
regarding language passed. (Interruptions.) Mr.
Vice-Chairman, this book is "Thoughts on
Linguistic ~ States" by Dr. Babasaheb
Ambedkar.

SHRI M. N. KAUL
relevant passage.

: Please read the

SHRI B. D. KHOBARAGADE : I have
already done it.  (Interruption*;)

Even today, after a per iod of seventeen
years, when this Constitution was drafted and
then adopted by the Constituent Assembly in
1950 we find that there is still a great con-
troversy in this country over the national
language.

We thought that this measure which has
been brought before this House now would be
a sort of compromise formula. But it seems the
way it has been handled in the other House, no
party to the controversy appears to be satisfied.
The protagonists of Hindi have been
dissatisfied from the very-beginning and Seth
Govind Das, a veteran Congress Member of
Parliament, voted against it. The President of
the Congress, he also appears to be dissatisfied.
If the Government really wanted to do
something about this linguistic controversy, if
they really wanted to satisfy all sections and all
parties to this controversy, then the
Government
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should have convened a round table conference
and invited representatives of all shades of]
opinion and tried to evolve a consensus of
opinion which could have satisfied all people.
But, instead of doing so, the Government
preferred to bring a Bill in the other House and|
after having brought that Bill they have watered
it down to such an extent that the non-Hindi-
speaking people have some apprehension in
their minds. Sir, this is not really a legal
pioblem. This is not really a constitutional
problem. Mr. Rajnarain has pointed out that the
present Bill perhaps may be challenged in the
Courts as being unconstitutional. Let us not|
consider this problem from legal or
constitutional point of view. But we should
think that this problem is very important for the
national unity and integrity. It is a political
problem of grave importance and, therefore,
constitutional or legal quibbles will help no one.

Assurances were given by two of our
former Prime Ministers, Pandit Jawaharlal
Nehru and Shri Lai Bahadur Shastri and we
thought that those assurances would be im-
plemented by bringing forth a proper measure.
So far as I am concerned, I am always
advocating that Hindi alone can be the link]
language of this country. We want that there|
should be only one link language which can be
a source of unity for all the divergent people in|
this country, and that place can be taken only
by the Hindi language. But at the same time,
when we say that Hindi should be the link
language of this country, we want that Hindi
should not be imposed on any individual, not|
even on any solitary person. Let all the non-
Hindi-speaking people learn Hindi as and when
they want to.

So far as the provisions of this Bill arg
concerned, the Bill in original was propcily
drafted, and the provisions of that original Bil
were quite proper. But, as mentioned by somg
hon. Members here, particularly Shiimag
Yashoda Reddy, it seems Lhat Government has
yielded to the pressure of Hindi chauvinists
and they have watered down the provisions o

this Bill. I may iemind all tho.e protagonists of

Hindi that because of their chauvinism they
have done greater harm to the cause of Hind

and greater damage to the unity and integrity of

this country. If the Hindi-speaking people hag
not ti icd to force their language on non-Hind
speaking people, perhaps there would not havd
been any oppositirn from the non-Hindi
speaking people. I remember ihat quite a few
days back the Chief Minister of Kerala, Mr
Namboodiripad, retorted that if such incident
are happening

[20 DEC. 1967]

(Amdt.) BM,mi 4984
in Hindi-speaking areas and non-Hindi-
speaking people are forced to learn Hindi in
such a manner, then in Kerala also, where they
had initiated the teaching of Hindi long before
and were persuading their own citizens to learn
Hindi if such force is used to compel them to
learn Hindi then in that case, in Kerala the
policy will be reversed and people will not be
asked to learn Hindi. Now this was the reaction
of the Kerala Chief Minister, Mr. Namboodi-
ripad.

Sir, when this Bill was introduced in the
other House, we have seen that the agitation
was started throughout the whole northern
country; it was in Gaya, Delhi, Patna, Lucknow,
everywhere. We have also noticed that when
the Hindi protagonists started their agitation,
some funny incidents took place. They were
changing the number plates of cars. Not even
the foreign dignitaries were left alone, and we
have read in the papers one incident. When the
number plate of the car of a foreign dignitary
was being changed into Hindi, the foreign
dignitary said : "Why don't you just tell me the
time?" And when that person looked at his
watch, the foreign dignitary said, "Why don't
you change the numbers on your watch in
Hindi?". To such a funny extent the Hindi
agitators had gone.

Now what is the reaction in the non-Hindi-
speaking areas ? You might have read in the
morning papers that the people in the South
have also started an agitation. The students in
Madras did not attend their colleges yesterday.
About 4,000 students in Coimbatore left their
colleges yesterday in protest against this Bill.
As in Northern India, people in South India
have started tarring Hindi plates and removing
them, in retaliation to what the Hindi-loving
people have done. If such a reaction is
generated in Southern India, then / must say
that perhaps the unity of India will be
jeopardised. Sir, from the opposition side Mr.
Mariswamy spoke this morning and he said that
if such sort of chauvinism is going on, then
perhaps there may be danger to the unity and
integrity of this country. Perhaps people might
think that he belongs to the opposition side and
therefore he can say so. But what about
Shrimati Yashoda Reddy who spoke just now?
She also said that the beginning of the end of
English perhaps may mean the beginning of the
end of integrity and unity of this country. These
are not the only apprehensions of those
Members. Dr. Ambedkar, again in his book, has
said so and while saying so, he has referred to
the opinion of Shri Rajagopalachari. What was
the opinion of Shri Rajagopalachari? Shri
Rajagopalachari, when he was the
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[Shri B. D. Khobaragade]

Governor-General of this country immediately,
after our attaining independancc, had]
discussions with Dr. Ambedkar and then hel
said

"'You are committing a great mistake."

This is what he said to Dr. Ambedkar, that
he was committing a great mistake.

"One Federation for the whole of India
with equal representation for all areas will
not work. In such a Federation the Prime
Minister and President of India will always
be from the Hindi-speaking area. You should
have two Federations, one Federation of the
North and one Federation of the South and a
Confederation of the North and the South
with three subjects for the Confederation to
legislate upon and equal representation for
both the Federations."

This was the view of Shri Rajagopalachari
communicated to Dr. Ambedkar. And what did
Dr. Ambedkar say? Some twelve years ago he
wrote this book and here he says

"These are the real thoughts of Mr.
Rajagopalachari".

Dr. Ambedkar has in his book warned the
people of this country about confict between
North and South. The Hindi-loving people
should not force non-Hindi people to learn
Hindi and if they did it, then the unity of this
country would be in  jeopard).

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) :. Mr. Khobaragade, it is
time to finish,

SHRI B. D. KHOBARAGADE : Sir, 1
have spoken only for twelve minutes.

THE VICE-CHAIRMAN (SHRI M. P.
SHARGAVA) You have already taken
burteen minutes.

SHRI B. D. KHOBARAGADE : I will ry
to finish soon, Sir. He writes here :

"They came to me as a revelation coming
as they did from the innermost heart of a
Congressman. I now regard Mr.
Rajagopalachari as a prophet predicting the
break up of India into the North and the
South. We must do everything to falsify Mr.
Rajagopalachari's prophecy.

It must not be forgotten that theie was a
civil war in the U.S.A. between the North
and the South. There may also be a civil war
between the North and the South in
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India. Time will supply many grounds for
such a conflict. It must not be forgotten that
there is a vast cultural difference between
the North and the South and cultural
differences are very combustible."

About twelve years ago he had warned that
there might be a civil war between the North
and the South in India. If you disregard these
words of warning of Dr. Ambedkar then I feel
you will be doing it at your own peril. Dr.
Ambedkar warned you about Pakistan. He
advised you about Kashmir. He advised you
about Goa. You failed to listen to his warning
and ultimately the country has had to suffer.
Now we see that Dr. Ambedkar had said that
there may be a civil war between the North and
1 he South in India and if the people of the
North try to force things on those in the South
then there will be trouble. If we do not pay heed
to this warning of Dr. Ambedkar, perphaps the
unity and integrity and even the freedom of this
country will be in peril.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Only one minute more.

SHRI B. D. KHOBARAGADE
another two minutes I shall wind up.

:In

Sir, I said that we must learn Hindi because
Hindi should be the link language. But we must
not try to force it on others. We must see that it
is not forced on the people of the South. After
fifteen or twenty or thirty years—it docs not
matter even though il may be long period—it
will become the link language in our country.
But do not try to do it today or tomorrow or
even in five years as hat been suggested by Shri
Rajnarain. Ii will all depend on the Hindi-
loving people whether the integrity and unity of
this country are maintained or not. If the unity
and integrity of our country are not maintained
then the entire responsibility for it will be that
of the Hindi-loving people only. Therefore, I
submit that the three-language formula must be
properly implemented all over the country.
Even when English is completely removed
from this country there will have to be a
permanent two language formula.

THE VICE-CHAIRMAN ; (SHRI M. P.
BHARGAVA) That will do, Mr.
Khobaragade.

SHRI B. D. KHOBARAGADE : Only
two more sentences, Sir. Ultimately English
may go. It does not matter who is in favour of
its retention or who is not. But then
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everywhere the two-language formula will
have to be implemented. Non-Hindi people
should learn Hindi and the Hindi people must
learn one non-Hindi Indian language,
preferably South Indian language and unless
this is done the unity and integrity of this
country will not be maintained.

SHRI BHUPINDER SINGH (Punjab): Sir,
at the very outset I would like to say that I do
not want English, a foreign language, to
continue to be our "official" language for all
times to come. I am for a national language
taking its place fully as soon as possible. And
Hindi is well-qualified for this role. But I must
also say that as things stand at present, we
cannot banish English today and we cannot
completely switch over to Hindi today. The
reasons are clear. Firstly, the country as a
whole is not yet prepared for this change.
Secondly, Hindi as yet is not so fully developed
as to replace English in all spheres. And last but
not least, the instruments of administration,
laws, rules, regulations, case laws and the
material on which an administration depends,
are not yet available in the Hindi language and
may not be available for a few years to come.

Sir, we must change over from English to
Hindi, but gradually. A sudden changeover will
upset our national life and will paralyse the
administration. Hindi is after all not the end but
a means to something. And we must not lose
sight of that something in our zeal to bring in
Hindi even when the country as a whole is not
prepared for the change. It is good that a
beginning is being made today in that direction
and I have no doubt that with the Government's
backing, Hindi will progressively take the place
of English in all spheres in due course.

Sir, I wish to draw your attention to another
aspect of the measures, i.e. the Bill and the
Resolution, which are before us. Sir, these
measures when introduced in the Lok Sabha,
were hailed all over the non-Hindi areas as the
measures that would fulfil the assurances given
by Pandit Nehru to the South. They—the people
of the South— were all praise for the courage
and boldness of Shrimati Indira Gandhi and Shri
Chavan. These measures were brought forward
by the Government to allay the misgivings and
fears of the people of the South. But what has
happened to them in the Lok Sabha, that these
very measures are now being dubbed as having
increased the fears of the people of the South.
For this I draw your attention to the statement of
Shri Kamaraj who represents the South no less
than any
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other living Indian. He is not happy at the
changes introduced in the Bill and Resolution
by the Lok Sabha and feels that the Bill and the
Resolution as amended by the Lok Sabha, will
not fulfil the object for which they were
originally brought.

Sir, we must critically analyse as to what
has been done to these measures in the Lok
Sabha that has converted the waves of cheers
in the South to waves of pro test.

Taking the Bill first, Sir, I do not think any
fundamental change has been made in it which
may be said to be going against the assurances
of Pandit Nehru. English can be used for all
Union purposes in addition to Hindi till every
one of the States agrees to a switch-over to
Hindi. The "may" and "shall" controversy in
clause a is futile as it has been well explained
by lawyers that "may" here really means
"shall". The changes made in the Bill are minor
and do not upset the object of the Bill. Hindi
States have been authorised to write to non-
Hindi States in Hindi but an authentic English
translation will accompany. This may add to the
work of Hindi States but would not cause any
inconvenience to non-Hindi States. The second
change made relates to the translation into
Hindi of En-lish documents going from one
office of the Central Government to another
office of the same Government. This gives a
facility to the Hindi-speaking people in those
offices, but does not take away any facility
given to non-Hindi-speaking people.

Sir, a study of these changes, therefore, shows
that nothing has been introduced in the Bill
which can be said to be going against the
assurances of Pandit Nehru to the people of the
South. 1, therefore, support the Bill. But, Sir, the
same 6 P.M. cannot be said about the Resolu-
tion. The last part of the Resolution has
undergone a  fundamental  change—so
fundamental that it has upset the balance
completely. Sir, English is a foreign language
both for the people of the South as well as the
people of the North. If the people of the North
cannot acquire a high standard of proficiency in
English, as is generally said, how can we say
that the people of the South can do so ? It is not
their mother-tongue. It is a foreign language to
them also and they also have to learn it with
tears. It is, in my humble opinion, not a correct
view fo take that the people of the South or
other non-Hindi-speaking Indians are at home
in English lanaguge.
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[Shri Bhupinder Singh]

Sir, in this background, the change made in
the last para of the Resolution will tantamount
to a grave discrimination against non-Hindi-
speaking areas. The amended Resolution lays
down that knowledge of either Hindi or English
will be compulsory at the time of recruitment to
the Central Services. Sir, this means that while
a Hindi-speaking candidate can get into service
without knowing any other language except his
mother-tongue, a non-Hindi-speaking person
will have to learn in addition to his own tongue,
English and also Hindi. Sir, it is this provision
which has put an unequal burden on the people
of non-Hindi-speaking areas. Not only this ;
Hindi-speaking people will be able to take the
UPSC tests in the medium of their mother-
tongue from 1968; but non-Hindi-speaking
candidates will have to take the test in English
medium, at least for some time to come, till
other regional languages are also introduced as
media of examination. Sir, this amounts to a
handicap race, the candidates from non-Hindi
areas being under serious handicap. I do not
know how far this position is valid under the
Constitution. To my mind this provision can be
challenged in High Court as being
discriminatory.

Apart from the constitutionality of this
provision, this provision has confirmed the
fears of the people of the South—a result
exactly the opposite to that which these
measures were intended to achieve.

Sir, I am not for imposition of English on
Hindi areas but nor am I for imposition of
English on non-Hindi areas. What the amended
Resolution seeks to do is to impose English on
non-Hindi  areas. Nobody should be
inabetterpositionthan ~ the  Hindi-speaking
people to understand the pinch felt by the non-
Hindi-speaking people by the amendment in
this Resolution. What is sauce for the gose
should not be sauce for the gander.

If English only was bad for Hindi areas for
the purpose of UPSC examinations, it is bad for
others too. I shall beg of the Home Minister to
remove this thorn from the Resolution and
restore the Resolution to its original form. This
will remove the cause of resentment which the
people of the South have towards this
Resolution. The amendment made by Lok
Sabha is like a fly in the ointment. Please
remove it.
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Sir, I wish to say a few words for those who
are very eager to spread Hindi all over the
country. Any attempt, direct or indirect, to force
the pace of Hindi, as they knew, creates a sharp
reaction. I know most of them do not wish to
force Hindi on anybody. But they should not
speak too often about it. It creates a wrong
impression. Instead, they should themselves set
an example. I find that members who are very
vocal in their support of Hindi language,
themselves speak in English here and outside. Is
it because they find it difficult to express
themselves in Hindi ? If that be so, they should
understand the difficulties of the people of the
South who do not know Hindi at all. Instead of
telling them to learn Hindi, such members
should first learn to speak and express
themselves in Hindi. Practice will have a better
effect than mere profession.

Secondly, the Hindi which is being ma-
nufactured by the Hindi experts of the Go-
vernment is not the Hindi which can become the
lingua franca of the country. The official Hindi
is artificial and synthetic Hindi which cannot
have mass appeal. Let us make Hindi as simple
as Gandhiji wanted Hindustani to be. Let us
stop fabricating difficult words. Let us accept
simple words from other regional languages.
Only such a Hindi can become popular in non-
Hindi areas.

Thirdly, I wish to suggest to the Govern-
ment that they should employ only such people
to translate English documents in Hindi as have
a good command of English language also. I
have recently come across many pieces of
Hindi translations in parliamentary papers
which betray the translator's ignorance about
the English language. Without having a good
knowledge of English language, a translator
cannot produce a good translation of an English
document in Hindi.

In the end, Sir, I wish to appeal to all my
colleagues here; let us continue bilin-gualism in
the country till such time as the country as a
whole is prepared for a complete switch over to
Hindi alone. Let us not do anything in this
interim period to arouse the suspicions of the
people of the South. I shall also appeal to my
countrymen in the South that they should also
show a spirit of accommodation and broadmin-
dedness and accept Hindi, at least in principle,
as one of the two official languages of the
Union. They may take their own time
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to determine as to when English should be
dropped. But they should make a beginning
towards that direction today. I have no doubt
that the youth of the South, if initiated into
learning Hindi today, will attain commendable
proficiency in a short period without much
difficulty and will thus contribute to the
strengthening of the unity of the country.

Thank you, Sir,
opportunity.

for giving me this
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The House stands adjourned
till u.oo A.M. tomorrow.

The House then adjourned at six
minutes past six of the clock till
eleven of the clock on Thursday, the

2ist December, 1967.



